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"The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO
QUESTIONS

Coal Mining Machinery Plant

- +
Shri S. C. Samanta:
Shri Subodh Hansda:
465, ) Shrimati Savitri Nigam.
"N Shri Himatsingka:
Shri P. C. Borooah:
 Shri M. L. Dwivedi:
Will the Minister of Industry and
‘Supply be pleased to state:

(a) whether the Polish experts have
submitted any report with regard to
the setting up of the Second Coal
Mining Machinery Plant in the coun-
‘try;

(b) if so, whether they have given
any indication of the estimated cost
-of the project; and

(¢) whether the site for the project
‘has been selected?

The Minister of Heavy Engineering
ang Industry in the Ministry of Indos-
‘try and Supply (Shri T. N. Singh):
(a) No, Sir. The whole concept of
the proposed plant is under review in
view of reduction of coal target for
‘the IVth Plan,

(b) and (c). Do not arise.

Shri S. C. Samanta: May I know
what are the suggestions made by the
Working Group on the scope and pro-
ducts in the new plant that may come
up?

1821(Ai) LSD—I1.
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Shri T. N. Singh: Sir, changes have
occurred in regard to the proposed
new plant because of the lower coal
target envisaged in the Fourth Plan.
As against 180 million tonnes of
coal the present calculation is that
the Fourth Plan target will be of the
order of 130 million tonnes or so.
That has in effect raised doubts about
the necessity of a second plant alto-
gether. Now the idea is to have a
plant for only design and engineer-
ing. The second thing that will be
taken in hand in this project is in
regard to manufacturing of certain
equipments which are not indige-
nously available at present in the
Durgapur plant. For that purpose
negotiations are going on with the
Polish Delegation.

Shri S, C. Samanta: May I know
how many coal mining machinery
plants in the private sector are work-
ing at present and whether their ex-
pansion does not necessitate the set-
ing up of another plant in the public
sector?

Shri T. N. Singh: There are four
firms at present licensed in the private
sector for coal washeries. They are:
M/s. Mc Nally Bird Engineering
Company, Messrs. Britannia Engi-
neering Company, Messrs. Tata Robins
Fraser Limited ang Messrs, Argent
Engineers Company. The production
in that regard has not been so far
appreciable.

it AT B WIATE : TT TS T
FY Y TAXET qIA F qTAY @Y OTE
IEF! oA § @A gU AT I T
ST aFar & fF o gw 3w & gfefaw
I @ FT e g At Iqd gEaiy
AT F TTCEH F1 U FI 3 07 IF
F g9 ogf T 9 ?
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st fo Mo fwg: WY 3@ T
IR AE difeas FeEREE ¥ 99
T & I FAAIL (S WROET $Y F4q4F
FF 45,000 T FT qIWH J41T Y
faw 1 mft garw fear sar @ fF
130 fafagws =9 afzs goro s w1
e § @ TS fAm gz FTer gRi
AR 5= Nifaw gfEadz gra g s
A1 IGY FH IF FO |
Shrimati Savitri Nigam: May 1

know whether the Government is in-
tending to get in the existing plants
some modern machinery to modernise
those coal mining plants which are

quite outmoded and which are un-
economic?

Shri T. N. Singh: All the machi-
neries that are going to be manufac-

tured at Durgapur are modern machi-
nery.

Shri Subodh Hansda: The hon.
Minister stated that negotiation is
going on with the Polish experts, I
would like to know whether this nego-
tiation was made with any other
couniry?

Shri T. N. Singh: We have already
g0t an agreement with the Polish
people for a certain credit to manu-
facture coal mining machinery equip-
ment. Therefore, there was no need
for negotiating with any other party
particularly when the demand for
coal mining machinery in the Fourth
Plan is estimated to go down,

Textile Industry

L
Shri Yashpal Singh:

€466. Shri Bishwanath Roy:

Shri Brajeshwar Prasad:

Will the Minister of Commerce be
pleased to state:

(a) whether export promotion in-
centives for the textile industry have
been revised;

(b) if so, what are the new incen-
tives; and

(c) the reaction of the
towards them?

industry
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The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) to (¢). No, Sir, ex-
cepting that in order to accelerate
modernisation, the import of machi-
nery ang equipment which was for-
merly 20 per cent of the f.o.b. value
of exports, has been raised to 25 per
cent. This will help all mills to
modernise faster.

= amate fag : FaT w1 € fE
IIFTT F1 ¥ g4feq faga sy a8 7

aiforsg wet (s waAd mg)
T #7 Q1 S fan 2 fr arzvaS T
g S, zafae v od@ e afas fzar
™o

«ft gz« fag : w7z T A
2 fr awe1e 7 g9 gefea 2 faa g fw
oW ofeq® F1 T IFT TR SAT FILT
gt faw @ & 7% o afesw #7 ama
amﬁﬁ%@oﬁoﬁﬁ?ﬂﬁf
9EF I AT GSAT 27

= 7AW g : a8 I & A
i g fog & fag gdfea fear mar &
ag WIAT FeT FT FIST & |

weow WERE : ¥ agr 2, gafau
T Ty @Y faed & ar wwwr =i
3y & SaTeT A g ?

Shri Bishwanath Roy: In view of the
incentives given to the textile indus-
try may I know whether the export
of textiles during the Fourth Plan
will increase and, if so, to what
extent?

Shri Manubhai Shah: Yes, it is
bound to increase. In the current
year also the exports have gone up
from Rs. 50 crores to 58 crores—-Rs. &
crores in one year alone. In the
Fourth Plan the total export of
textiles is proposed to be increased
from Rs. 97 crores in the Third Plan
to Rs. 128 crores in the Fourth Plan.
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Shri R. Ramanathan Chettiar: May
I know to what extent the new sur-
charge levied by U.K. will affect the
export of textiles to UK.?

Shri Manubhai Shah: There is a
separate question on this subject.

Shri Narendra Singh Mahida: May 1
know the names of countries {o which
textiles are exported from India?

Shri Manubhai Shah: Practically
all the countries of the world, but
principally UK.

Shri Kapur Singh: Do Govern-
ment realise that in view of the trends
in textile industry in Far East, South
East Asia and Middle East the Indian
textiles have no great future in the
foreign markets of the world and, if
so, is our planning based on this
recognition?

Shri Manubhai Shah: We do not
agree with that view.
+f sk Tag fagrd : ffr &

dagT ¥ o @ St T ;T TR
& v 57 § 1 3zt O AT E AR
Y O TG FATH & SART ArAGAT
Y U9 37, IART AH A T ATGET
e g7

st 7AATE a1g : I ATR AR
Feqm & 1 dfaw & 3 7 AR gFNE
g w

it o ATo Frard) : EFmeT=, Fsoqm
TR AR G Equerga A1 §, TTR
7z fea faar ar & waReR & fag
T I fraar e fear &7

st AYATE g : e I8 Y
Taran 5 gsow ¥ fag @ § A1)
Ffear-mzrg Wrseza § @1F ofF 09
TOA T BRA CFEEA (T 2

Dr. Ranen Sen: In the Second I'ive
Year Plan some crores of rupees were

given to the textile indusiry for
modernisation of plants. How far has

AGRAHAYANA 20. 1836 (SAKA)
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that money been utilized and what
i3 the amount allotted in <he Third
Plan for that purpose?

Shri Manubhai Shah:
Member is referring to the Naticnal
Industrial Development Corporation
Scheme it was a great success. As per
the rccommendations of the Estimates
Committee, however, that function has
now been handed over to the IFC.

I the hon.

Picture of Lord Buddha as Trade
Mark

-+

( Shrimati Savitri Nigam:

| Shri P. R. Chakraverti:
Shri Shree Narayan Das:
Shri Sarjoo Pandey:

 Shri C. K. Bhattacharyya:

Will the Minister of Commerce be
pleased to state:

*467.

(a) whether the Government of
Ceylon have made any representation
with regard to the use of the picture
of Lord Buddha as a trade mark on
the dhotis manufactured in India; and

(b) if so, the action taken by Gov-
ernment in this regard?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) No, Sir.

(b) Does not arise.

Shrimati Savitri Nigam: May I know
whether it has been brought to the
notice of {he hon, Minister or whether
he has seen a news item io the effect
that some company has used the
picture of Buddha as a irade mark
and printed it on dhotis?

Shri S. V. Ramaswamy: Under
section 11(b) of the Trade and Merc-
handise Marks Act, 1958 no trade
mark which comprises or contains any

, matter likely to hurt the religious
susceptibilities-of any class of citizens
of India shall be displayed as a trade
mark. I do not know the instance
referred to by the hon. lady Membe:.
She may kindly pass it on to me so
‘that I may go into it,
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Shrimati Savitri Nigam: May I
know whether any representation has
been received by the Textile Com-
missioner or the Ministry regarding
this very important matter, which has
hurt the feelings of many people
practising Buddhist faith?

Shri S. V. Ramaswamy: Not to my
knowledge. <

Shri Bishwanath Roy: May I know
whether in the light of the decision
taken by Government trade marks of
national leaders will also be prohibit-
ed?

Mr, Speaker: That is a different

question altogether.

= g% I FF@: FTF 7AW
frem 73 & fir sifasa & o Tstg Aar
& 3% ®RY 77 fFET 3T 9T a9 F
a1 feet 98 9X favg o971 #Y, Ieanr
F fvar Iy, afz 73Y, a7 Fa1 OF AR
frsraw w1 atF w1 faarcd Y

=Y AAAE g AT AGUAT FT
g WA AGY §, T ASHT 4 FT 919

2

Shri Hem Barua: In view of the
fact that traders have used not only
Lord Buddha’s picture but also recent-
ly they have used Shri Nehru's
picture on hot water bottles, flasks,

Mr. Speaker: We are now concerned
with whether a representation has
been made about the use of Buddha's
picture,

Shri Hem Barua: But then our
Government should also be alert.

Mr. Speaker:
out.

Shri Hem Barua: I find flasks, hot
water bottles, carrying the picture of
Shri Nehru. It is a recent case, That
is why 1 wanted to know from Gov-
ernment as to what action they pro-
pose to take against these traders who

Please do not open it
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want to sell the name of our leaders
for profit.

Mr, Speaker:
here,

Shri D. C. Sharma: One of the
clauses of the Trade Marks Ragistra-
tion A¢t"was read out by the hon.
Deputy Minister. That clause is fairly
vague. May I know if the Govern-
ment has under contemplation any
suggestion that this clause could be
made more concrete and specific so
that nothing like this can be done
under this section or clause?

Shri Manubhai Shah: The hon.
Member will notice that that clause is
very comprehensive. The use of
religious figures as trade mark has
been prohibited. If the hon. Member
feels that the use of pictures of any
living person or national leader should
be prohibited, there should be a sug-
gestion to that effect.

Shri S, N. Chaturvedi: Now that
this fact has been brought to the
notice of Government, what action
does the Government propose tc take
about it?

That does not arise

Shri Manubbhai Shah: What has
been brought to the notice?
Mr, Speaker: Order, order. Next

question,

Diesel Electric Locomotives
+

( Shri Subodh Hansda:

Shri P, R. Chakraverti:

Shri P. C, Borooah:

Shri Bhagwat Jha Azad:

Shri Yashpal Singh:

Shri Hem Barua:

Shri Vishram Prasad:

Shri Bade: .

Shri Ram Sewak Yadav:

Shri Ram Sewak:

Shri P. G. Sen:

Shri M. Rampure:

Shri D. D, Mantri:

 Shri Koya:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that India
has placed orders for 54 diesel elec-

*468. <
1
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tric locomotives with Alco Products of
New York;

(b) if so, when the delivery will be
completed and what amount is involv-
ed; and

(c) whether the Alco Products have
agreed to provide technial assistance
for a manufacturing facility at
Varanasi to build locomotives and
diesel engines in India?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir.

(b) The delivery will be completed
by June, 1965. The total value of the
contract is US $12,240,456.44 equiva-
lent to Rs. 5:83 crores FAS (Free
Alongside Vessel), New York,

(c) Yes, Sir.

Shri Subodh Hansda: May I know
whether this order for 54 diesel elec-
tric locomotives is a part of the con-
tract for supplying technical equip-
ment by Alco Products?

Dr. Ram Subhag Singh: This is a
separate order. It was given in May
this year. It is not a part of the
Diesel Locomotives factory.

Shri Subodh Hansda: May I know
whether these engines will be deliver-
ed complete or will they be assembled
in India as a part of the training of our
technical people?

Dr, Ram Subbag Singh: No; these
engines will come in complete form;
they are not a part of the training.

Shri P. C, Borooah: What arrange-
ments have been made for training
Indian personnel in the manufacture
of diesel engines?

Dr. Ram Subhag Singh: We are set-
ting up a first-class diesel locomo-
tive workshop at Varanasi. The plan
is to manufacture there 150 diesel
locomotives a year by 1967-68. We
can expand that to 250 diesel locomo-
tives a year according to our expan-
sion programme later on,
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=t A W WWAE : I AT ATS-
TIFAT FT GATT FIQ Y T 54 o
arfag o i gk fod &1t €6
MR AG @ ART aFAIHT qErar &
wf e ¥ a% graq g v 2am 2w
¥ F1or gear § ofewt 1 fawfr &
¥ |

o TW g Tog ¢ wEE § JHT
9 qET FieT § 7w a2t 1158 o
AFHIesT #1 T T, AT Far
Y ogw Q& 9919 ¥ 39X § F,
150 S5 Adhmifess gfg af q@
F AT T & IW & 1 AR
T 1967-68 dF AN UfAw ™
BFT § FATY AN AW | FT F HATAT
foraa gfemt &t 11 sreTa 9991 7 ATER
¥ T AT

=it amre fag : ;7 aFR @
F g0 40 fF o oAt & aFEe
Iq T AT T § AR AT I gh
TRUT & W fwar mm g

o W g fag : w99 I
N AT & gaar w9 F ofomt &
& &1 awdr @it i 1 fae g
3 qET J ATY &\ W IF d¥AT ;T
| § T8 AINTS & | WA TF qfE
gfow argz & € 59 fod fet g
gf9a & IFFT THEAT FIH FT FTAL
gt faar
Shri Hem Barua: Is it not a fact
that our Government are themselves
manufacturing diese] engines in this
country and are trying to exploit the
market in South East Asia; if so,
what is the purpose of importing diesel
engines from abroad?

Dr, Ram Subhag Singh: As I said
earlier, we are going into production
and the first diesel locomotive was
assembled and commissioned into
action in January this year. Some
others are also being_ constructed.
But we will be able to manufacture
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per year 150 only by 1967-68. So.
there is no question of exploring
market in South-East Asia because our
own requirement will be much more
‘han what we are going to produce.

sy ETat Tw e S S g
@ ¥ gy AET I 1 FFea faeraa
et F gFa v e oA @
TR I FE W1 RN TR oZEY
st F aFTET FH R A4 /Y

o guw Fag : 71 ¢f A arge
AIFAA T EE T F qFES AR
ANAT IET AITET AW AT LT T
w9 ERIT

ol UHATH qET ¢ FAT AR
7 IqeraT % gasT s, st
T AEAHT @@ 3 F fFT m
TOAY TTHET 3 A E 1§ AT A
g o oz wrr oe Y @ @ W 7EL A
W G A FT AT AT FTOAI

o yR gua fag : T® FW I®
YT 1 T U AT § v
fFaT T ATET & AT 8 99 A
e aa @ o fami F N
NI O # I 7 IqAT TG savar
2N W ar dfsw aws A

s JomEE WA ¢ AIEE AT
AR FaTd &, 30 F 58 Fav
AN A9 ¥ AEmfeea fr F)

wo T g fqg : AT AW &
50 UfSHT T gH Srea 1T, sfFT 737
R FFF A1z a9 F ¢fom T £

= frafa fae : & ST wmgaT §
fF a1 54 faga e aeme w8
AR AT AT F ufew fFad g 1wk
WX T AT F TG EA T 3T
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Frex i F for faa ofw a=ny 1
fa=re @t €

To T g fag : A1 &7 707,
S = AT E § § SA AT
370 T A% F Cfo=T #1 gravasar
SR quaNTr FISAT § 93907 ) g
Y $FT 2 =7 § 7 a9 F dfe
T F AT FH AN IWRE F9
I qF  IGFT AT gL AE g1 I

Shri Rama Chandra Mallick: May I
know Sir. whether during the current
financial vear we are going to import
electric  locomotives from foreign
countries and, if so, from which coun-
tries?

Mo TW g7 Tag : 7% 1 7T A
& 2 0% age 7 wwT FIHT

Shri R, Ramanathan Chettiar: May
I know iwhether the production pro-
gramme in Varanasi factory is behind
schedule and. if so, what steps Gov-
ernment are contemplating to take to
improve the production?

Dr, Ram Subhag Singh: Actually.
the production programme at Vara-
nasi is going on according to schedule.
Whatever little difficulty that is being
experienced is because some of our
raw materials are not available. Some
parts have also been ordered from the
United States and the moment they
come, the whole thing will go on well.

Shrimati Savitri Nigam: May 1
know what would be the percentage
of various parts of those locomotives
which will be produced in collabora-
tion with Alco Products by 1967-68?

Dr, Ram Subhag Singh: According
to our programme, it will go up to
90 per cent. At present, it is about
20 per cent.

Shri D. C. Sharma: May I know i
the economics of diesel and electric
locomotives production have been
worked out and whether they compare
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favourably with steam traction in this
country? '

Dr. Ram Subhag Singh: The econo-
mics of three types of traction pro-
gramme, that is steam, diesel and
electric, have been worked out and
they work out favourably in diesel
and electric locomotives because there
the traction power can go upto 50 to
55 per cent more as compared to
steam locomotives, We will not be
@ble to solve our problem of provid-
ing better traction power unless and
until we introduce diesel and electric
locomotives,

Shri U. M. Trivedi: May I know
from the hon. Minister whether his
replies are with reference to diesel
engines oy with reference to the diesel
electric engines, and if the production
relates to diesel electric tngines, do
they refer to A.C, engines or do they
refer to D.C. engines?

Dr, Ram Subhag Singh: Since the
question was put regarding both diesel
mnd electric engines, we answered
this question with reference to both.
But the original question was regard-
ing diesel engines. As regards the
question of A. C. versus D. C.,, at
Chittaranajan, we have to manufac-
ture some A.C, electric locomotives
and also some D.C. electric locomo-
tives, and so there is not much con-
tradiction in the answer given.

Shri Narendra Singh Mahida: May 1
Lnow how many will be goods engines
and how many will be passenger
engines? What is the quota for dis-
tribution to the different railways?

Dr. Ram Subhag Singh: I would
-require notice of that question,

Shri Kapur Singh: Is there any
proposal to switch over, in the near
future, completely, our steam engine
manufacturing capabilities to diesel
and electric engine manufacuring tar-
gets?

Dr. Ram Subhag Singh: I would
not say ‘completely’, because up to
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the Sixth Five Year Plan, according
to our present thinking, there will be
some steam locomotives, but gradual-
ly we shall have to switch over tc
diesel and electric locomotives.

it gaw a2 FoEW : § g S
e g fr awz @ o 3w A
I W & S FOF 1 A e
TN oK g7 St fmio & T #
FAR FAT foar o= 7 AT A
ot ¥ g7y afr sumer g, afz oz,
a e 7

gow wgam ¢ foea fg a1
ECICEC O L 2

o Tw g g : it e aree
¥ §a § ToFr Afew FHT 13-18
Ty |

ot gFR a2 F/I@ : AL W
F IO FE FAT A
Tio TW gan fag @ T FATH

F ot gf a7 @@ & SEF I 19
FH 9T |

Shri D, J. Naik: May I know whe-
ther dieselisation will be equitable on
all the railways?

Dr. Ram Subhag Singh: Yes, be-
cause dieselisation is being introduced
according to the traffic requirelnents
programme. Wherever there is a big
industrial area we shall have to go in
for dieselisation and electrification,
but virtually all the railways are
being covered by them according to
programme.

Mr, Speaker: I have this experi-
ence that the more the time that I
spend on a question is, the larger the
number of Members who make up
their minds subsequently to ask sup-
plementary questions.

Now, next question.
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Iron Ore Reduction Plant in Goa

+
Shri P, C. Borooah:
Shri P, Venkatasubbaiah:
Shri Ravindra Varma:
Shri Rameshwar Tantia:

Will the Minister of Steel and Mines
be pleased to state:

*469.

(a) whether it is a fact that the
ESSO Ltd. has offered to set up an
iron ore reduction plant in Goa;

(b) if so, the terms of the offer, and
Government’s decision thereon; and

(c) the broad outlines of the pro-
ject?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Bethi): (a) Yes, Sir.

(b) and (c). The proposa1‘1s under
consideration,

Shri P, C. Borooah: May I know
whether it is a fact that the condition
to purchase crude oil from the ESSOs
in return for the setting up of the
plant at Goa will undergo a change or
it may even be cancelled, if their
offer for collaboration in the Madras
refinery is accepted?

Shri P, C, Sethi: All these details
are yet to be settled, and the matter
Is in a very initial condition.

Shri P. C, Borooah: What will be
the foreign exchange earnings per
year through the export of the end-
products of this plant?

Shri P. C, Sethi: It is said that the
foreign exchange earning would be
about $ 30 millions.

Shri K, D. Malaviya: How are the
ESSOs qualified, éspecially, to set up
an iron ore reducing plant in Goa?

Mr, Speaker: The hon. Member
could say that better,

The Minister of Steel and Mines
(Shri Sanjiva Reddy): It is a new
process which has been experimented,
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and with naphtha, they think that
they can process this ore and export
it. It is a new process and they think
that they can put it up. But it is tied
up with the import of crude; and since
they need naphtha, naturally, we
cannot take a decision ourselves, and
the Oil Ministry is closely connected.
with it.

Shri Shinkre: The Deputy Minister
has just now said that the proposal
is under consideration. May I know
whether Government are considering
this proposal with the ESSO Ltd. on.
one side and the Government of India
on the other, or whether they are also
considering this proposal on the basis
of ESSO Ltd, on one side and some
private individual or private company
on the other?

Shri Sanjiva Reddy: As I said
earlier, the establishment of this is
dependent on the import of crude oil,
because naphtha is necessary for the

process. Negotiations are pro-
ceeding with the Ministry dealing
with oil.

Mr, Speaker: Next question.

Shri Shinkre: My question has not
been fully answered. The Minister is
willing to reply.

Mr. Speaker: Some other time.

Transfer of Industrial Licences

Shrimati Savitri Nigam:
Shri P. R, Chakraverti:
( Shri P, C. Borooah:

Will the Minister of Industry and
Supply be pleased to state:

*470.

(a) whether any cases involving the
transfer of industrial licences before
taking any steps for the establishment
of units for which these licences had
been granted, came to Government’s
notice during 1963-64 and 1964-65 so
far; M

(b) if so, how many; and

(c) the amount in all paid for the
mere transfer of licences?
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The Minister of Heavy Engineering
‘and Industry in the Ministry of In-
dustry and Supply (Shri T, N. Singh):
(a) No, Sir. In this connection I
would invite the attention of the
Hon’ble Members to the answer given
in reply to Unstarred Question No. 435
on the 5th June, 1964.

(b) and (c¢). Do not arise,

Shrimati Savitri Nigam: Has the
hon, Minister seen a news item where
it has been mentioned that a few cases
have been found where industrial
licnces have been transferred to other
persons before any steps were taken
for establishment of units for which
licences were granted, and some pro-
fits have been earned by the licencees?
If so, what action has been taken to
verify and make inquiries?

Shri T, N. Singh: I do not know to
what specific cases the hon. Member
is referring. But the rule on the sub-
ject is very clear. It does not permit
a licencee to do that. In the
case of an established undertaking,
the question is different because they
are entitled to have change in their
names according to the law . . .

Mr. Speaker:
statement,

Shri T. N. Singh; Yes, Sir.

Shrimati Savitri Nigam: Has any
such case been brought to the notice
of Government where they wanted
permission from the Ministry to make
such changes?

That is given in the

Shri T. N. Singh: Two cases were
under consideration of the licensing
committee. They were not inclined
to favour such a change,

Shri Heda: May I know whether
Government have come to know the
modus operandi of those persons who
transfer licences by selling away the
firms and then the new owners change
the names of the firms? Subsequently,
have Government decided to go into
their past actions, and then take
action? :
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Shri T, N, Singh: I would like to
clear up the position as there seems
to Dbe some misunderstanding. The
licences are not permitted to be trans-
ferred. The rule made under the Act
says that if there is any change in.
the ownership of a registered under-

Mr. Speaker: Members complain
that in spite of the rule, transfers take
place.

Shri T, N, Singh: No, Sir. It is
not allowed. I can assure the House
that if any such case is brought to
our notice, appropriate action will
immediately be taken.

Shri Nath Pai: Will the Minister
deny that there is a flourishing mar-
ket in Bombay on industrial licences,
and before he denies, he should con-
sult his colleague to his left, that
licences are sold at a premium and
leading industrial and commercial
journals in Bombay give quotations of
the different licences, showing the
premia for the different kinds of
licences? I can produce that.

Shri T. N, Singh: Industrial
licences cannot be transferred and are
not permitted to be transferred. Only
established undertakings can be trans-
ferred......

Shri Nath Pai: I do not ask the
law whether it can be or cannot be
transferred. I am asking about the
practice, whether such a practice is
there or not,

Mr, Speaker: He is not prepared to
consult his colleague to his left and
he does not know it himself.

Shri U, M. Trivedi: We also knows
it. He has also experience. He was
Chairman of the Public Accounts
Committee. How can he deny jt?

Mr., Speaker: Order, order.

Shri P. C, Borooah: Has the Con-
troller of Capital Issues asked Govern-
ment not to allow any paymen: to
mere promoters of industries for
transfer of their licences? If so, what
is Government’s reaction thereto?
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Mr, Speaker:
individual case?
Shri P, C. Borooah: No, I am ask-
ing generally.
Shri T. N, Singh: I could mnot
understand the question of pavment in
“his question.

Is he referring to an

Labouy Co-operative Societies on
Railways

J Shri Man Sinh P. Patel:

 Shri Vishram Prasad:

Will the Minister of Railways be
pleased to refer to the reply given to
Siarred Question No, 545 on the 3rd
October, 1964 and state:

(a) whether final decisions have
since been taken regarding the hand-
ing over of confracts of the value of
less than Rs. 5§ lakhs on the Railways
t0 the Co-operative Societies formed
by the Labour:; and

(b) if so, the main features thercof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The minutes of
the meeting between the represen-
tatives of the Ministries of the Rail-
ways and that of Community Develop-
ment and Co-operation held on
12-8-1964, have since been finalised.

The Labour Co-operative Societies
of actual workers are eligibic to be
entrusted with earthwork contracts
upto a limit of Rs, 5 lakhs and other
simple works of small magnitude

471,

relating to amenity works, staff
quarters, maintenance works, etc. The
Labour Co-operativé Societies of

actual workers have, however, to
tender along with other contractors
and they are not eligible for any pre-
ference in that respect,

Shri Man Sinh P. Patel: Iz the
Minister aware that for such labour
co-operatives in the CPWD or in the
State PWD departments, speical con-
cession of 5 per cent is allowed?

Dr, Ram Subhag Simgh: Yes, Sir.
We are aware of all these things.
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Shri Man Sinh P, Patel: Would Gov-
ernment continue the same system of
getting tenders for the stails at the
different stations?

Dr. Ram Subhag Singh: We are
going to give preference to the co-
operatives, but the preference will be
according to the decision that we took
on 12th August, 1964 in the meeting
with the Ministry of Community
Development and Co-operation,

Shri Lahri Singh: Before the con-
contract is given to such co-operative
societies, may I know whether it is
ascertained that the society is formed
of genuine labourers?®

Dr. Ram Subhag Singh: Tha! is our
point, becausue we are not going to
give it to any persons who are not
genuine labourers. Ouy intention is
that the co-operative must be of
labourers,
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Shri Rama Chandra Mallick: May I
know the number of labour co-

»perative Societies functioning in the
=ailways at present?

Dr. Ram Subhag Singh: I require
notice because a target has been laid
down. We want verdors’ co-operatives
must have at least 25 workers, Labour
contract societies for handling goods
and parcels should have about 100
workers; labour societies for hand-
ling coal etc., should have at jcast 50
workers; labour contract and construc-
tion societies for execution of work
should have at least 50 workers, As
the different zona] railways are
handling these detailed programmes.
1 will give this information after as-
certaining the information from them.
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Travel Concessions

+
472 J Suri Ram Sewak:
*7 Shri P, G. Sen:
Will the Minister of Railways be
pleaseq to state:

(a) whether it is a fact thay the
Railway Board has announced travel
concessions to participants in ihe
different national meets to be held at
different centres between November
this year and January 1965; and

(b) if so, which are these national
meets?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a; Yes, Sir.

(b) A statement is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-3602/64].

Shri Ram Sewak: What is the
quantum of the concession offered tao
these institutions?

Dr. Ram Subhag Singh: The nature
of the concession was: first class
travel on payment of second class
mail fare; second class travel on pay-
ment of third class mail fare, and
third class travel on payment of half
third class mail fare; in the case of
conferences return tickets are issued
on payment of single fare.

Shri Ram Sewak: May I know what
are the other institutions which have

applied for such concessions and
which have been refused?

Dr. Ram Subhag Singh: | will
place a list of organisations. Those

who have been granted, their num-
ber is 56. Those who had been re-
fused are about 13; I will place the
list on the Table.
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Dr. Sarojini Mahishi: What is the
main criterion for recognising an
association for giving travel conces-
sions?

Dr. Ram Subhag Singh: The main
consideration is that it should be of
All India character and its sphere of
activity should not be loca] or sec-
tional or regional; secondly it should
not have a sectarian or political or
religious bias. There are three or
four other principles.
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Shri Basappa: May I know whether
any instance of misuse of this con-
cession has come to Government’s
notice and if so in how many cases?

Dr. Ram Subhag Singh: One case
of misuse was noticed but we are
taking action against that.

Shri U. M, Trivedi: How is the
Andhra Pradesh Sarvodaya Samme-
lan or the Maharashtra Rashtrabha-
sha Sabha an All India association?
How do they come into the picture of
All India associations?

Dr. Ram Subhag Singh: That doubt
also arose in my mind, perhaps when
I was considered they had in mind

DECEMBER 11, 1964

i

Oral Answers 444
the Maharashtra Sahitya Sammelan
of Marathi language, representing
everybody who may be in other States
and who may be speaking that
language.

Dr. M. S. Aney: It is the Hindi
Rashtrabhasha  Prachar-Sabha in
Maharashtra ang not Marathi-Bhasha
Sabha.

Shri Sivamurthi Swami: May I
know if the same facility wili be
given to the All India voters council
if they meet in Delhi?

Mr. Speaker: Let them apply.
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British Export Aid Scheme

*473. Shri D, C. Sharma: Will the-
Minister of Commerce be pleased to
state:

(a) whether his attention has been
drawn to the British Export aid:
scheme; and

(b) if so, how far it is going to-
affect the Indian exports?

The Minister of Commerce (Shri
Manubhai Shah): (a) In October this
year, the British Prime Minister an-
nounced the introduction of a
scheme of export incentive like grant
of rebates of taxes on exported goods
and other concessions.

(b) According to the British an-
nouncement, rebates given under this
Scheme will average about 1} per
cent of the value of the exported
goods and make British exports more
competitive. This will promote Bri-
tish exports. It is, however, too early
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to say whether the increased compe-
titiveness of British exports on ac-
count of this Scheme will have any
.adverse effects on India’s exports.

Shri D, C. Sharma: May I know
what are those countries where we
are in competition with the British
‘exports and what are the items of
those exports wherein we have com-
‘petition with them?

Shri Manubhai Shah: The competi-
‘tion would mainly be in the common-
wealth countries and to an extent in

the European Common Market. The
main items will be textiles, engi~
neering products and leather gcods

-and to some extent handicrafts.

Shri D. C. Sharma: Since the hon.
Minister has mentioned the Common
Market also, may I know what are
the effects of this export promotion
aid to the European free trade area
and whether our exports o the Euro-
pean Free Trade Association will
suffer?

Shri Manubhai Shah: To the EFTA-
European Free Trade Association—
there is going to be no damage to our
exports as a result of these cunces-
sions, because we do not suffer from
any handicap on the EFTA, but on
the ECM, yes.

Shri R. Ramanathan Chettiar; May
T know to what extent the United
Kingdom surcharge of 15 per cent
will affect our textile export to the
‘United Kingdom?

Shri Manubhaj Shah: I have men-
tioned it; we estimate about Rs 10
crores not only for the textiles but
for the whole gamut of manufactur-
ed goods.

Shrimati Savitri Nigain: In view of
the fact that this concessicn is going
to help British exports, in some of
which there is keen competition with
Indian exports, may I know whnether
the Government is intending to give
some type of aid or scheme in respect
of Indian export?
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Shri Manubhai Shah: We have
several schemes,

Shri Heda: May I know whether
the Government have considered the
different features of the British ex-
port incentives and do they find that
any of those features are adaptable
to our conditions?

Shri Manubbai Shah; There are
some features. As a matter of fact,
The Financial Times last week men-
tioned that the British Government
would adopt some of the Indian sys-
tems. So, it is all reciprocal.

Shri Alvares: May I know what
will be the total loss on the import
of sugar into the United Kingdcm on
the basis of the reduced import trade
announced this morning?

Shri Manubhai Shah: This does not
arise out of this.

Shri Sham Lal Saraf: Now that the
policy that will be followed for the
imports into the United Kingdom on
the part of that Government has been
announced, may I know whether any
advance action is necessary for our
Government to see that the free How
of our exports to that country re-
mains unaffected?

Shri Manubhai Shah: In the matter
of foreign trade, particuiarly exports,
we have to fight competition all along
the line. There is no country in the
world which does not give some in-
centive or other, as T have repeated-
ly stressed before the House. So we
are constantly aware of these things
and are changing the pattern of our
assistance from time to time,
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Baby Food

*4%5. Shri Man Sinh P. Paiel: Will
the Minister of Industry and Supply
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be pleased to state:

(a) whether the Planning Commis-
sion hac accepted the proposal of his
Ministry for the enhancement of the
target of baby food production as
originally fixed for the Third Five
Year Plan; and

(b) the extent to which the tota!
capacity licensed for the manufacture
of baby food during the Third Five
Year Plan has been achieved?

The Minister of Heavy Engineering
and industry in the Ministry of In-
dustry and Supply (Shri T. N. Singn):
(a) Yes, Sir.

(b) Approximately 71 per cent of
the total licensed capacity has bheen
achieved during the year 1963.

Shri Man Sinh P. Patel: Is it a
fact that the working group of dairy
co-operatives and animal husbandry
recommended the milk products
licences to be given only for the co-
operatives and in spite of the non-
recommendation of the Ministry ot
Food and Agriculture for the excess
production of baby food and also the
non-recommendation of the Ministry
of Community Development, may I
know whether it is a fact tha: the
Government has licensed a private
undertaking as against the requests
of co-operative unions?

Shri T. N, Singh: The target has
been increased after full consultation
with the Food and Agriculture Minijs-
try and the Planning Commission
from 11,000 to 12,000 tons. It is not
correct to say that any mparticular
firm is being given preference over
co-operatives. There are certain
cases which are yet under ccnsidera-
tion.

Shri Man Sinh P. Patel: In spite
of the Minister’s reply thai the licens-
ed capacity of production has not
been reached and in spite of the re-
commendation of the Prime Minister
in favour of the co-operatives and in
spite of the fact that experienced co-
operativeg like the Kaira District Co-
operative Union and other Unions’ re-
quest for such licences is rejected, is
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it a fact that this Minisiry is interest-
ed in giving licence to a particular
private undertaking which has not
started its production of whole-skim
milk powder, against the licences to
be issued in favour of the co-opera-
tives?

Shri T. N. Singh: I would not say
that the Ministry is interested. ...

Shri Man Sinh P. Patei:
my direct allegation,

Thiv s

Mr. Speaker: This is not the time
for making allegations., The Ques-
tion Hour is for eliciling informa-
tion and not for making allegations
or defamations, imputations, incrimi-
nations or whatever it may be.

Shri T. N. Singh: As 1 member of
the Planning Commission in those
days when this matter was under
consideration, we have stressed, and
I have particularly stressed the need
for giving preference to co-cperatives.

Shri Man Sinh P. Patel rose—

Mr. Speaker; I would not allow an-
other allegation to be made,

Shri Man Sinh P. Patel: May I
know whether the licence; of two co-
operatives, one of whici is producing
baby food, are rejected and the jicence
of this undertaking is sanctioned?

Shri T. N. Singh: No licence appli-
cation from 'cqHbperatives has heen
rejected.
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Dr. Ranen Sen: May knsw whether
the Minister is aware that the scar-
city is due to large-scale hoarding o!
the baby food and what steps Gov-
ernment are taking aiong with in-
creasing production, to dehoard this
baby food?

Shri T. N. Singh: 1 is true
that there have been cases of large
hoarding reported and discovercd.
That itself shows that the Govern-
ment is taking steps io discover and
punish those who hoard,

Serving of Kosher Meat

#476. Shri Kapur Singh: Will the
Minister of Railways he pleased t:»
state:

(a) whether it is a fact that in thc
catering establishments and canteen:
under the Indian Railways, the mea:
served to customers is invariably
Kosher meat;

(b) if so, whether Government are
aware that Kosher meai is religious-
ly forbidden to higher Hindu castes
in general and to Sikhs in particular:

(c) whether Government are alsc
aware that throughout Europe and
civilised secular world, meat is, as a
rule, obtained by slaughtering ani-
mals through the scientific ‘Jhatka’
method; and

(d) if so, the steps Government!
propose to set matters right?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) to (d). Under the ex-
tent policy, no directive stipulating
that meat accevtable to any particu-
lar community should be wused in
catering establishments on Railways
has been or is proposed to be issued.

Shri Kapur Singh: Is it true that it
was, for the first time, during the
thirties, when Sir Mohammaqg Zaffar-
ullah Khan was the Railway Minister,
that this practice of serving exciu-
sively Kosher meat in railways was

4446
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introduced and the Government have
persisted in it, since independence.
through the Indian law of laziness,
and if so, why it is not proposed to
change it?

Dr. Ram Subhag Singh: The de-
mand has been there, but there are
other demands also and so we thought
that it should be left to the discre-
tion of the caterer to use a particular
type of meat.

Shri Kapur Singh: My question has
been evaded. My question was, is
that practice being persisted in ex-
clusively?

Shri Raghunath Singh: What is the
meaning of Kosher meat, Sir?

Dr. Ram Subhag Singh: Halal.

Mr. Speaker: The first part of his
question is that it is being persisted
since 1930.

Dr. Ram Subhag Singh:
have explained.

That I

Shri Kapur Singh: The second part
of my question was whether this
practice is still exclusively being
persisted in. He says, “We have left
it to the caterer or the contractor”.
‘That is no answer. It is an evasion.

Mr. Speaker: What is his second
question?

Shri Kapur Singh: Are the Gov-
ernment not ashamed of themselves
about interfering in this manner in
the religious susceptibilities of a
large part of the population of this
country?

Mr. Speaker: Would they say yes
or no?

Dr. Ram Subhag Singh: It is a very
ticklish question. We have in our
country different types of religion.
It is very difficult for any secular
Government to meet the view points
of each and every type of people. On
a scientific basis we are going to in-
troduce these things.

Shri Kapur Singh: Sir, my question
has been....
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Shri Nath Pai: Sir, you quickly....

Mr. Speaker: When two hon, Mem-
bers are speaking what should I do?

Shri Nath Pai: Sir, he is only pro-
testing, whereas I am only pleading.

Mr. Speaker: But both are directed
against me. Only one at a time can
be done.

Shri Nath Pai: Sir, you quickly
grapsed the significance of the ques-
tion. The question was specific and
a pointed reply should have been
given. The reply though trying to
be sympathetic is not to the point.
The question is whether they are
ashamed or not? What is the reply?

Mr. Speaker: Then I asked the hon.
Member as to what they should say.

Shri Nath Pai: If you ask: “If you
are the Minister what will you say”’—
but hypothetical questions are not to
be answered according to you. (In-
terruptions).

Mr. Speaker: I accept it.

Shri Kapur Singh: Sir, my question
has not been answered. It has been
evaded,

Mr. Speaker: It so happens some-
times.

Shri Hem Barua: Sir, since it mat-
ters little or nothing how an animal
is slaughtered for food and what
matters is the meat and how it is
cooked, may I know why it is that a
secular Government like ours is tak-
ing interest in a matter like this?

Dr. Ram Subhag Singh: That ques-
tion can be settled there on the table.

Shri D. C. Sharma: May I know
why it is that when meat which is
cooked in a particular way or which
is obtained as a result of slaughter
in a particular way hurts the suscep-
tibilities of the people, this meat is
served in these railway restaurants
and railway cars?

Mr. Speaker: Next Question.



4449 Oral Answers

Shri D. C, Sharma: Sir, my ques-
tion has not been answered.

Mr. Speaker:
alloweq it.

Shri Hem Barua: This
should be.confined to meat
only,

Because I have not

question
eaters

Metric Weights and Measures

+
*4y; J Shri P. C. Borooah:
* \ Shri Yashpal Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news-
item captioned “Ministry First Cul-
Prit” appearing in the ‘Times of India’
dated the 30th November, 1964, stat-
ing that the Ministry of Commerce
still continues to use the old measur-
s instead of metric weights and mea-
sures; and

(b) if so, Government’s

h reaction
ereto?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V, Rama-
swamy): (a) Yes, Sir.

(b) The figures of production are
usually given both in FPS units and
metric units; but, inadvertently in the
press release referred to in the news
item, production figures in yards only
‘were given and production figures in
metres were left out.

VShri P. C. Borooah: May I know the
<ircumstances under which the Com-
merce Ministry had to maintain
statistics regarding cotton yarn and
cloth production in the country in
pounds and yards instead of in kilo-
grams and metres?

Shri S. V. Ramaswimy: Both the
systems are ktpt. As I said, it was

inadvertantly left out in the press
release.

Shri P. C. Borooah: Is it a fact that
even in the Fourth Five Year Plan,
1821 (Ai) LSD—2.
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the target of production has been
stated in yards and not in metres?

Shri S. V. Ramaswamy: No, Sir; it

is kept in both.
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Electric Locomotives

Shri P. R. Chakraverti:
Shri Rameshwar Tantia:

Will the Minister of Railways be
pleaseq to state:

+
Shri P. C. Borooah;
*78,

(a) whether a scheme has been ap-
proved for expanding the Chittaran-
jan Locomotive Works for doubling
the production of electric locomotives
by the erid of Fourth Plan;

(b) whether steps have been taken
to lower the initial capital outlay by
the utilisation of the existing facili-
ties; and

(c) how far the indigenous manu-
facture of the electrical components
are gaining momentum and the sav-
ings in foreign exchange secured?

The Minister of Staté in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes, Sir.

(b) Yes, Sir.

(c) Indigenous manufacture of
several electrical components is under
development. Prototypes have been
manufactured and are under service
tests. Saving in foreign exchange is
being achieved progressively with the
development of indigenous manufac-
ture, and by 1966-67, it is expected
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that the foreign exchange content
will be brought down to about Rs. 3.7
lakhs from the present level of
Rs. 6.8 lakhs per locomotive.

Shri P, C. Borooah: What is the
total capacity of production of elec-
trical locomotives in Chittaranjan?
Has the full capacity been utilized?

Dr. Ram Subhag Singh: The capa-
city is 72 electric locomotives per
year. Currently, the capacity at
Chittaranjan is being developed on,
those lines.

Shri S. N. Chaturvedi: What are
our total requirements of locomotives
and how they are sought to be met?
‘What will be the break up of steam,
diesel and electric locomotives?

Dr. Ram Subhag Singh: In reply to
an earlier question, I have already
given the figures for both the Third
and Fourth Five Year Plan.

Shri Bhagwat Jha Azad: It is stat-
ed that the foreign exchange con-
tent of locomotives will be brought
down from Rs. 6.8 lakhs to 3.7 lakhs
by 1966. Will it be done only from
1966 only or it will be according to a
phased programme? Is there any
proposal to completely ‘eliminate
foreign components in due course?

Dr. Ram Subhag Singh: It will be
according to a phased programme; it
is not going to be done suddenly.

Shri D. J. Naik: What are the com-
parative costs of three types of en-
gines, namely, diesel, electric and
steam?

Dr. Ram Subhag Singh:
notice.

I require
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Dr. Ranen Sen: Is it ga fact
that gradually the production of or-
dinary steam locomotives is going to
be stopped and Chittaranjan will
produce only electric locomotives? It

so, how will our requirements of
steam locomotives be met?

Dr. Ram Subhag Singh: The pro-
duction of steam locomotives is not
going to be completely stopped. There
is a phased programme and it is bas-
ed on our future requirements. In
future our requirement of steam loco-
motive is going to be less and less.

Shri Basappa: May I know whe-
ther any new designs of electric
engines will be prepared to cover the
traffic of the Deccan plateau where
it is difficult to operate the present
engines?

Dr. Ram Subhag Singh: Our RDSO
ijs constantly applying its mind to
these problems.

Idle Wagon Capacity

+
( Shri P. C. Borooah:
| Shri Oza:
Shri Ram Sewak:
* J Shri P. G. Sen:
479. . .
'] Shri D. C. Sharma:
| Shri Subodh Hansda:
Shri P. N. Tiwary:
{Shri Brij Raj Singh-Kotah

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that con-
siderable railway wagon capacity has
remained unutilised during the cur-—
rent year; i€ so, to what extent (sep-
arately for both the Board & Metre
Gauges);

(b) the steps being taken to make
the maximum use of the available
capacity; and

(¢) the estimated loss in the fre'ig!\t
traffic as a result of the short fall in
its movement during the current year?”
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The Deputy Ministcr in the Minis-
try of Railways (Shri Sham Nath):
(a) to (c), A Statement is laid on
the Table of the House. [Placed in
Library. See No. LT-3603/64].

Shri P. C. Borooah: May I know to
what extent the situation is attribut-
able to rail-road competition?

Shri Sham Nath: As far as rail-road
competition is concerned, it is there,
Sir. But we are taking steps to im-
prove our services and make them
more efficient and popular.

Shri P. C. Borooah: May I know
by what time the recommendations of
the Neogy Committee on road and
rail transport is going to be imple-
mented?

Shri Sham Nath; I have no idea. I
require notice, Sir.

Shri Oza: May I know whether it
is a fact that the idle capacity arose
because of sluggishness or sliding back
of industrial development? Has the
Railway Ministry contacted the In-
dustries Ministry to find out to what
extent this is the reason for the set
back?

Shri Sham Nath: The idle capacity
is due to less loading of certain parti-
cular items like coal and minerals, I
do not think the main reason for
idle wagon capacity is decrease in in-
dustrial production.

Dr. Sarojini Mahishi: Is it not a
fact that coal and other commodities
are lying idle for want of wagons at

one end and there is idle wagon
capacity at the other end in the
country an example of which I

brought to notice in the last session?

Shri Sham Nath: I do not think so,
Sir.

4454

WRITTEN ANSWERS TO
QUESTIONS

Price Control on Commercial
Vehicles

J Shri Yashpal Singh:

*480'1 Shri Himatsingka:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether representatives of the
Automobile Industry made a plea for
the removal of price control on com-
mercial vehicles and jeeps at a meet-
ing of the Development Council for
automobiles;

(b) if so, the arguments advanced
by them; and

(c) the reaction of Government
thereon?

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):

(a) Yes, Sir.

(b) The points made in favour of
decontrol were as follows:

(i) Supply of commercial vehi-
cles and jeeps is currently
approximating to demand
and, in view of continually
increasing production, it is
probable that demand would
not outstrip supply in future.
The consumer would, there-
fore, be protected against
irrational price increases by
the competition which, it is
anticipated, would develop
progressively,

(ii) Figures on which demand is
based are to a considerable
extent unrealistic  because
middlemen are registering
orders with Dealers with a
view to reselling the vehicles
at a premium. This un-
healthy state of affairs would
disappear if controls are lift-
ted with considerable benefit
to the consumers.
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(iii) The Commercial Vehicles
industry is prepared to com-
mit itself to self-discipline
with a view to ensuring fair
prices to the consumers; and
it is considered unlikely that
the removal of price control
would result in any serious
price increases.

(iv) It is illogical to control the
price of an end product when
no control exists over the
price of components and units

purchased from ancillary
manufacturers.
(¢) The Development Council

which considered the proposal of the
automobile manufacturers for price
decontrol has not yet made any final
recommendations to Government in
this regard.  Before taking a final
view in the matter, the Council has
requested the Association of Indian
Automobile Manufacturers to furaish
more informative data regardng de-
mand, production, the extent to which
the prices would increase in the
event of decontrol and the manner in
which control of prices by manufac-
turers would be exercised. It was
also the majority opinion of the
Council that the removal of distri-
bution control should precede the re-
moval of price control on commercial
vehicles.

Powerlooms Enquiry Committee

*481. Shri Man Sinh P. Patel: Will
the Minister of Commerce be pleased
to refer to the reply given to Starred
Question No. 551 on the 3rd October,
1964 and state:

(a) the decision taken by Govern-
ment on various recommendations
contained in the Powerloom Enquiry
Committee Report; and

(b) the advance action taken to im-
plement certain recommendations re-
lating to the Fourth Five Year Plan?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). The recom-
mendations of the Powerloom En-
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quiry Committee are still under the
consideration of the Government of
India in consultation with the State
Governments. Some State Govern-
ments are still considering the seve-
ral aspects of this Report as the sub-
ject is naturally of great importance
to their local economic development.
However, it is hoped to finalise the
decisions in the next two months.

Alloy Steel Project at Durgapur

*482. Shri D. C. Sharma: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether there has been consi-
derable delay in the setting up of
Alloy Steel Project at Durgapur;

(b) if so, the reasons therefor; and

(c) when this project is likely to
start functioning?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c).
There has been some delay in set-
ting up the Alloy Steel Project at
Durgapur. Initially it took some time
to obtain and complete the scrutiny of
the tenders for plant and machinery as
alternative proposals had been sub-
mitted by the tenderers. This neces-
sitated some revision of the design
in the plant and in the buildings after
consultations with the Production Ad-
visers, i.e, M|s. Atlas Steel Ltd. of
Canada and the suppliers of plant and
machinery. More recently, delay in
the fabrication of steel structurals and
their erection due to labour trouble
has retardeq the construction sche-
dule. There has also been some delay
in the supply of certain technical data
by the consortium of equipment sup-
pliers from Japan. This and the heavy
rains this year have also contribu-
ted to the slowing down of civil en-
gineering work in some important
sections of the project.

It is now estimated that the first
unit, namely, the Steel Melting Shop
IT will be commissioned early next
year angd the project will be com-
pleted by the middle of 1967.
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Trade with East European Countries

Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Brajeshwar Prasad:
| Shri Bishwanath Roy:
*483. { Shri D. C. Sharma:
| Shri Rameshwar Tantia:
| Shri Sham Lal Saraf:
Shr Vishwa Nath Pandey:
{\Shrimati Renuka Barkataki:

Will the Minister of Commerce be
pleased to state:

(a) whether a trade delegation led
by the Deputy Minister for Commerce

visited Czechoslovakia, Rumania,
Bulgaria, Hungary and Yugoslavia
recently;

(b) whether the delegation has been
able to explore the possibilities of
stepping up the growth of trade with
these countries in the coming years;

(c) to what extent trade with these
countries has increased during the last
three years; ang

(d) the outstanding problems that

demand early settlement with these
countries to give a spurt to trade
transactions?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes.
Sir. The trade delegation visited
Czechoslovakia, Rumania, Bulgaria

and Hungary and reviewed the posi-
tion of trade during 1964 with these
countries and also explored possibilit-
ies of increased trade in 1965.

(c) The imports from the 5 coun-
tries have increased from Rs. 3288
lakhs in 1961-62 to Rs. 3967 lakhs in
1963-64 and the exports to these five
countries have increased from Rs. 2316
lakhs in 1961-62 to Rs. 3709 lakhs in
1963-64.

(d) There are no specific outstand-
ing problems. Such problems, as
arise, are disoussed for settlement on
mutually satisfactory basis under the
existing provisions of the Trade and
Payments Agreements concluded with
each of the East European countries.

Cotton Textile Industry
+qgq J Shri P. C. Borooah:
* | Shri P. R. Chakraverti:

Will the Minister of Commeice be
pleased to state:

(a) whether it is a fact that a United
Nations Survey has revealed that Tex.
tile Industry in India is suffering from
t}%e problems of obsolete equip:inent,
high cost of production and excess
capacity; and

(b) if so, what schemes are envis-
aged to tackle these problems?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) The Economic Commis-
sion for Asia and the Far East in its
Economic Survey Report, 1963, has
made a reference to some obsolcte
equipment and the high cost methods
of production in the textile irdustry
in Indija.

(b) Within the limitations of the
country’s balance of payments situa-
tion, all possible facilities are being
allowed for the rehabilitation and
modernisation of the industry and for
bringing existing units to the optimum
economic size.

Import of Domestic Animals

1254. Shri Rama Chandra Mallick:
Will the Minister of Commerce be
pPleaseg to state:

(a) the total number of sheep, cows
and other domestic animals imported
from foreign countries during 1962,
1963 and 1964 so far;

(b) the names of the countries from
where imported; and

(¢) how much foreign exchange was
involved thereby?

The Minister of C ce (Shri
Manubhai Shah): (a) to (c). A state-
ment showing the number and value
of live domestic animals imported into
India during the period 1361-62 to
1964-85 (upto September 1964) and
the countries from where imported, is
laid on the Table of the House.
[Placed in Library. See No. LT.3604/
64].
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Corruption Cases on S.E. Railway

1255. Shri Rama Chandra Mallick:
Will the Minister of Railways Dbe
pleased to state:

(a) the number of corruption cascs
detected against the railway employeces
during 1963-64 in Kharagpur Division
of the South Eastern Railway; and

(b) the nature of such cases?
The Minister of State in the Minis-

try of Railwayg (Dr. Ram Subhag
Singh): (a) Sixteen.

(b) The classification of these cases
is as under:

1. Acceptance of illegal
gratification . . . 1

2. Fraudulent drawal and mis-
use of Passes and P.T.Os. 3

Securing employment on
false declaration or submitt-
ing false Certificate . 1

»

4. DPossession of assets dis-
proportionate to the known
sources of income . 1

5. Engaging in private trade,
violating service Condust

T.ules 1
6. Fraudulent drawal of re-

fund of Rly. Quarters’

rent B . . 1

7. Illegal extortion of money
from outsiders . . 1

8. [Fraudulent drawal of othcr s
salary . 1

9, Subletting of Railway quar-
ters for pecun iary advan-
tages . . 1

10. Obtaining employment in
Railway, supressing the
fact of previous conviction
in the Court of Law . . 3

11. Misappropriation of Rall-
way materials . 1

12. Extortion of money with a
promise to secur¢ Railway
jobs and issuing bogus app-

o'ntment letters . 1
Total . 16
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LS.0. Conference

Shri Ram Harkp Yadav:
Shri Baswant:

1256. { Shri Vishwa Nath Pandey:
Shri Balkrishna Singh:
Shri Yamuna Prasad Manpdal:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that 29
Delegates to the International Stand-
ards Organisation Conference in New

Delhi were seriously injured in a
bus accident near Fatehpur Sikri,
Agra;

(b) if so, the details of the accident
and the victimg involved therein; and

(c) the steps taken by Government
to render help to the injured mem-
bers of the Organisation?

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry ang Supply (Shri T. N. Singh):
(a) to (c). Yes, Sir.

A bullock cart carrying long iron
girders protruding out of the cart was
going ahead of the bus. While the
bus was overtaking it, the bullock
cart turneq left and the girders
struck the bus. The bus driver lost
contro] and the bus struck a tree and
rolled down a side slope.

Out of 42 passengers in the bus 29
persons including officers of indian
Standards Institution received injuries
in the bus accident. Immediately
after the accident, the injured persons
were rushed to the hospital in Agra.
Most of the injured persons were dis-
charged immediately after first aid
was given; the remaining persons were
discharged in the evening of the same
day. All of them were broyght back
to Delhi the same night. A few dele-
gates who had complained of con-
tinued pain, were admitted to hospi-
tals in Delhi from where they were
discharged after necessary medical aid.
All the expenses for medical aid were
borne by the Indian Standards Insti-
tution. ’
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Third Class Sleeper coaches
1257. Shrimati Ramdulari Sinha:
Will the Minister of Railways be
pleased to state:

(a) whether the sleeping berths as
provided in the Third Class Sleeper
coaches on North Eastern Railway
-are unsuitable in length for sleeping
purposes;

(b) if so, what steps are being taken
to bring them on par with those on
Northern or Ea.;tem Railways;

‘(c) whether it is also a fact that
third class sleeper coaches are orovid-
ed on a longer route; and

(d) if so, why no sleeper has been
provided on Naharkatiaganj. Paleza-
ghat via Motihari route instead of
Narkatiaganj, Palezaghat via Dar-
bhanga route which is a longer route?

The Minister of State in the Minis-
‘try of Railways (Dr. Ram Subhag
Singh): (a). No, Sir. However, the
sleeping berths provided in the exist-
ing III class three-tier sleeper coaches
on the Metre Gauge (e.g., on the
North Eastern Railway) are shorter

in length than on the Broad
Gauge (e.g. on the Eastern Rail-
way).

(b) Building of Metre Gauge III
class three-tier sleeper coaches with
longer sleeping berths as on the
Broad Gauge has been programmed.

(¢) Generally the policy is to pro-
vide sleeper coaches on long distance
trains before considering introduction
of sleeper coaches on trains running
for shorter distances.

(d) A third class sleeper coach has
already been provided between Nar-
katiaganj and Palezaghat via Motihari.
The question of introducing a sleeper
coach between Narkatiaganj and
Palezaghat vie Darbhanga is under
examination.

Licence for Coal

1258. Shri Vidya Charan Shukla:
Will the Minister of Steel ang Mines
be pleased to state:

(a) whether it is a fact that Govern-
ment are not giving ” prospecting
gcences or new leases for coal; and

(b) if so, the reasons therefor?

Th? Minister of Stee] and Mines
(Shri Sanjiva Reddy): (a) No, Sir.

(b) Does not arise.

Pilferage of Goods on S.E Railway

1259. Shri Vidya Charan Shukla:
Will the Minister of Railways be
pleased to state:

(a) the number of cases of thefts,
pilferage and/or missing goods which
took place in course of transit of
booked goods by Motor Transport
between Armenian Ghat Goods Book-
ing Agency and Shalimar and wvice
verse on the South Eastern Railway;

(b) the amount of claims paid by
the Railway :.- goods booked from
Armenian” Ghat since August, 1961
up-tolate and the number already
registered but still awaiting settle-
ment;

(c) the amount debited against
Transport Contractors for the theft,
pilferage and shortage of gcods in
transit while in their custody between
Shalimar and Armenian Ghat Out-
Agency;

(d) the amount recovered from
Transport Contractors for delay in
clearance of goods for non-availabi-
lity of trucks between Armenian Ghat
and Shalimar and Vice-versa; and

(e) the amount of penalties discov-
ered as due but not paid and/or real-
ised in terms of clause 7(a) and (b)
of the Contract since August, 1961
and steps taken by the Railway to
realise Government dues?

The Minister of State in the Minis-
try of Railways (Dr. Ram Sublpg
Singh): (a) Four during the period
from May, 1962 to October, 1964.

(b) Claimg are dealt with by desti-
nation Railways. It will, therefore, b‘e
difficult to collect information speci-
fically in regard to consignment§ book-
ed from Armenian Ghat to different
destinations on all Railways.

(c) Rs. 1060 during Mav, 1962 to
Ootober, 1964.
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(d) Rs. 100 for non-supply of any
trucks on 23-4-1964.

(e) Under Clause 7(a) of the Agree-
ment, no amount, so far discovered as
due, is outstanding. In terms of clause
7(b) of the Agreement, 29 cases of
delay in clearance of goods by the
Contractors, involving a penalty of
Rs. 4761 are under investigation.

Cotton Prices

Shri Ram Harkh Yadav:
1260. { Shri Murli Manohar:
_ Shri D. S. ;atil:

Will the Minister of Commerce be
pleased to state:

(a) whether Government propose
to adopt more stringent measures to
prevent undue speculation and rise in
cotton prices in the country; and

(b) if so, the main features of the
scheme?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). Situation is
being kept under constant review,
and suitable action is being taken.

Bharat Heavy Electricals

1262. :‘r Shri Ram ‘Harkh Ya'dav:
\ Shri Murli Manohar:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government have
formed a new company under the
name and style of Bharat Heavy
Electricals;

(b) if so, the specific items to be
manufactured by this company; and

(c) the places where the company
has set up its factories and plants?

The Minister of Heavy Engineering
and Industry in the Ministry of
Industry and Supply (Skri T. N.
Singh): (a) to (c). With the forma-
tion of a new company under the
name and style of Bharat Heavy
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Electricals. Ltd., the Heavy Electricals
(India) Ltd. has been bifurcated.
The new company has taken over the
Heavy Electrical Equipment Plant,
Hardwar, the Heavy Power Equip-
ment Plant, Hyderabad and the High
Pressure Boiler Plant, Tiruchirapalli.

The Hardwar Plant will manufac-
ture steam turbo sets, with a total
annual capacity of 1.5 million KW,
hydro turbo sets with a total annual
capacity of 1.2 million KW, heavy
and medium size AC and DC electric
motors with a total capacity of 5,15,000
KW per annum and starting and con-
trol apparatus, for completing the
turbines, turbo generators and electric
motors.

The Hyderabad Plant is designed
to manufacture annually 800 MW of
steam turbines and turbo alternators
in sizes upto 100 MW each.

The production programme of the
Tiruchirapalli plant is as follows:

(i) manufacture of high pressure
boilers with a total capacity
of 750 MW per year;

(ii) manufacture of boiler fittings
not only to meet its own
requirements but also to the
extent of 1800 tonnes per
annum for meeting the needs
of other enterprises; and

(iii) manufacture of 10 packaged
boiler units.

Over-crowding in Trains

1263. Shri Rama Chandra Mallick:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that there
is a serious overcrowding leading to
great inconvenience to the public in
the express as well as in the passen-
ger trains running from Howrah to

Puri on the South Eastern Railway;
and :

(b) if so, whether it is proposed to
s_olve the problem by attaching addi-
tional bopies to these trains?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Some overcrowding has
been noticed on 8 Up Howrah-Puri
Express on the Howrah-Bhadrak
Section. There is, however, no over-
crowding on 317 Up and 359 Up
Howrah-Puri Passenger trains.

(b) With effect from 1st October,
1964, the load of 359 Up Howrah-Puri
Passenger has been increased by one
third class bogie. It is not feasible
to augment the load of 8 Up Howrah-
Puri Express, as a regular measure,
due to load limitations. However,
this train is augmented by one third
class coach as and when feasible and
justified.

Diesel Locometives

{ Shri P. C. Borooah:
1264. Shri Y. S. Chaudhary:

Will the Minister of Railways be
pleased to state:

(a) the progress so far made in
the manufacture of diesel locomotives
in India; and

(b) when the first Indian-made
diesel locomotive is expected to be
manufactured?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). A start has been
made at the Diesel Locomotive Works,
Varanasi, during 1963-64, in the
assembly of diesel locomotives from

imported  components and sub-
assemblies, and upto the end of
October 1964, 11 such locomotives

have been completed. Even in these
locomotives, a few fitments of indige-
nous manufacture valued approxi-
mafely at Rs. 20,000 per locomotive
have been used.

A start has also been made,
during 1964-65, in the manufacture,
at the Diesel Locomotive Works,
Varanasi of the Chassis and Super-
structure portion of the locomotive
(other than the diesel engine and the
electric generating and traction equip-
ment), and the first such locomotive

with an indigenous content of about
17.5 per cent of the total cost of the
locomotive was completed in

July,
1964. S
In the first instance, at Diesel

Locomotive Works, during 1964 and
1965, the manufacture of the Chassis
and Super-structure portion is pro-
grammed and during 1966, the diesel
engine. A start in the manufacture
of the electrical equipment is also
expected to be made by Heavy Elec-
tricals (India) Ltd., Bhopal, in 1966.

The indigenous content  of the
locomotive is expected to be progres-
sively increased, ultimately reaching
the level of about 90 per cent in the
latter part of the 4th Plan. Some
specialised items only will be requir--
ed to be imported thereafter.

Public Relations Officers

1265. Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is proposed to ask
the Public Relations Officers in the
various railway zonal Headquarters
to go through the letters to the edi-
tors published in the various news-

papers and journals and try to reply
to them; and

(b) if so, whether the scheme has
been welcomed by the public?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) This is already a long-established
practice.

(b) Does not arise.

Private Sector

1266. Shri Yashpal Singh: Will the
Minister of Steel and Mines be
pleased to state:

(a) whether his attention has been
drawn towards the speech of the
President of the Geological, Mining
and Metallurgical Society of India
wherein he stressed that the private
sector was in a more advantageous
positiop than the public sector to
achieve an increase in production
more quickly and economically with-
out any financial burden to the
Exchequer; and
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(b) if so, the reactions of Govern-
ment thereto?

The Minister of Steel ind Mines
(Shri Sanjiva Reddy): (a) and (b).
Yes, Sir. The observations made in
the speech are in the nature of a
-suggestion which has been noted. The
‘task of developing coal production to
the desired level leaves ample scope
for both the private and public sec-
tors to play significant roles. In
assigning to the private sector its
share of the overall production tar-
get, the private sector’s capacity to
make its contribution region-wise and
also in terms of quality and quantity
has been taken into consideration. At
the same time, the public sector has
also a contribution to make where this
is considered to be in the larger
interest.
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Price of Jute

1268 f Shri Bibhuti Mishra:
" Shri K. N. Tiwary:

Wili the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
price of jute was higher in India than
Pakistan before September, 1964 and
whether it is also a fact that the
Indian Jute Mills Association wants
to reduce the jute price lower than
September, 1964; and

(b) if so, whether Government
have taken or propose to take any
steps to check the rise in the jute
prices?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir. Jute prices
in India are generally higher than in
Pakistan.

(b) The following steps were taken
to arrest the rise in prices:

(i) The East India Jute & Hessian
Exchange imposed margins
on T.S.D. contracts at speci-
fied levels of prices;
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(ii) No minimum purchase quotas
are being issued to the jute
mills;

(iii) The Jute Buffer Stock Asso-
ciation was authorised to
release its holdings;

(iv) A maximum limit for hold-
ing stocks of jute has been
prescribed for each mill to
ensure equitable distribution
and to discourage the more
prosperous mills from buying
large quantities.

The price of Assam Bottom variety
delivered at Calcutta, which had risen
to Rs. 125.92 per quintal (equivalent
to Rs. 47 per maund) has remained at
almost Rs. 96:45 per quintal (equi-
valent to Rs. 36 per maund).
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Committees in the Ministry of
Industry and Supply

1271. Shri Daljit Singh: Will the
Minister of Industry and Supply be
pleased to state:

(a) the total number of Committees
and sub-Committees which are func-
tioning in his Ministry; and
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(b) the total number of members
on those Committees?

The Minister of Heavy Engineering
and Industry in the Ministry of
Industry and Supply (Shri T, N.
Singh): (a) 86.

(b) 1,126. (This does not include
representatives of State Governments
who are co-opted as members on one
Committee and the members of
another Committee whose member-
ship is not fixed).

New Railway Stations on Northern
Railway

1272, Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
to open new railway stations on the
Northern Railway during the remain-
ing period of the Third Plan; and

(b) if so, the details thereof and
the names of places?

The Deputy Minister in the Minis-
try of Railways (Shri Sharh Nath):
(a) Yes.

(b) A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3606/64].

Scout Certificates

Shri Yashpal Singh:
{Shri P. R. Chakraverti:
| Shri U. M. Trivedi:
1273. { Shri Hukam Chand
Kachhavaiya:
Shri S. M. Banerjee:
Shri Dinen Bhattacharya:

Will the Minister of Railways be
pleased to state:

(a) whether the Northern Railway
has demanded payment of about
Rs. 40,000 from the District Scouts
Commissioner, Bharat Scouts and
Guides, Kanpur, who allegedly gave
false “Scout Certificates” to 100 local
Congressmen at the time of the last
Congress Session held at Bhubanes-
war;

(b) if so, how such a large num-
ber of certificates were entertained
by the Railways without any verifica-
tion; and

(c) the measures proposed to be
taken so that such mistakes are not
repeated?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) The Northern Railway
have demanded payment of about
Rs. 4,000 (not Rs. 40,000) from the
District Scout Commissioner, Bharat
Scouts & Guides, Kanpur, who issued
concessional certificates to 107 per-
sons, as it was subsequently found
out that they were not bona fide
scouts/guides travelling on scout
duty. Some of them were Congress-
men. .

(b) As the concession certificates
issued by the District Scout Commis~
sioner, Kanpur, were prima facie in
order and were not considered sus-
picious, the concession orders were
issued.

(c) The concession allowed to
scouts and guides of the Kanpur
District has been withdrawn so long
as the present District Scout Commis-
sioner continues in office, Instructiong
are also being issued by the Northern
Railway to ensure that scoutsiguides
certificates for concession tickets at
other stations are not misused.

Automobile Transmission Chains

1274, Shri P, C, Borooah: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether a group of Indian
manufacturers propose to set up a
factory near Bombay to manufacture
automobile transmission chains:

(b) whether any foreign collabora-
tion is sought for the project; if so,
from where it is likely to be available;
and

(¢) the broad details of the project?

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
(a) No proposal has been received
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from any group of Indian manufac-
turers Yor manufacture of automobile
transmission chains in the large-scale
sector. One unit in Bombay is already
licensed  under the  Industries
(Development and Regulation) Act
for manufacture of roller chains vsed
in automobiles ang it is yet to com-
mence production. Besides, the
request of one exiSting bicycle chain
manufacturing unit in Bombay for
permission to produce autemobile
chains is under consideration of the
Government.

(b) and (c). In the case of the unit
licensed  under the Industries
(Development and Regulation) Act,
there is a technial know-how agree-
ment with M/s. Techno-export,
Czechoslovakia, involving a small
lump-sum payment for supply of draw-
ings, production data etc. In the other
case, no foreign collaboration is
contemplated.
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Equipment for Irrigation Projects

1276 J Shri P. R. Chakraverti:
‘\_ Shri P, C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Soviet Trade Delegation which arrived
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in India on the 13th October, 1964,
expressed its readiness to increase
supplies of construction and earth-
moving equipment for irrigation pro-
jects in 1965 upto Rs. 10 crores;

(b) whether Government have en-
tered into negotiation with USSR,
seeking their assistance is carrying
out measures against floods and
droughts; and

(¢) if so, the response received?

The Ministey of Commerce (Shri
Manubhai Shah): (a) Yes, Sir, Duiring
the trade negotiations the Soviet

Delegation offered to supply Con-
struction and Earth-moving equip-
ments for a value of Rs. 10 crores.

But keeping in view the country’s need
for over-all imports and also to
accommodate equally important and
higher priority imports, we have
agreed upto Rs. 4 crores,

(b) No, Sir.

(¢) Does not arise. |,

Racket in Import Licences

Shri P. R, Chakraverti:
Shri Bibhuti Mishra:
| Shri Bhagwat Jha Azad:
Shri S, N. Chaturvedi:
Shri Daji:
Shrimatj Vimla Devi:
| Shri Hukam Chang Kach-
{ havaiya:

1277, %

Will the Minister of Commerce be
pleased to state:

(a) whether the Special Police Es-
tablishment of the Government of
India in Ludhiana has detected a
large-scale racket in import licences
using names of bogus concerns, forged
signatures of high  Government
officials and spurious stamps;

(b) whether it is a fact that the
headquarters of the concern behind
the racket have been traced ir. Amrit-
sar; and

(c) whether this gang has been in-
dulging in inter-provincial network
of frauds practised on the officials
connected with import licences?
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The Minister of Commerce (Shri
Manubhai Shah): (a) The Sgecial
Police Establishment has detected a
couple of cases where attempts have
been made to get import licences on
names of bogus concerns with forged
signatures on the Essentiality Certifi-
cates; the two cases so far known are
of small value licences, Further in-
vestigations are in progress.

The question of head-

(¢) No, Sir.
there-

quarters as mentioned in (b)
fore does not arise.

Level Crossings

( Shri Y. S, Chaudhary:
1278. { Shri P, C, Borooah:
Shri P. R. Chakraverti:

Wil] the Minister of Railways be
pleased to state:

(a) the number of level crossings
on the Indian Railways that have been
provided with  automatic
bells, automatic falling and flashing
signal device this year, so far;

(b) how many more are to be so
provided with such equipments;

(c) the number of unmanneq level
crossings still without such automatic
equipments; and

(d) other schemes contemplated to
check the hazards of unmanned level
crossings’ on the Railways?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Automatic warning bells have
been provided at 13 level crossings
and automatic flashing signals at 4
level crossings,

(b) It is proposed to provide auto-
matic warning bells with automatic
falling barriers and flashing signal
device at four leve] crossings, as a
tria] measure.

7

(¢) Most of the unmanned level
crossings are without this equipment.
The question of their installation on
busy crossings will be considered after
trials are completed.

warning’

(d) These are:—

(i) Provision of Stop Boards on ap-
proaches to unmanned ievel
crossings to warn road uscrs to
stop and cross cautiously.

(ii) Provision of whistle boards cn
approaches to unmanned level
crossings, enjoining on the
driver to whistle continuously
while approaching the level
crossing.

(iii) Manning, in consultation with
State Governments, of unmanned
level crossings where traffic has.
increased,

Salt Factories

1279, Shri Jena: Will the Minister
of Industry and Supply be pleascd to
state:

(a) the total number of salt pro-
ducing factories in different States and
their anmual production capacity
State-wise and factory-wise; and

(b) whether salt factories in Orissa
have received any aid or grant from
Government so far?

The Minister of Heavy Engincering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N, Singh):
(a) A statement (Annexure ‘A’)
showing the number of salt factories
tn each salt producing State and the
production of each factory during
1963 is attached. Another statement
(Annexure ‘B’) showing State-wise
the total number of salt factories, pro-
duction during 1963, target of produc-
tion for 1965-66 and target of capacity
for 1965-66 is also laid on the Table
of the House. [Placed in Library. See
No. LT-3607/64].

(b) No, Sir.

Andhra Pradesh Minister’s Visit
Abroad

1280, Shri Kolla Venkaiah: Will the
Minister of Commerce be pleased to
state:

(a) whether the Minister of Indus-
try and Finance of Andhra Pradesh
Government visited the East European
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countries and U.S.SR. with a view to
explore the possibilities of the
development of trade with thuse coun-
tries and for getting aid, technical and
otherwise for new factories and units
in Andhra Pradesh; and

(b) if so, what are the

achieve-
ments?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir. The
Minister of Finance anq Industiies,
‘Government of Andhrag Pradesh visit-

(Shri

ed Czechoslovakia, Hungary,
Rumania, Yugoslavia and U.S.S.R.
between 18th September and 10th

‘October, 1964.

(b) His visil was mainly in connec-
tion with the collaboration agreements
entered into with these countries; he
utilized the visit for acquainting him-
self with further possibilities of in-
dustrial development and he had use-
ful discussions  with manufacturing
organizations anq Foreign Trade
Ministries in these countries.

Pig Iron Plant at Hissar

1281. Shri Y. S. Chaudhary: Will the
Minister of Steel and Mines be pleased
to state:

(a) the capacity of the proposed pig
iron plant at Hissar in Punjab and the
anticipated investment by the Central
‘Government in thig project;

(b) the share of the State and the
Central Governments in the capital
-outlay on the project; and

(c) when the project is expected to
start functioning?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c). A
letter of intent has been issued in
favour of the Government of Punjab
for establishing a pig iron plant at
Hissar with an annual capacity of
100,000 tonnes, The project report
has been receiveg by the Statz Gov-
ernment recently and is being seruti-
nised by them. Detailg relating to
capital structure, date of commis-
sioning etc. can be finalised only after
the examination of the project report

- has been completed
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Export of Bananas to Arab Countries

1282, Shri Subodh Hansda: Will the

Minister of Commerce be pleased to
state:

(a) whether any study has been
undertaken for the export of bananas
to Arab countries; and

(b) if so, the result thereof and who
conducted it?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Arab
countries are traditional buyers of
Indian bananas ang Indian business-
men are constantly visiting these
countries to explore possibilities of
increasing exports of bananas to them.
The Banana Delegation consisting of
representatives of the Co-operative
Societies of growers of baranas in
Maharashtra and Gujarat also visited
Iraq, Lebanon and Syria in August-
September, 1963.

Panchkura-Haldia Railway Line

1283 Shri B. K, Das: Will the
Minister of Railways be pleased to
state:

(a) whether the time-schedule for
the construction of the Panchkura-
Haldia Railway line is being main-
tained;

(b) whether it is a fact that there
has, of late, been reduction of staff
and shrinkage in other directions in
the project; and

(c) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (c). Construction of this line
is being planned to match with the
schedule for execution of the Haldia
port. In view of this, and also due to
shortage of funds the Railway had to
limit expenditure as far 15 possible
on works on this project. However,
there has been no reduction worth
mentioning in the departmental estab-
lishment, so far, as initially the full
complement of staff had not been
posted. Care will be taken to be
quite certain that the lina is ready
simultaneous with the readiness of the
port,
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Commercial Clerks

{ Shri Onkar Lal Berwa:
1284.{ Shri Omkar Singh:
Shri Gulshan:

Will the Minister of Railways be
_bieased to state:

(a) whether it is a fact that by the
introduction of Common  Carriers’
Liability, the individual responsibility
ot a Commercial Clerk has increased
‘proportionately;

(b) if so, whether it is a2 fact that
the pay scales of the Commercial
Clerks have not been increased cor-
respondingly nor the strength of the
staff has beeri increased to shoulder
the increasing liability; and

(c¢) whether it is proposed to
-examine the question of responsibility,
strength and emoluments of the com-
mercial staff in true perspective?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Individual responsibility of the
Commercial Clerk has not increased
‘by the introduction of Common Car-
Tiers’ Liability.

(b) In view of the answer to (a),
raising of pay scales, as a result of
assumption of Common Carriers’
Liability does not arise. But the per-
centages laid down for distribution of
posts of Commercial Clerks between
their different grades have been revis-
ed with a view to provide them with

icker promotion prospects and thus

nferring on them greater financial
Gts. The strength of Commercial
has alsp been augmented,
srever justified, on the basis of the

4l increase in their work load due

' ol causes.

') Does not arise, in view of the
y to part (b) above,
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Commonwealth Exports Coancil
( Shri A, K. Gopalan:

1286, { Shri Umanath:

{ Shri M. N. Swamy:

Will the Minister of Commerce be
pleased to state:

(a) whether Government{ have
received any proposal from the British
Government regarding the Common-
wealth Exports Council; and

(b) if so,
thereto?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). No
proposal regarding the Commonwealth
Exports Council has so far been re-
ceived from the British Government.

Government’s reaction

Casual Labourers on S, Railway

1287. Shri Nambiar: Wil] the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that about
£00 casual labourers with 3 to 8 years
of service who attained temporary
status in the Tiruchirapalli Division of
the Southern Railway have been stop-
ped from work recently;

(b) if so, the reasons therafor;

(c) whether new recruits have becn
put in their places; and

(d) the steps taken to decasualise
the permanent posts in the Engineer-
ing Department of the Southern Rail-
way? .

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Only 173 casual labourers,
and not 500, employed against specific
works on the open line have been
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stopped from work. Out of these 109
bad attained the temporary status and
cnly 44 out of these had 3 to 6 years
of service.

(b) The stoppage was due to com-
distion of works on which they had
been ewn:ployed.

(¢) No.

(d) Does not arise as no casual
labourer has been engaged against a
permanent post.

Import of Fertilizers

1288, Shri K. C. Pant: Will the
Minister of Commerce be pleased to
state the total quantity of fertilisers
imported by the State Trading Corpo-
ration and other private parties in
1963 and 1964 (up-to-dote)?

The Minister of Commerce (Shri
Manubhai Shah): A statement is laid
on the Table of the House.

STATEMENT

Quantity in ‘000’ tonnes
Value in Lakhs of Rupees

1963 1964

Quy. Val. Qty. Val.

Total 1053 2515 796 1731
Importts (Jan-Sept.)
of

Fertilizers

S.T.C.s 553 1174 343°6 826
Imports (Jan-Nov.)

Blast Furnace Bricks
1289, f Shri Ram Sewak:

2\ Shri P, G, Sen:

Will the Minister of Indusiry and
Supply be pleased to state:

(a) whether a factory set up at
Latkata (Orissa) with the collabora-
tion of an American Company has
started manufacturing quality blast
furnace bricks;

(b) if so, what is its full capacity
o! production; and

(c) whether it can meet ‘all the
requirements of steel industry?

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
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(a) and (b), One party has been
issued licence for two plants—one at
Barang and the other at Latkata, both
in Orissa State for manufacturing
quality blast furnace bricks.  Their
combined capacity is 60,000 tons per
annum, Latkata plant hag started pro-
duction,

(¢) No, Sir.

Vision Test of Train Clerks

1290, Shri Hukam Chand Kach-
havaiya: Will the Minister of Rail-
ways be pleased to state:

(a) whether it is a fact that on the
Central Railway Train Clerks who
were appointeq prior to 1st July, 1957
are required to pass the vision test
class Bl and the Train Clerks appoint-
ed after 1st July, 1957 are required tc
pass the vision test in class A3 which
is a higher class for vision test; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) No. They were examined
in A2, a higher medical category than
Bl prior to 6-1-1957 and afterwards
the medical classification of Train
Clerks was downgraded to lower medi-
cal category of A3.

(b) Does not arise,

Accident at Kaithalkuchi Station-

(" Shrimati Jyotsna Chanda:

| Shri P. C. Borooah:
1291.{ Shri P, R. Chakraverti:

tShri Y. S, Chaudhary:

Shri Onkar Lal Berwa: -.‘

Will the Minister of Railways be
pleased to state:

(a) whether the inquiry into the
cause of the collision between 5-UP
Kamrup Express ahd Down Assam
Express at Kaithalkuchi station on the
Silliguri-Gauhati line on the 18th
September, 1964, has been completed;

(b) if so, the findings of the inquiry:
and

(c) the action taken against those
founq responsible for the accident?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). The Additional
Commissioner of Railway Safety,
Construction Circle, Calcutta who held
a statutory enquiry into this accident,
has not finalised his report so far.

Japanese Aig for Steel Plant

( Shri D, C, Sharma:
2 J Shri Surendra Pal Singh:
: Shri P. Venkatasubbaiah:
( Shri D. N, Tiwary:

Will the Minister of Steel and Mines
be pleased to state:
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(a) whether Japan has been extend-
ed an invitation to set up a steel plant
in India; and

(b) if so, whether there has been
any response?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
In the course of informal discussions
with certain Japanese parties who
have shown an interest in exploring
the possibilities of setting up a steel
plant in this country, the Government
of India have made it clear that such
collaboration/assistance  would  be
welcome.

Aluminium Plant at Mettur

1293, Shri Dharmalingam: Will the
Minister of Steel ang Mines be pleas-
ed to state:

-(a) whether the commissioning of
ie aluminium smelter plant being
established at Mettur (Madras State),
which was dque in December, 1964 has
been delayed; and

(b) if so, the reasons therefor?

; The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
‘The private sector undertaking which
.s putting up the plant has informed
us that they expect to commence pro-
duction of alumina in January 1965
and aluminium metal a month or so
later. The delay is, therefore,
marginal.

eage-fermmme  fawtor afa@ism

1294. = WS TTA A< 1 FT
¥@d Wl qE qqAT A T FG

(%) ¥ 72 @= & & ofr=w @a
# soaR-fermawx fawtor afaiemr
9T W FI Y AIF HAGL TS T
S F /I AT TEET 9T g

(=) = sa’ameer A oiw FTE
™ E ;AT

(1) afz &, & z9=7 74w afoorm
feem ?

WE R 7 et (st oam
a™) : (F) 20-10-1564 ® &
fasiarar it wER F &= 97 do
95 UX UF gHEAT & T o ¥R
& 9 AIGT WX T [T 3 qIAR G

(&) st g, Wa ¥ a1 swsfas
AR T TF FiAfT FIT |

(w) afufg &1 @ & sfewr F
e fRa &1 uw fee wwes uw
ST F FTI AZ THEAT g5 |

Railway Engines

1295. Shri U. M. Trivedi: Will the
Minister of Railways be pleased to
state:

(a) the particular types of engines
which are in use on the Ghat Sections
of Ajmer Division of Western Rail-
way and since how long these engines
have not been replaced;

(b) whether any attempt has been
made to utilise YG Engines to replace
them and whether such engines have
proved to be failures; and

(c) if so, what steps have now been
taken to replace the present engines”

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) ‘GR’ and ‘YG’ types of
Metre Gauge Steam locomotives are
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being utilised on the Ghat Section of
the Ajmer Division. These ‘GR’ type
locomotives are only between 27 to 31
years of age. The ‘YG’ engines on the
Western Railway are of less than 14
years of age, Neither the ‘GR’ nor
the ‘YG’ locomotives are due replace-
ment.

(b) ‘YG’ Engines have been intro-
duced on the Ghat Section since 1962,
and these have been working satis-
factorily since then,

(¢) Does not arise.
Tractor Plant

{ Shri Tan Singh:

| Shri Yamuna Prasad Mandal:

Shrimatj Savitri Nigain:
Shri Vishwa Nath Pandey:
Shri Hari Vishna Kamath:
Shri N, C. Chatterjee:

1296,

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the US.SR. has ex-
pressed its desire to set up a tractor
plant in India;

(b) whether Government
agreeqd to the proposal; and

have

(c) if so, the broad details therecf?

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N, Singh):
(a) to (c). An offer has been receiv-
ed from Messrs. Prommash export
of U.S.SR. for the establishment of a
unit for the manufacture of agriculs

tural tractors in the 12-18 DBHP
range. The offer is under considera-
tion.

Export of Bicycles to U.S.A,

1297. Shrimati Renuka Barkataki:
Will the Minister of Commerce be
pleased to state: -

(a) whether it is a fact that some
importers from U.S.A. have shown
interest in the import of Indian
bicycles; and

DECEMBER 11, 1964

Written Answers 4488

(b) if so, whether any steps have
been taken by Government to pro-
mote the export of Indian bicycles to
US.A?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. Dis-
play of Indian Cycles at the New
York World Fair has elicited a few
trade enquiries from U.S. importers
for bulk supply of Indian bicycles.
These have been transmitted to the
Indian manufacturers for urgent
follow-up action,

(b) In addition to general facilities
available to bicycle exports Govern-
ment considers on merits applications
for import of special components re-
quired to be incorporateq in bicycles
to suit American markets,

S.Ms and A.S.Ms on Central Railway

1298, ~Shri Hukam Chand Kach-
havaiya: Will the Minister of Railways
be pleased to state:

(a) the number of posts in the fol-
lowing categories in the scales of
Rs, 205/280 (AS) on the Central Rail-
way, (i) Station Masters (ii) Assistant
Station Masters; and

(b) the number of posts of the Assis-
tant Station Masters in the scale of
Rs, 150/240 on the Central Railway?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) (i) Station Masters: 714

(ii) Assistant Station Masters: 748

(b) There is now no scale like
Rs. 150-240 (AS) for Assistant Station,
Masters on Railways. The number
posts in scale Rs, 130-240 (AS) (initial)
start at Rs. 150) is however, 2420.

Incident at Bareilly Railway Station

1299. Shri Gokulananda Mohanty: i
Will the Minister of Railways bel
pleaseg to state:

(a) whether it is a fact that a grour
of railway workers turned unruly and
violent on the 27th September, 1964
at Barellly Railway Station in conse-
quence of which the senior station staff
ran away for safety; and
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(b) the action taken against the
workers and also the senior staff?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No, but such an incident
took place at Izatnagar on that day
which did not, however, involve dere-
liction of duty on the part of the
senior station staff. -

(b) So far, no individual Railway
employee has been found responsible
against whom action could be taken
on account of the incident at Izatnagar.
This aspect is still under examination.

WAz &1 IR wR fqaE

T F T FG(F

(%) 1959 & 1964 % whyaw
g ’w ¥ feaan Az f gam AT
foFa & gar ; WK

(&) 1959 & 1964 aF (av-
a1 ) fafws 3wt &1 fqar d@ide fal
forar m ? :

SN AT GFATA AT § AT
gofrafen @@ s wet (s
oo ato fag) : (F) R (F). 1959 %

1300. =WEY WFTEA I : 1964 TF THE FT IATIA, ITAR AT
T ST AR AN AT Ig IO fam @R —
EL ERICC] ITHRT frata
(Fife® =t /)
1959 6,933,000 6,779,000 155,000
1960 7,844,000 7,731,000 113,000
1961 8,246,000 8,118,000 114,000
1962 8,586,000 8,559,000 48,000
1963 9,355,000 9,324,000 57,000
1964 8,794,000 7,107,000 21,000
(Fae = (Fow faqa (o« faasax
1964 %) 1964 JF) 1964 TF)

o
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Limestone Deposits near Udaipur

1301, Shri Shiv Charan Mathur: Will
. the Minister of Steel and Mines be
. pleased to state:

(a) whether it is a fact that the

epartment of Mines and Geology,
Rajasthan has discovered a new de-
sosit of limestone of good quality in
‘slose proximity of Udaipur;

(b) if so, the extent of reserves
estimated to be available in this
deposit; and

(c) how Government propose to
exploit these reserves?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) According to an estimate made
by the Government of Rajasthan, the
reserves are of the order of 205
million tonnes,

(c) The State Government propose
to exploit these reserves for the manu-
facture of cement,

Co-operative Spinning Mills in Kerala

1302. Shri Maniyangadan: Will the
Minister of Commerce be pleased tu
refer to the reply given to Unstarred
Question No. 1763 on the 3rd October,
1964 and state:

(a) whether any proposal has since
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been received from the Government of

Kerala for establishing spinning mills

in the co-operative sector;
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(b) it so, the names of the places
where these mills are proposed to be
established; and

(c) the steps, if any, taken to imple-
ment the proposal?

The Deputy Minisfer in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): (a) Government have not
vet received any such proposal.

(b) and (c). Do not arise,

Mr. Speaker: The calling-attention
notice can be taken up at 5 o’clock.
The Minister is not ready with it.

12 hrs.
PAPERS LAID ON THE TABLE

SCHEMES OF AMALGAMATION UNDER
BANKING COMpPANIES ACT

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): Sir, on behalf of Shrj Bali
Ram Bhagat, I beg to lay on the Table
a copy each of the following Schemes
under sub-section (11) of section 45
of the Banking Companies Act, 1949:

(i) Scheme for the amalgamation
of the Shree Jadeya Shan-
karling Bank Limited with
the Belgaum Bank Limited,
published in Notification No.
S. O. 3744. dated the 3lst
October, 1964. [Placed in
Library. See No. LT-3598/
64].

(ii) Scheme for the amalgama-
tion of the Thiyya Bank Li-
mited with the Lord Krishna
Bank Limited, published in
Notification No. S, O. 3957
dated the 21st November,
1964. [Placed in Library. See
No. LT-3599/64].

(iii) Scheme for the amalgamation
of the Bareilly Bank Limited
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with the Benaras State Bank
Limited, published in Noti-
fication No. S. O. 3960 dated
the 21st November, 1964.
[Placed in Library. See No.
LT-3600/64]

4492

12.01 hrs.

PUBLIC ACCOUNTS COMMITTEE
TWENTY-NINTH REPORT

Shri Morarka (Jhunjhunu): Sir. I
beg to present the Twenty-ninth Re-
port of the Public Accounts Com-
mittee on Appropriation Accounts
(Civil), 1962-63 and Audit Report
(Civil), 1964 relating to Cabinet Sec-
retariat and Ministries of Community
Development and Co-operation, Edu-
cation and External Affairs.

12.01} hrs,

PETITION RE: GOLD (CONTROL)
BILL

Shri Surendramath Dwivedy (Ken-
drapara): Sir, I beg to present a peti-
tion signed by Shri Bansidhar Sahu
and 132 others, relating to the Gold
(Control) Bill, 1963, as reported by
the Joint Committee.

12.02 hrs.
BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri
Satya Narayan Sinha): With yow
permission, Sir, I rise to announc
that Government Business in thi
House during the week commencin;
14th December, 1964, will consist of

(1) Consideration of any item g
Government Business carried
over from today’s Order
Paper.

(2) Discussion and voting on the
Supplementary Demands for
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Grants (Railways) for 1964-
65.
(3) Consideration of a motion for
reference of the Companies
(Second Amendment) Bill
1964 to a Joint Committee.
Consideration and passing of:
The official Trustees (Amend-
ment) Bill, 1964, as passed
by Rajya Sabha.
The Repealing and Amending
Bill, 1964, as passed by Rajya
Sabha, .
The Gold (Control) Bill,
1963, as reported by \Jo'mt
Committee.
The Indian Tarift
ment) Bill, 1964.

(5) Discussion on the Thirteenth
and Fourteenth Reports of the
Union Public Service Com-
mission on a motion to be
moved by the Minister of
State in the Ministry of Home
Affairs.

(4

~

(Amend-

(6) Discussion of the statement
made on the 20th November,
1964, by the Minister of De-
fence Production on the Es-
tablishment of new Ordnance
Factories on a motion to be
moved by Shri N. G. Ranga
and others on Wednesday, the
16th December, at 3 p.m,

(7) Further discussion on the
manufacture, consumpton and
price of cars at 4 p.m. on

Thursday, the 17th Decem-
ber.

Shri Nambiar (Tiruchirapalli): It
was promised that a Bill on the Bonus
Commission’s Report will be brought
before this House before the end of
this session, but after yesterday’s tri-
partite labour talks which have failed
there is no possibility of that Bill
forthcoming during the course of this
session. Therefore. is it possible to
arrange, as promised earlier, to have
a discussion on the Bonus Commis-
gion’s Report which is long overdue
and which has already been promised?
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ST 98T § 98 4% ¢ 5 e At
& fers T & gara B F F AR
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# g AT Aedr §—aag-F Helv
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T AT 9 FF=T F FIT AN qE,
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FTETC R AT A JY FTAFAT T G907
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EFIT a1 AFY | FLHTE FT A9 59 qFAH
¥ sfa<wTe 747 &, 98 § AT ATRAT
g

Shri Hem Barua (Gauhati): I sub-
mitted a “No-day-yet-named” motion
on the peace talks in Nagaland and
that motion has been admitted as far
as I know. I will request the hon.
Minister, through you, to find some
time for that during this session.

st g = woET (39W) " R
73 3| ¥ amq Fga1 o1 @ fF A
Fwe #r o o fAr & f9g
e Y o ST | g A § At
oo Y S & 9% TEs fag e
g faar smar o

seaw WERE ¢ A A qEE
¥ faar & fF 99 59 TR@ T g3 B0
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qre fRt s 1 94t dfer # a
d gr f 3991 geT F g @A §
a1 Y | S fAvir gem Sad qatfaw
FW fFar s

[/A I TAW FHEE F AR
#E ...

Shri N. Sreekantan Nair (Quilon):
Speak in English. We are not able to
understand your Hindi

Mr. Speaker: I5 there no translaticn?

Shri N. Sreekantan Nair: I submit
that it is not fair, when the question
was put in English, for the Minister to
reply in Hindi. There was an earlier
ruling....

Mr. Speaker: If the same is being
interpreted in English, there ought
not to be any objection. This much
of accommodation should be there.

Shri Satya Narayan Sinha: This
was put in Hindi as well. Anyway,
it does not matter.
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As I explained last time, bccause
of the tripartite conference which:
was being held, this matter was under
consideration. Now, I am told—per-
haps yesterday—it has failed. I will
certainly consult the Minister con-
cerned ang let the Members know
about it. If he agrees—I do not know;:
I will have a discussion with him—I
would like to place this matter before-
the House.

st gER IR wYAT@  IAR! [0
& g

st G Arcaw fag c FE T
# am A&

s FFN o FYAW . AT JET
g1

oW WA 0 ATST, ATST |
I saw 2} fear 1 F;@r sy g9
T F 3T D A 5 fafae
¥ q@ FT JAT % T |

i TN TIEFAN © WF T8 AT
Fg W@ & sy FT ALY T 97 )

sit@eq arqufag : & & w71 fw
ag amaaT fraeEe FAwE * fag
FFT T 9T, 98 B g1 ¥ | 4 T
IEET 9T FA FT AFET TV AR AV
T g A FI9 AT FE 64T & |

Shri K. N. Pande (Hata): May I say
one thing in thig connection?

Mr. Speaker: Not now.

Shri K. N. Pande: That wii] facilit-
ate him.

Mr. Speaker: Probably, he does not
want that.

= W ¥Ew AT ;S T
& g ¥ FgraT ATr
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&t aeg AW fag - ST & w9
& A #H, 79 FY AW G, 9 foran
F T YR | A w1 W
W

AN T AFE ateq W, L L.

TR WERT IR FeA Al
Frfedr

N @ Aanww feg o wEAE
qIET &1 UET & UF A% A AE G
g GATA TIAT AT § AT A TS I
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a0 @ AW & wved § §, 9
arR #§ qar wg @« {5 faq @ede &
an & A aaer 7, 1 5 o A
T E qauw fFaT 0w &
g 99 ¥ geanar g f& swwr
T § | % WA G I1H a1 59
TR # B FT ITARAT § |
Shri Hem Barua: He has not replied

to my query about the No-Date-Yet-
Named Motion on Naga Peace Talks.

Shri Satya Narayan Sinha: I cannot
say exactly. This matter hay been
just mentioned. I would consult the
Minister concerned and let you know.

. ofi U Jmw oot - F A wer a@v
fs == o7 e & wvavy § oF fawaT
T yeara fean T @ 1 wel wgew A
g faar fe iy F qrara § & ST
| AR QA & U weem d fear € 1 9%
| g T #T weara A@ & 1 gEfeg
;S #1 oF ¥ Ay faamar 91 wwar |
{ 7 AW aF WON sy F e ¥ au
(%% zafay § feRT ¥ v @
I H FEAT ATET AT |

AR WERT . EAR 9 Aqifew
HTIT AT STHET AT FT | I997 I a1
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Shri Hem Barua rose—

Mr. Speaker: He has repiied that
he will consult the Minister.

Some Hon. Members rose—

Mr. Speaker: I will not allow new
things to be raised now. Shri Hem
Barua has pointed out that his en-
quiry has not been answered......

s U daw qTeE  HeAw wEeA,
Iq T9E F IR F W S=E @y
foe &, S0 i s T &1 99 ) 7= 1
geit ar A ?

oo wERT : § 3@ AR § wEe
T FT @IE | § ¥ s ame
F1 it faedt foet & <@ &1 @
A { g & FE BT AG FT FFAT
g1

=t W Q9% AT © WA ARG,
AT ard faest @ T #Y O
A=t ¥ & | ag a9t TE G A |

= g ARy fag : ag Ig9 @
U

Shri Surendranath Dwivedy (Ken-
drapara): It is not very olear from
what the hon. Minister has announced
whether the Report of the Backward
Classes Commission and also the
Report of the Scheduled Castes Com-
missioner would be taken up together
or separately
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Shri Satya Narayan Sinha: I have
already announced in regard tp the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes.

Shri Ram Sewak Yadav: That was
a separate resolution.

Mr. Speaker: Shri Hukam Chand
Kachhavaiya gave me to understand
that there was 3 part-heard discussion
on the Backward Classes Commission’s

it gex Aevaw Fag - 9g Y aE-gs
femma & ) ag &Y gft Jmw § o
SR )

Shri K. N. Pande: In regard to the
Bonus Commission’s report, I would
like to point out that the question has
got so many complications. Ag a re-
sult of the decision at the tripartite
conference, the matter has been put
before a sub-committee consisting of
labour representatives as well as the
representatives of the employers. Let
them resolve it first. If the matter is
taken up here for discussion before
that, it will create further complica-
tions. Therefore, my suggestion is that
let the report of that sub-committee
come first, and then the question can
come up before the House.

12.12%
BUSINESS ADVISORY COMMITTEE
THIRTY-THIRD REPORT

Shri Rane (Buldana): I beg to
‘move:

“That this House agrees with
the Thirty-third Report of the
Business Advisory Committee pre-
sented to the House on the 10th
December, 1964”.

Mr. Speaker: The question is:

“That thig House agrees with
the Thirty-third Report ofAthe
Business Advisory Commiitee
presented to the House on the 10th
December, 1964”.

The motion was adopted.

DECEMBER 11, 1964
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12:13 hrs.

MOTION RE: ANNUAL REPORTS

OF UNIVERSITY GRANTS COM-

lé/IIS%ION FOR 1961-62 AND 1962-63—
ontd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by  Shri
M. C. Chagla on the 9th December,
1964, namely:

“That the Annua] Reports of
the University Grants Commis-
sion for the years 1961-62 and
1962-63, laid on the Table of the
House on the 21st August, 1963,
and the 19th February, 1964, res-
pectively, be taken into considera-
tion.”

The hon. Minister may now continue
his speech.

oY wrerpew fag (1) - o
#Reg, MR Ffrafadr afafas
FTOT FIE-TSAE FEH G F qeaeg
¥ odff ot Ry ¥ g fa«t ¥ feufy
Froet ¥ oY qarfas Ffears Sufera
L F A YR AR I F
IR ¥ 39 T ¥ fag Q@ fame w1 99w
2 §fed, aifs 99 &1 9 AT S

oeqw wgs - fafrex aee 9w
W@ & 1 39 ¥ 9gw AR oY # e
T A ST ogwdr &

The Minister of Education (Shri
M. C. Chagla): I had just commencet
yesterday afternoon when the Hous
rose, and I was thanking the Men.
bers for participating in a very irn
teresting debate. May I say this tha
I have received what I might call a
mixed bouquet, partly of flattering
compliments and partly of very strong
ang adverse criticisms? I do not cer-
tainly deserve the first, and 1 hope I
also do not deserve the second. I
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do not think it is necessary for me
to explain to the House why I do not
deserve the first. But it is my
bounden duty to satisfy the House
that I do not deserve the adverse
criticism that has been advanced
against what I said in presenting the
two reports of the University Grants
: on.

The main criticism advanced against
me by my hon. friends Shri Prakash
Vir Shastri and Shri U. M. Trivedi
was with regard to the medium of in-
struction. I have been accused of
having changed Government policy. 1
have been told that I have given ex-
pression to views which do not repre-
sent the views of the Government
and that I have deviated and depart-
ed from what was the settled policy
of Government. This question goes on
being raised from time to time. It
has become like King Charles’s head,
and once and for all I want to satis-
fy the House from documentary evi-
-dence that whatever I have been say-
ing, whatever policy I have been
enunciating, has been the policy of
the Government and continues to be
the policy of Government.

Now my hon. friend, Shri P. V.
Shastri, said that when [ returned
from the USSR I pointed out that
they had many republics, that the
language of each republic was deve-
loped, that every encouragement was
given to it by the Russian Govern-
ment and yet there was an overall
Russian language which everybody
spoke. Then he said that although I
said this after my return from the
USSR—I complimented the scheme of
education there—in my recent state-
ment I have changed my views. That,
again, is entirely erroneous.

Let me enunciate what is the policy
about the medium of instruction. We
are all agreed—Government is agreed—
that ultimately the medium of in-
struction in the universities will be
the regional language. There is no
doubt about it. That must be the
logica]l evolution of our policy. Once
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we introduce the mother tongue in
the secondary sehools, when these
boys go up to the universities, it must
follow that the best system of edu-
cation would be to impart to them
education in universities in their own
mother tongue. There is no doubt
about it. But....

st femm qeAmw (@)
ag ‘e foaw @i FT % 7

ot qo Fo AWWT : T AT
T I Ag@ET w491, ¥ § qqre
fFffa aE ST AR AT FATE

weae wgEy : fafaes aee eue
2 C I B
Shri M. C. Chagla: This, again, is
the policy of Government—I shall
presently read it out—that the transi-
tion from English as the medium of
instruction in universities to the re-
gional languages should be careful,
well-thought-out and after proper pre-
paration wag made.

Shri Ram Sewak Yadav (Bara-
banki): Precisely what is that?

Shri M. C. Chagla: If the hon. Mem-
ber will have a little patience, I am
going to satisfy him.

1t is also the policy of Government
that when you have 14 States and 14

languages

Shri Hem Barua
States.

Shri M. C. Chagla: 14 languages in
the Constitution. When we have 14
languages, there should be a langu-
age which constitutes a bond and a
link between the different parts of
our country.

My hon. friend, Shri Shastri, said
that I'might be a jurist but am not
an educationist. I lay claim neither
to be a jurist nor to be an education-
ist. But I do lay claim to one thing,
and I shall go on laying claim to that,
and that ig my passionate devotion to

(Gauhati): 16
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the unity of this country. That is my
faith and my creed. And I will not
permit my hon. friend, Shri Shastri,
or any other hon. Member on that
side to make me deviate......

Shri Kapur Singh (Ludhiana): On
that side also.

Shri M. C. Chagla: Both sides. I
will not permit my hon. friends on
that side or on this side to permit me
or to force me to deviate one inch
or an iota from that policy that I have
enunciated.

Shri Narasimha Reddy (Rajampet):
Quite right.

=t femR qeamaw . F foma
Fafas A feaaa Fon fegem @
wFar, e gfedr, & fgars o
27

Shri M. C. Chagla: I am coming to
that.

Shri Raghunath Singh (Varanasi):
There should be no interference.

=t femm qemmew (ag TR9 R )

Mr. Speaker: Order, order. Let us
hear the Minister patiently ... (In-
terruption). He should hear me at
least. Before I have spoken half a sen-
tence, some hon, Members interrupt
me. I was going to say that if some
Member has to ask some questions or
seek a clarification, I would allow it
at the end.

st fema geRToE @ I OEAT
A aeiEaT B W FT G § AR
a0 9T R A

Shri M. C. Chagla: I do not under-
stand my learneq friend’s agitation. Is
he not interested in the unity of
India?

Shri Kishen Pattnayak: More than
you. ’
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Shri M. C. Chagla: I am very happy
to learn that. If anyone is more in-
terested than me in the unity of India,
then I bow to him. Therefore, let us
pursue an educational policy which
will not undermine the unity of India.

May I again repeat the policy of
Government? The policy of Govern-
ment is—and I am going to support it
by reading out excerpts from educa-
tional authorities—that we will work
for the substitution of English by the
regional languages ag medium of in-
struction in the universities, but the
transition must be careful, slow, well-
prepared, and it is very important
that, while we are working for that,
we must not destroy the language
which acts as a link between the diffe-
rent parts of our country.

There again, the policy of the Gov-
ernment of India is clear. We must
work for the day when our own na-
tional language becomes the link
language, that is Hindi, but till Hindi
takes the place, English must continue.

Y JWAEE qRA : Ig T w0
T AR R w9 fAf @ #a3

&
' Mr. Speaker: I will request him to
continue to face me.

-
Shri Raghunath Singh: He is more
partial to the Opposition Benches.

Shri M. C. Chagla: 1 was facing
them because the criticism came from
them. I am sorry. I feel more en-
couragement if I look at you.

Mr. Speaker: Sometimes I become
envious that he is looking towards
them!

Shri M. C. Chagla: I have been told
that we have been slow in substitut-
ing Hindi for English. I have been
accused of not supporting the propa-
gation of Hindi. That is a libel. I shall
again satisfy this House as to what I
have done in the course of one year
that 1 have been Minister.
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Let me tel] the House that you can-
not ram Hindi down the throats of
South India.

=t T ¥2w atam : ST ST
& ATt # Ao F@T AgAr & 7

Shri M. C. Chagla: South India and
Bengal are not prepared for this ope-
ration to open their throats for Hindi
‘to be rammed down them.

Shri Kapur Singh: I do not want to
interpret the hon. Minister, but does
he mean that Hindi can be rammed
down the throats of North Indians?

Shri M. C. Chagla: Therefore, I ap-
peal to my hon. friends in the interests
of the unity of India, in view of the
fact that north, south, east and west
constitute one country, that we should
go slow. Let us carry the South and
Bengal and other parts of India with
us

Therefore, my attempt has been to
argue with them, to persuade them,
to counsel them but I will not be a
party to forcing Hindi upon the South
or Bengal or any part of the country.

it e ozamw : e §
e FY aa e gE g w7 ? wwT &
FR A ST aTT @, S9E AR ¥ 47 Ag
forat gom & f Towr felt @ A
fear @rem, flT & @9 FEgeTE
T SR ?

qeqA WEEd C uE A9 . . .

TR ¥ aTIT : W ARy,
TET FgT AT & qy FrE ey Sy
FoFefl g oTRAT WTET & | WA wErRT
T aw ® & 97 9 e Ak
ZEQ AT ATATHT FT I T |

Heqed HEY © ATT §F T FOAT FHY
FFAL @ FT A AR S B Fg7 47,
+8 o | w3 i £ Sy arfert @

AGRAHAYANA 20, 1886 (SAKA) Annual Reports 4506

of University Grants
. Commission

qg AT A1 Er @, IAW W A9 w}
g =gy

=N femA @ataw : TEEd #
afesly dfqem & fawrs . . .

T8 RERT ¢ ST qifert 2, TERy
g oad
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1225 hrs.

[Shri Kishan Pattnayak then left the
House.]

Shri M. C. Chagla: Whether the
House approves of it or not, the policy
of the Government ig here. [ had
enunciated it in the other House, I
have enunciated it here, and now I
shall point out how this policy has
been.. ...

Shri  Harish Chandra Mathur
(Jalore): It is too much for the hon.
Minister to say that the policy is
there, whether the House apprcves it
or not. The policy is there because the
House has approved of 1t. You cannot
have a policy which the House does
not approve.

Shri M. C. Chagla: I accept the
correction of Shri Mathur.

Shri Shinkre (Marmagao): If the
House has already acoepted it, there
is no need for the Minister to speak.

Shri M. C. Chagla: This is the policy
of the Government approveq by the
House, whatever any section of the
House might say.

Let us see what the various cduca-
tional authorities have said. Shri
Shastri has said that I am not an edu-
cationist. I am not.

I plead guilty to the charge. He
will at least respect what the educa-
tionist have said from 1948-49, what
the Chief Ministers have said, what
the Vice Chancellors have said and
what the inter-university board has
said. This is what our President Dr.
Radhakrishnan said in the Commis-
sion’s report of 1948-49:
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“But some time will elapse be-
fore such a consummation is rea-
ched. During the interval, whose
length depends upon the earnest-
ness of Governments, what is to
be done? It is neither feasible nor
desirable to create a void in the
Centre by immediately abandon-
ing the language which is in use.
English will have to continuye as
the medium for federal business
til] the provinces are ready for the
change and the provincia]l educa-
tional institutions have spread the
federal language adequately...

English, however, must continue
to be siudied. Unable to have
access to this knowledge, our stan-
dards of scholarship would fast
deteriorate and our participation
in the world movements of thought
would become negligible. Its
effects would be disastrous for
our practical life, for living na-
tions must move with the times
and must respond quickly to the
challenge of their surroundings.
English is the only means of pre-
venting our isolation from the
world, and we will act unwisely
if we allow ourselves to be enve-
loped in the folds of a dark cur-
tain of ignorance.”

That is what Dr.
said. The Inter
says as follows:

Radhakrishnan
University Board

“The Board feels that if fissipa-
rous tendencies are not to develop
and extreme provincialism sp-
read, there is need for the Uni-
versities to have a common lang-
uage. A common language is also
necessary to enable students and
teachers to migrate grom one uni-
versity to another, and generally
for inter-university contacts

We have passed that stage and un-
fortunately we have not been able to
get agreement of our universities to
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have a common language and they
have now accepted that different uni-
versities will have different regional
languages. What was emphasised
was that we must see that the fissi-
parous tendencies in our country did
not increase and that the bonds bet-
ween different universiiies remained-
and thai is why I have been empha-
sising the importance of a link lan-
guage. The Board goes on to say:

“The Board realises that in cer-
tain areas the regional language
of the State is considered suitable
for being introduced as the me-
dium at the university stage. But
even in such cases, at this stage
of development of higher educa-
tion, there will be serious diffi-
culties in producing suitable text
books of highest standards and
in finding teachers in sufficient
numbers in the higher grades of
learning. Educational institutions
should not, therefore, be deprived
of the freedom to continue to use
English as the medium of instruc-
tion for the time being.”

This is exactly what I have been
saying. The Board says: All India
institutions of teaching and research
should for sometime to come continue
to have English at least ag one of the
media of instruction.”

I shall also read an extract from
the official language Commission re-
port of 1954-55:

“In any case the trend has been
unmistakable in recent years and
we have no doubt whatever that
a change-over of the general me-
dium from the English language
to the Indian languages would
come in our universities progres-
sively in the near future and we
entertain no misapprehensions as
regards this trend, provided com-
plete anq satisfactory preparations
are made and the change is sui-
tably phased ang graduated so as
not to affect academic standards.”™
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That was what the Official language
Commission report of 1954-55 says...
(Interruptions.)

The Kunzru
1957 says:

“That the change from English
to an Indian language as the me-
dium of instruction at the univer-
sity stage should not be hastened.”

Committee report of

“That the change to an Indian
language should be preceded by
an adequate preparation both in
the cultivation of the Indian langu-
age concerned as a medium of ex-
pression for learned purposes and
by the preparation of  sufficient
body of learned literature in that
language in all subjects of study.”
I am sure this Committee will be
accepted as a commitiee of emi-
nent educationists.

Then we come to the Committee
of Parliament on the Official
Language, in 1959, It says:

“The gradual replacement of
English in official work by
Hindi and the regional languages
does not mean severance of our
ties with English. The special
place which it must continue to
have in the intellectual and sciens
tific fields and as a means of in-
ternational contacts is not condi-
tional upon the perpetuation of
the existing arrangements. Eng-
lish will continue io be of great
help to us and remain an impor-
tant subject of study especially
for those engaged in advanced
scientific work. The number of
scientific and technical terms al-
ready runs into lakhs. Thousands

of new words are being coined
every year. Our scientists and
technologists are familiar with
English terms, The task of
translating the existing and
future scientific and technical
terms into all Indian langu-

ages is immense and the risk
that such translations may be
artificial or inexact and unfami-
liar to present day scientists and
technologists has to be guarded
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against. Different terminologies
in different Indian languages may
cause confusion and will make
the interchange of scientific and
technical knowledge within the
country difficult.”

Shri Hari Vishnu Kamath (Hosh-
angabad): I submit that the new
wods coined should be a little sim-
pler.

Shri M. C. Chagla: It goes on to
say that it is obviously desirable that
there should be uniformity in the
use of the scientific ang technological
words in all Indian languages. I have
pointed out that.

Then, I may refer to the extracts
from the resolution passed by the
Chief Ministers’ Conference in Au-
gust, 1961. It shows that not only the
Government of India’s policy has not
changed but has received the sup-
port of all the Chief Ministers, I will
read that resolution:

“The question of the medium
for university education was dis-
cussed at length. The tendency
of regional languages to become
the media for university educa-
tion, though desirable in many
ways, may well lead to the isola-
tion of such universities from the
rest of India unless there is a
link in the shape of an all-India
language.”

This is a paraphrase of what I have
been saying and repeating day in and
day out.

“Teachers and students will not
be able to migrate easily from
one university to another and
the cause of education will suffer
for lack of a common link, bet-
ween universities in different lin-
guistic areas. The importance of
such a common linguistic link
between universities was empha-
sised. | Such a common link can
only be English or Hindi; ultima-
tely it will have to be Hindi. And
it is necessary, therefore, that
every atempt should be made
to make Hindi suitable for this
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purpose, The change-over to Hindi
and generally to a regional lan-
guage as a medium of instruction
will only be effective when such
.a language has adequately deve-
loped for the purpose of modern
education and more especially for
the scientific and technical sub-
jects, Every effort should be
made to develop Hindi
and other languages for this pur-
pose. Till such time as this
happens, English may be continu-
ed. It may also be possible and
desirable for the change-over
from English to Hindi or a re-
gional language to be phased or
divided up into subjects. Thus
scientific and technical subjects
will be taught for as long
as necessary in English while
other subjects may be taught with
Hindi or the regional languages
as media. In any event, the stan-
dard of teaching both in Hindi
and English should be improved
and maintained at a high level
in schools and colleges.”

Then we come to the views of the
“Inter-University Board of India, the
University Grants Commission and
~the Vice-Chancellors’ Conference;
they all supported and approveqd the
resolution passed by the National In-
tegration Council at its meeting held
in June, 1962. I shall read out the
resolution. But before that—this is
very important—may I read out the
statement issued by the Nationa] In-

tegration Conference held at New
Delhi from September, 28 to Octo-
%er 1st, 1961:

“The Conference recognised

that Hindi must develop ultima-
tely as a link for inter-State com-
munication. As, however, it
would take some time for the
language to evolve sufficiently to
express all modern concepts,
English will continue to serve
the purpose till Hindi is adequa-
tely developed.”

Shri Maurya (Aligarh): Is
any limit to it?

there
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Shri M. C. Chagla: I will point out
what we have done for Hindi. I would
request the hon, Member to remain
patient,

“As regards the medium of uni-
versity education, while a plea
was made for the use of Hindi as
the medium of an all-India basis,
the general view was thai the re-
giona] languages are bound to
replace English as the medium of
instruction as soon as the neces-
sary preparations for the change-
over could be made acceptable
to the academic world. But it
was agreed that in such an agree-
ment, there would be the neces-
sity of a link in the shape of a
language understood all over
India. It was felt that this link
must ultimately be Hindi, but
since Hindi, like any other re-
gional language, will take some
time for its full development,
English will continue to be such
a link. This implied that Hindi
must continue to be taught as a
second language as in the secon-
dary  stage of education,
where necessary; and it also im-
plied that English, apart from
continuing as a transitional link
will remain as a language of in-
ternational importance for the
enrichment of our languages in
regard to science and technology.”

Finally, this is the extract from the
proceedings of the National Integra-
tion Council held in June, 1962.

“The Council reaffirms the con-
clusions set out in paragraph 15
of the S:iatement issued by the
National Integration Conference
in September-October, 1961. The
Council recalls that these conclu-
sions did not differ materially
from the decisions in regard to the
medium of instruction at the
university stage arriveq at by the
Chief Ministers’ Conference in
August, 1961, as also that they
had since been accepted by the
Emotional Integration Committee
in its preliminary report.
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The Council considers that,
while generally speaking, the
replacement of English as me-
dium was thus an inevitable and
which should be actively pursu-
ed, every care should be taken
by universities to ensure that the
transition is made without jeo-
pardising the quality of educa-
tion ang after careful prepara-
tion, e.g., the cooperation of tea-
chers and the availability of good
standard books written by uni-
versity teachers or other experts
for which every incentive should
be provided by the authorities
concerned.

The Council lays stress on the
importance of teaching English,
as a compulsory subject, whether
in any transitional scheme of the
adoption of regional languages as
medium of instruction, or even
after the replacement has been
fully carrieq out at a future date.
In the transitional stage, English
will serve as the link among uni-
versity men, and between univer-
sity and university in respect of
exchange of professors or mig-
ration of students; whilst, at all
times, as a language of great
international importance, Eng-
lish would furnish a link with
the outside world, constitute an
indispensable tool for further
study and assist in the develop-
ment of the regional languages.
The Council hopes that while
English would thus be an inter-
national link at all times, its
Place as an internal link will gra-
dually be taken by Hindi ag it
develops. The Council, therefore,
urges that at the university stage,
the students should be equipped
with a progressively better com-
mand of Hindi in addition to good
working knowledge of English
such as would enable them to fol-
low lectures delivered in that
language,

“The change in the medium of
instruction in a university is pri-
marily a question for the univer-
1821 (Ai)LSD—4.
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sity to decide. While it seems na-
tural that regional languages
would gradually become the
media of instruction at the uni-
versity stage, the Counci] sees no
reason why there should be any
bar to the use of English or Hindi
as a medium of instruction in a
university, or in some of its col-
leges. Indeed it foresees that in
some special circumstances, the
establishment of such a college
might become a desideratum.”

I ask those who accused me yester-
day, in the face of all these, is it
justified, is it tenable to suggest that
in whatever I have said, I have de-
parted from the policy laid down by
Government supported by all these
educationists and approved by Par-
liament?

Some Hon. Members: No; you have
not departed.

Shri M, C. Chagla: I repeat again.
The policy is very simple. We are
working towards the regional lan-
guages becoming the media of ins-
truction in the universities,

The transition from English to the
regional languages must be carefully
phased and well prepared. We must
not be faced with a situation where
all universities will have regional
languages and we will lose our link
language. Therefore, our link lan-
guage should ultimately be Hindi. But
in the meanwhile, till Hindi takes
the place, till it is accepted by the
southern States, till it is accepted by
Bengal, English must continue. Fi-
nally, even when all this is done En-
glish must remain as the interna-
tional language, an asset which we
possess which we should not throw
away.

Shri Maurya: Sir, even yesterday
I put a specific question. Is there any
time limit for it?

Shri M. C. Chagla: I will mention
about the time. My hon, friend
knows it as much as I do, that edu-
cation is a State subject, The uni-
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versities are autonomous bodies. It is
for my hon. friend to tell the State
to prepare for this. We will give
every assistance, but we cannot do it.
It is for the university to decide what
the medium will be, what text-books
should be prepared and what prepa-
rations should be made, Education is
not a concurrent subject. My hon.
friend cannot lay the blame at my
door and say that universities still
continue to have English as the me-
dium,

Shri Maurya: Some of the universi-
ties are aided by the Centre.

Mr. Speaker: Aid is a
thing altogether.

different

Shri M. C. Chagla: Shri Prakash
Vir Shastri laid another charge at
my door which is again an equally un-
fair charge. The charge was that
when I went to Gujarat I gave ex-
pression to something which differed
from what the Prime Minister said
when the Prime Minister visited Guja-
rat just a few days before. I fully be-
lieve in the collective responsibility
of the Cabinet and I have the greatest
loyalty for my Chief, the Prime Minis-
ter. I assure this House that in what
I said I in no way departed from the
policy of Government or from what
the Prime Minister said a few days
before. As a matter of fact, the sub-
ject of controversy in Gujarat which
raged on me when I returned was
not considered by the Prime Minis-
ter at all. What was the question? It
is a very narrow question, In Guja-
rat they start teaching English from
the Eighth Standard,

Shri Frank Anthony (Nominated—
Anglo-Indians): Absurd. They can’t
learn it,

Shri M. C, Chagla: There is a strong
demand that it should be started from
the Fifth Standard. The Government
does not agree to it. Deputations of
secondary school headmasters visited
me. Al] that they asked me was to
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persuade the Government to make the
teaching of English from the Fifth
Standard optional. They said that if
students come and want to learn from
the Fifth Standard they will give all
the facilities and they do not want
any additional grant,

Shrimati Yashoda Reddy (Kurnool):
Very reasonable.

Shri M. C. Chagla: I am glad that
at least somebody thinks that this is
reasonable, and this js exactly what
I said.

Shri Narendra  Singh
(Anand): We also say that.

Mahida

Shri M. C. Chagla: In my public
speech I said: “I hope and trust the
Government will consider this point
of view because it seems to be very
reasonable.”

Shri Narendra Singh Mahida: But
the Government is not thinking in
those terms.

Shri M. C. Chagla: The Govern-
ment of Gujarat takes the view that
the Union Minister has no right to
go to Gujarat, make a speech and say
something which is contrary to the
policy of the Government of Gujarat.

An Hon. Member: Undemocratic.

Shri M, C. Chagla: I entirely dis-
agree with that point of view. Is it
only the duty of the Centre to give
money to the States for education?

Some hon, Members: No, no.

Shri Hari Vishnu Kamath:
ang guidance also.

Advice

Shri M. C. Chagla: 1 have a right
to speak to the people of Gujarat. In
a democracy people must come before
any Government. It is the people who
create the Government, 1t is through
the people that the Government
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exists. 1 have a right to enunciate
and elucidate the policy of the Centre
in any State, in any part of India even
if it happens to disagree with the
policy of the State concerned,

Shri Naremdra Singh Mahida:
Gujarat is the only State which is not
listening to the advice of the Educa-
tion Minister (Interruption).

Shri M. C, Chagla: It is very sur-
prising. This is a matter of record
and Shri Shastri can find it out—I will
send him the papers. Every Gujarat
paper in Ahmedabad, after I made my
speech, fully supported what I said,
including the Congress paper—the
leading Congress paper is Gujarat
Samachar. It came out with headlines
supporting the view I had taken,

Shri Prakash Vir Shastri (Bijnor):
The Gujarat Provincial Congress Com-
mittee wrote a letter to the Prime
Minister.

Shri M, C. Chagla: I am talking cf
the people of Gujarat and not of the
Congress Committee. I will give an
instance to Shri Shastri. We in Par-
liament, I am assuming, are in favour
of education being madé a concurrent
subject. The Sapru Committee has
recommended to that effect, The
States do not agree. Is it suggested,
it I go to Gujarat, I cannét appeal
to the people to try to persuade their
Government to make education a con-
current subject? Without the consent
of the majority of States I cannot do
60. To say that a Minister from the
Centre can only tell the people what
the Government of that State pleases
or likes, I think it is an entirely un-
tenable position.

Shri J. P. Jyotishi (Sagar): Let us

not differ so much in public,

An Hon Member: Even if it is a

public issue?

Shri M. C. Chagla: My constituency
is the whole of India. I have a right
to speak to the people anywhere.
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Dr. M. S. Aney (Nagpur): As a
member of the Government you can-
not do that under the Constitution.

Shri M. C, Chagla: As a member of
Government I cannot take a view
which is contrary to the policy laid
down by the Centre.

st o fag (FT9T) : FE ar
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Shri M. C, Chagla:
that (Interruptions).

Mr. Speaker: Order, order, Demo-
cracy should not be carried too far

I have not said

Shri Hari Vishnu Kamath: Sir, I
want to seek a point of clarification.
May I ask whether thevery fine atti-
tude he has displayed towards a pro-
vincia] party organisation will be
emulated by his colleagues on the
Treasury Benches?

That he may ask of
Let us listen to the

Mr. Speaker:
his colleagues.
Minister now.

Shri M, C. Chagla: For the record I
have not said anything about the
Gujarat Provincial Congress Com-
mittee. I only mentioned, which is a
fact, that the whole Press of Ahmeda-
bad supported the view that I took
and I think the view, as somebody
said, was a very reasonble one. Give
the option to those who want to study
from the Fifth Standard

Mr. Speaker: That “somebody” was
Shrimati Yashoda Re@dy.

Shri M. C, Chagla: Now, Sir, we do
believe in this, that o Tong as English
continues®*to be a part of our educa-
tional system it should be taught well.
And,—I have got the statemént here—
almost all the States start teaching
English from the Fifth or Sixth
Standard. Many States are now going
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to start it from the Third Standard
itself.

Shri Frank Anthony: Quite right.

Shri M. C, Chagla: Uttar Pradesh
and Madras have decided to do it.
West Bengal has started it. Even
Bihar has done so.

=t TR Jaw 2139 : qg TFRE AR
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Shri M, C. Chagla: Therefore, if we
take the view that it would be good
for education if English is started
earlier, surely it is not such a crime
or such a terrible thing that the Union
Minister gave expression to the idea.
So much for Gujarat and what my
bon, friend has said.

Now I come to another point. I
have been charged with not support-
ing the propagation of Hindi. I shall
point out what the Ministry has done
as far as Hindi is concerned,

Shri Nath Pai (Rajapur): Why js he
all the while considering” himself as
an accused in the dock?

Mr, Speaker: Probably he has been
lenger in the judiciary and here in
the Parliament he is new. He will
get used to it. It is the job or duty
of the Members td blame him and to
charge him. Therefore, he should
nol take them so seriously.

Y T AT QI FAT FT FA9S
AT 9R § | a8 AT #7 safea
THREAT ARG E )

Shri Hari Vishnu Kamath: 'Sir, jou
{og have been a Judge.

Shri M. C, Chagla: I confess, I have
not been accustomed to the Parlia-
mentary life. My feeling is that
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Miristers should not be accused un-
justifieably, Parliament has the right to
be vigilant and to criticise; but the
criticism should not be misguided and
it is the duty of the Minister to answer
to the criticism. That is my view of
parliamentary life.

Coming to the subject, financial
assistance is given To voluntary or-
ganisations to expand their activities
in the propagation and development cf
Hindi. The allocation for the Third
Plan was Rs. 25 lakhs, In the first
three years we have spent Rs, 12:42
lakhs and for the current financial
year the provision was raised from
Rs. 6 lakhg to Rs. 29 lakhs,

Shri Frank Anthony: What a waste
of public money?

Shri M. C, Chagla: Then there is
appointment of Hindj teachers in non-
Hindi speaking States. Hundred per
cent assistance is given to the non-
Hirdi-speaking States for the appoint-
ment of Hindi teachers in higher
secondary schools. The State Govern-
ments of Andhra Pradesh, Kerala,
Maharashtra, Mysore, Orissa. West
Bengal, Gujarat and Madras are
participating in this scheme. For the
Hindi teachers training college in non-
Hindj speaking States one hundred per
cent financial assistance is given.
Under this programme teachers train-
ing institutions have already been set
up one in Kerala, three in Mysore,
three 1n Andhra Pradesh, one each in
Madras ang Gujarat. The Govern-
ments of West Bengal and Orissa
propose to open a college each next
year, The Maharashtra Government
have provideq facilities for the train-
ing of Hindi teachers in their existing
colleges for which cent per cent grant
is given by the Centre,

We have set up a Central Hindi Ins-
titute at Agra for the training of Hindj -
teachers, particularly for the non-
Hindi-speaking States. Scholarships
for advanced studies in Hindj are be-
ing given to the students ‘of various
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States. The number of scholarships
has been raiscd from 200 to 1,000 this
year.

Then we have a scheme of free gift
of books to educational institutions in
non-Hindi-speaking areas. Under this
scheme selected books are purchased
in bulk and distributed to schools and
colleges and public libraries in the
non-Hindi-speaking  States. = Books
worth Rs. 2 lakhs are distributed each
year.

Then I come to the Commission for
Scientific and Technical Terminology.
The Commission hag revised and fina-
liseq scientific and technical terms up
to the first degree standard in physics,
chemistry, mathematics, botany, zoo-
logy, geology and geography. A con-
solidated English-Hindi glossary of
about 50,000 terms in the subjects
has been brought out. The Hindi-
English  version of this glossary
is nearing completion. The Com-
mission has also reviewed and
finalised about 14,000 terms of
medical sciences and about 4,000 terms
in agriculture. For evolving termino-
logy in three branches of engineering
—civil, electrical anq mechanical—an
organisation has been set up in the
University of Roorkee and the finalisa-
tion of the terminology in these three
branches up to the first degree
standard is likely to be completed
within a period of two years.

Then there is the preparation and
translation of standard scientific books
at the university level. This scheme
has been launched to facilitate a
smooth change-over from English to
Hindi and other Indian languages and
also for popularisation of the scientific
and technical terminology evolved
by the Government of India. Under
this scheme. 527 books have been ap-
proved for translation. The translation
rights of 272 books have been procur-
ed. The programme of translation
into Hindi is being implemented
through universities, academic bodies
of State Governments and literary
societies of all India status engaged
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in similar jobs for which hundred per
cent assistance is given by the Gov-
ernment of India. Whole-time cells
have been established at Delhi, Bho-
pal and Banaras and it is proposed to
set up similar cells at two other
places. Similarly, a Translation
Bureau has been set up in the Cen-
tral Hindj Directorate as well. The
Gujarat State and the Punjabi Uni-
versity are also taking advantage of
the scheme of translation of standard
works into Gujarati and Punjabi,

Then there is the translation scheme
for preparation, translation and publi-
cation 'of books jn collaboration with
the publishers. This scheme also aims
at bringing out scientific and worth-

while books within the easy reach
of common readers.
Does this record show that I have

tried to suppress Hindi and I am
not giving full support to it?
Shri Muthyal Rao (Mahbubnagar):

Rs. 20 lakhs is not sufficient.

Shri M. C. Chagla: My hon. friend
says that Rs. 20 lakhs is not sufficient,
If I get Rs, 20 crores, I will use the
whole of it.

I think the excitement is now over.
Let me deal with the normal subject
of the University Grants Commission.
I did not introduce this topic. When
I opened the debate on the University
Grants Commission, I kept aloof from
it; my hon. friends, Shri Trivedi and
Shri Prakash Vir Shastri brought it
out. So, I thought it was time that
this matter should be finally settled
and the House should know where I
stand and where the Government
stands.

it RFTTAT Qv T wEE ¥
faeger SeeT FHATAT | R HewE wEey
F Tomwa &, At § I FT qqren |
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Shri M. C. Chagla: There are some
people who cannot be convinced.
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Coming to the University Grants Com-
mission, those who have spoken on
this subject have overlooked the fact
that the University Grants Commis-
sion functiong under two important
limitations. The first limitation is
that of funds ang the second, which
is equally important, is that of the
constitution of the Commission. Under
the Act, it can only spend money on
Central universities for maintenance.
In case of universities, other than
Central universities, it can only spend
for development. My hon. friend,
Shri D. C, Sharma, is not here. He
said that everybody should be equal
before the law and the universities
should be equal before the University
Grants Commission. But they are
pnot and they cannot be. The Jaw ilself
makes a distinction ‘between Central
universities and non-Central universi-
ties. The Central universities are un-
der the Centra] Government. The rest
are under the State Government. The
law does not permit us to spend
money on those State universities for
the purpose of maintenance.

May I also point this out? There
was criticism from various hon. Mem-
bers about the appointment of Vice-
Chancellors, about the appointment of
university staff, about the appointment
of the Syndicate and Senate, about
the framing of statutes and rules and
8c on in different universities, But
these hon. Members forget the fact
that university is a State subject.
Then there is such a thing as the
autonomy of the university. So, we
have no voice. Even when I read in
the papers that a bad Vice-Chancellor
has been appointed, what can I do?
If I find that unsuitable people have
been appointed to the staff of the
university, I am helpless. Therefore,
unti] this subject of university and
higher education is made a concur-
rent subject this criticism in this
House has no validity., I can control
it only up to a point by writing to
the Chancellor and appealing to him.
But, under the law, under the Consti-
tution, it is for the State to rectify
and remedy these things.
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An Hon, Member: Amend the law.

Shri M. C. Chagla: The same thing
applies to affiliated colleges, I am
painfully conscious how bad the stan-
dard of affiliated colleges is. But, there
again, affiliation is in the hands of the
tniversity or of the States. We can-
not tell the university: why did you
affiliate this college which is not fit,
disaffiliate thjs college and soon. But
[ may say that even there the Com-
mission has prepared a scheme cf
selection of 100 colleges which could
be given special assistance for their
development, especially for post-
graduate teaching,

Then, my hon. friend. Shri
Pant, referred to two colleges at
Nainital and Gyanpur. He said these
were very good colleges but now the
emoluments of teachers there had
been downgraded. The other day a
Member of Parliament told me that
the Agra college, which has great
traditions for the last one hundred
vears, has downgraded the salary
scales of its teachers.

13 hrs,

Curiously, the State Government
has taken the view that because the
University Grants Commission has
laid down a certain scale of remunera-
tion all colleges should receive the
same even though in the case of some
colleges they were receiving more
than what the University Grants
Commission recommended. The ob-
ject of the University Grants Commis-
sion was not that the salary scales in
some colleges shoulq be downgraded;
their object was to upgrade the salary
scales. But the $State Government
has taken this curious view. I assure
my hon. friend, Shri Pant, that I
have already taken this matter up with
the University Grants Commission
and we will see what we can do
about it.

Then, my hon. friend, Shri Bajaj,
mentioned about text books ang said
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that the U.G.C. should produce stan-
dard text books. I may mention for
the information of the House that we
have three schemes now working which
will help us to enable our university
students to get cheap text books—one
is in collaboration with the United
Kingdam, the other ig in collaboration
with the United States and the third,
which has just been set up after my
visit to the USSR, is in collaboration
with that Government. The way it
functions is that joint boards are set
up and these joint boards decide the
titles of books which should be put on
the Indian market at cheap rates. In
the case of Russian text books, of
course, they will have to be translated.
We have selected the most important
text books in medical, technological
and technical subjects because I rea-
lise how expensive these books are and
these books should be made available
to the students at cheap rates. These
‘books are now being sold at one-third
the price at which they are sold in
the United States, the United Kingdom
and the USSR.

Dr. Ranen Sen (Calcutta East): In
which language is thig translation be-
ing done?

Shri M, C, Chagla: It is done in
English at present but it is open to any
State to translate it into the regional
language. These are very high class
books dealing with technological, tec-
hnical anq medical subjects.

My hon. friend, Shri Barua, men-
‘tioned the need for 200 universities.

Shri Hem Barua: 250, I said.
Shri Nath Pai:

mate.

Do not under-esti-

Shri M. C. Chagla: Our hands are
full with 61 wuniversities and Shri
Barua will realise what 250 universi-
ties will mean. As a matter of fact
we do mot want to have, as far as
possible, any more universities if we
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- can help it. A university is not a col-
lege. A university is not an isolated

academic centre. A university by its
very name implies universality. That
means, it must have different faculties.

Shri Hari Vishnu Kamath: No more
for all time or only for the present?

Shri M. C. Chagla; No; I do not say
that. We are going to be very strict
about jt. I am sure, Shri Barua did
not mean it veTy Sefiously. He said
that discipline would improve; but I
do not think I need go any further
into this.

A lady Member of this House Shri-
mati Lakshmikanthamma, mentioned
women’s education. May I say about
this that the percentage 'of women
students has risen in colleges and insti-
tutions of higher learning from 18.5 in
1962-63 to 19.5 in 1963-64.

An Hon. Member: Very slow pro-
gress.

Shri M. C. Chagla: The Commission
shares 75 per cent of the expenditure
on women'’s hostels against 50 per cent
in the case of men’s hostels.

An Hon. Member: Why this distinc-
tion?

Shri M, C. Chagla: The additional
expenditure on the revision of salaries
of women teachers is also shared to
the extent of 75 per cent.

Shri Hem Barua: Why this bias for
women?

Shri M. C. Chagla: Beacuse women
are still backward. That is why we
have a bias.

Shri Hari Vishnu Kamath: They are
in the House already.
An Hon. Member: How many?

Shri Hari Vishnu Kamath: More

than enough.
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Shri M. C. Chagla: I plead guilty
to that bias. I hope, I shall continue
to have it.

My hon. friend, Shri Sharma, and
severdl other hon. Members complain-
ed about the delay in bringing these
University Grants Commission’s Re-
ports before this House. I am not res-
ponsible for the business of this House.
They should complain to the Minister
of Parliamentary Affairs. The report
is submitted in time and it is for my
colieague to fing time for it.

Shri Ram Sewak Yadav:
about joint responsibility?

What

Shri M, C. Chagla: Not for the busi-
ness of the House. But I sympathise
with my colleague, the Minister of
Parliamentary Affairs, for whom I
have great regard. There are more
important matters which always come
cropping up and this poor University
Grants Commission goes 'on being post-
poned.

My hon. friend, Shri Sharma men-
tioned that Dr. Kothari‘is a part-time
Chairman of the Commission and that
he has also been appointed part-time
Chairman of the Education Commis-
sion. I wish to assure the House that
it was with great difficulty that I
could persuade Dr. Kothari to become
the Chairman of the Education Com-
mission. He is very hard worked and
I think, we should pay a tribute to
him that he agreed to serve as Chair-
man of that commission.

That is also an answer to the criti-
cism made by Shri Shastri that I
do not hdve representatives of regional
languages. Dr. Kothari is a Hindi-
speaking person.” He knows the pro-
blem of Hindi; he comes from Rajas-
than. As I said in the other House,
after all, we can only have a few
members on the Commission but that
will not prevent anyone from ccming
and giving evidence or from submitt-
ing any memorial or statement and the
Commission will consider any and
every point of view. Therefore, Shri
Shastri need not be afrajd that the
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My hon. friend, Shri Sharma, said
that 100 national scholarships were
not enough. But he overlooks the
fact that these are only granted by
the University Grants Commission.
The Ministry grants 90,000 post-matric
scholarships for Scheduled Castes,
Scheduled Tribes and other Back-
ward Classes; 15,000 national scholar-
ships for meritorious students and
24,000 national loan scholarships.
Every year our Budget for scholar-
ships is increasing.

An hon. Member mentioned that
there was discrimination in grants to
the Banaras Hindu University and
the Aligarh Muslim University. Let
me give the facts. The maintenance
grants to Central universities are re-
lated to their size in terms of the
number of departments and enrolment.
During the year 1961-62, ‘the total
enrolment in all the departments
which numbered 30 in Aligarh Mus-
lim University was 5,042 whereas 1
Banaras Hindu University the total
enrolment in 52 departments was
7,372. The maintenance grant to Ali-
garh Muslim University during the
period. 1953-64 to 1961-62 went
up 3'47 times from Rs. 15 lakhs in
1953-54 to Rs. 52 lakhs in 1962 while
in the case of Banaras Hindu Uni-
versity the corresponding increase
was from Rs, 27:50 lakhs to Rs. 75
lakhs, that is, 273 times, This will
indicate clearly that Aligarh Muslim
University is not suffering any dis-

crimination so far as maintenance
grants are concerned.
With regard to the Jevelopment

programmes, grants aré released to
the universities periodically keeping in
view the progress achieved in their
implementation. Similarly, the
amount given to the two universities
for revision of salary scales of
teachers is dependent on the number
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of teachers working there. In
Banaras Hindu University the total
teaching staff in 1961-62 was more
than that of Aligarh Muslim Universi-
ty by about 70 per cent.

My hon. friend, Shri Shastri, meu-
tioned, if I remember aright, how
dare the Aligarh Muslim University
teach Hindi in the Roman script. 1
had a talk with the Vice-Chancellor.
I quite agree that our Constitution
lays down that Hindi should be taught
in the Devanagari script and the
House knows that I have been trying
to work for the Devanagari script.
But what was pointed out to me—and
I felt that there was considerable
force in it—was that there were many
students from the South in Aligarh
who would not be prepared to study
a new script in order to learn Hindi,
but if it was Roman script because
they knew English they would be
able to learn Hindi. Which is better
—rot to know Hindi at all because
you are not prepared to learn in that
script or to know Hindi although it
is taught in the Roman script? 1
thought this was done in the interest
of Hindi. But if you have a pre-
judiced eye, you see everything dis-
torted.

Shri Raghunath Singh: We will
prefer Urdu script to a foreign script.

Shri M, C. Chagla: They have to
learn that, .
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Shri M. C. Chagla: But this is not
a policy. This was only intended for
a few students from South India who
expressed a desire to study Hindi.
They said that the Devnagari script
was difficult for them and that they
knew the Roman script. They said
that if they could get some books in
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Roman script, they would like to
learn Hindi, Facilities were provid-
ed for them,
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Shri Raghunath Singh: Hind1 and
Devnagari script are two different
things. Devnagari script is used in
other countries too; it is international.
It is taught in Nepal, Fiji, Mauritius
and also here in Maharashtra and
Gujarat and other areas. All the
Sanskrit literature is in Devnagari
script. That is not Hindi,

Shri M, C, Chagla: That is the
script recommended by the Constitu-
tion. I realise this....(Interruption).

Shri P, R, Patel (Patan): What is
the number of South Indian students
in that University as compared to the
number of other students?

Shri M. C, Chagla: Very few; about
10 or 15.

Shri Raghunath Singh: For 10 or 15

students you are doing this. (Inter-
ruptions).
Mr, Speaker: Order, order, Why

these interruptions from all sides?

Shri M. C. Chagla: I need not re-
peat what I have said.

Then, Mr. Singh talked about educa-
tion in rural areas and he complain-
ed that that aspect of education has
been neglected. There are two im-
portant points in this connection. The
new colleges which are being estab-
lished at the rate of 100-150 per year
in the country are being established
in rural or semi-rural areas where
high school education has already
developed. The first need is to estab-
lish high schools in the rural areas
and generally where there are 10—15
high schools, establishment of a col-
lege normally follows.
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Then, there are 14 rural institutions
of higher education in the country
which cater to some specific program-
mes for rural requirements. On a re-
ference from the Ministry of Educa-
tion, the University Grants Commis-
sion considered if some of those could
be brought under Section 3 of the
UGC Act for being deemed as uni-
versities. The matter is under consi-
deration and it is hoped that about 3
institutions could be deemed as uni-
versities.

Then, Shri Krishnapal Singh said
that the UGC did not pay sufficient
attention to physical side and charac-
ter of students. May I say What the
UGC has done? Grants are being
provided to universities for the estab-
lishment of health centres, 32 Uni-
versities have so far been assisted for
this purpose. The Commission has
appointed a Committee under the
Chairmanship of Dr. A. L Mudaliar
to examine the proposal for introduc-
ing a health service scheme in the uni-
versities for their staff and students.
The Commission has agreed to help
universities to engage sports coaches
trained by the National Institute of
‘Sports, Patiala. Universities and col-
leges are providing facilities for games
and sports out of their normal bud-
gets and grants from State Govern-
ments. Funds for physical education
are being disbursed by the Ministry
of Education.

As regards the promotion of charac-
ter, may I say that my hon. friend
Mr. Barua—I do not think he would
deliberately do so; it is not fair of
him if I may say so—perhaps he had
not read fully my Convocation Ad-
dress to the Delhi University. He
said that in that Address I blamed
the politicians for students’ indiscip-
line. That was only one of the causes.
1 also stressed the emotional and psy-
‘chological causes.

Shri Hem Barua: But that parti-
cular theme was reported in the
‘papers, you blaming the politicians.
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Shri M. C. Chagla: You know what
the papers do. They pick out some-
thing.

Shri Ram Sewak Yadav: He is
himself a politician.

Shri Hem Barua: That means he
has accused himself.

Shri M. C. Chagla: I gave three or
four causes......

Shri C. K, Bhattacharya (Raiganj):
The Radhakrishnan Commission on
University Education blamed the teac-
her-politicians for all the troubles in
the Universities.

Shri M. C, Chagla: 1 also said, the
home surroundings were not satisfac-
tory. They had nothing to do in the
vacations. I asked the Delhi Univer-
sity authorities to tell their students
to do something creative. They do
nothing. They go to coffee houses and
cinemas and they suffer from frustra-
tion. I said that one of the important
things to do is to find something for the
students to do during the leisure hours
and during the vacations.

May I point out, as regards charac-
ter, that the Commission has general-
ly accepted the recommendations of
the Sri Prakasa Committee relating
to the institutions of Chairs in the
field of comparative religion, ethics
and moral philosophy? Such Chairs
are to be instituted in the Universities
of Allahabad, Bombay, Calcutta, Kuru-
kshetra, Madras, Magadh, Osmania,
Poona, Rajasthan and Visva-Bharati.

Shri Krishnapal Singh
Not Agra.

(Jalesar):

Shri J. P. Jyotishi: Nothing to im-
prove the character of boys of other
Universities?

Shri M, C. Chagla: The problem of
student jndiscipline was examined by
a committee appointed by the U.G.C.
The Commission has been trying to
provide the necessary amenities to the
student community and suitable cor-
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ditions for work and study which are
conducive to an improvement in the
general academic  atmosphere and
student behaviour, Now, as to what
has been done, I referred to it in my
opening speech. So, I will not repeat
that.

Then, a very important question was
raisedq with regard to corruption in
education, Two or three Members
spoke about it. Well, I have aiready
used fairly strong language about
capitation fees charged in some parts
cf India. I said it was black-
marketing in education, This matter
was taken up when we met in Banga-
lore in the Central Advisory Board of
Education.

Shrimati Yashoda Reddy: It is
black-marketing in education,

Shri Shinkre: Not black-marketing;
there is stock exchange in education.

Shri M, C. Chagla: And all the
Ministers agreed that something
should be done about this. What is

worse is, unqualified people, inexperi-
enced people, put up boards and say
they are prepared to teach students
and they charge fees, They have com-
mercialised education, I told the
Chief Ministers, “If you want to drive
a car, you need a licence, But you
can set up yourself as an educationist
without any permission at all.” They
agreed with me that if T could send
them a model Bill, they will try to
introduce it in their respective States
so that some control should be kept
over those who pose as educationalists
without any qualifications.

Shri Hari Vishnu Kamath:
cheating it is,

Shri Nath Pai: Quacks and pedlars.

Rank

Shri M, C. Chagla: I told them
that they can prosecute them. They
#aigd that it is difficult. I am looking
into it. But I think tHe—problem of
corruption in education is the same as
the problem of corruption every-
where,
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Shri Narendra Singh Mahida: What
zbout guide books and other un-
authorised books?

Shri J. P. Jyotishi: This is the

root of all corruption,
-
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Shri M. C. Chagla: Tn my opinion,
corruption is always due to scarcity.
When we have a society of scarcity,
there is corruption; when we have a
society of plenty, there is no corrup-
tion,

Shri Hem Barua: No; not 1lways.

Shri Nath Pai: You may say there
is scarcity of character in leadership,
particularly in the leaders ang in the
Treasury Benches.

Shri M, C. Chagla: We can avoid
this if we hag sufficient number of
institutions, Therefore, we must have
more facilities for these studenis so
that they are not tempted to pay these
large capitation fees. -

Then, a legitimate criticism was
made about the failure of these
matching grants. I entirely agree
there, I think the matching grants
have failed because when the Uni-
versity Grants Commission says, they
are prepared to pay 50 per cent, the
State is not in a position to pay the
other 80 per cent. Apart from that,
after five years or so, even this 50
per cent becomes a committed expen-
diture. Therefore, we have taken it
up with the Finance Ministry that
this idea of matching grant has not
worked not only in the realm of higher
education but even in the realm of
primary and secondary education.
But I might point out that in the fol-
lowing matters, the University Grants
Commission has provided cent per
cent assistance—so, the question of
matching grants does not come in
here—namely, for the development of
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facilities in an establisheq depart-
ment engaged in post-graduate teach-
ing and research, for the development
of selected university departments
as centres of advanced study, for
books and journals needed by uni-
versities, for text-book libraries in
colleges, for research and learned
work, for summer schools and semi-
nars etc.

Then, a point was made, to which
1 entirely agree, that higher techni-
cal, medical and agricultural educa-
tion should all be brought under the
purview of the Ministry of Educa-
tion. I think that it is wrong to frag-
ment education. All institutions of
higher education should come under
the same umbrella. Other Ministries
are concerned in this matter, and we
shall see whether we can arrive at
some settlement on this question,

A point was also made that suffi-
cient attention had not been given to
examination reform and the problem
of wastage. The report on examina-
tion reform prepared by the expert
committee appointed by the commis-
sion has been published. Many uni-
versities have expressed their general
agreement with the recommendations
of the committee and are contemplat-
ing the introduction of certain mea-
sureg of reformg such as selective ad-
missions, provision of tutorial guid-
ance and the giving of due weight to
sessional work in the final assessment.
Assistance has been given to some
universities to set up examination
reform units, and a centre of advanced
studies in educational research is being
establisheg in the Baroda University.

The problem of wastage is being
tackled by improving library and lab-
oratory facilities ang the standards of
instruction and providing essential
opportunities and incentives for ad-
vanced study and research.

I believe that I have dealt with
most of the points that have been
raised in the course of the debate. I
hope, if I may repeat what I said
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while introducing this motion—you
may criticise me as a Minister; you
may criticise the Government policy,
but as far as the University Grants
Commission is concerned, you will
agree with me that during the two or
three years the report for which we
are discussing now, they have done
very fine work and they have render-
ed very good service to the cause of
higher education,

Shri Raghunath Singh: What about
my point about marine engineering
and maritime law? That has not been
replied to. '

Shri M. C. Chagla: The point raised
by my hon. friend Shri Raghunath
Singh was that we should have a
course of marine engineering in this
country which has a very long sea-
board and which has had great marine
traditions in the past. As my hon.
friend knows, I replied to that point,
and pointed out what the position
was. But perhaps I think it is better
if I place the facts before the House.

The training of engineers and navi-
gation personnel for the merchant
navy is the direct responsibility of the
Ministry of Transport. It has set up
a merchant navy training board to
advise it on various matters. That
Ministry has established a marine en-
gineering college at Calcutta and a
nautical engineering college at Bom-
bay. In the college at Calcutta, hun-
dred students are admitted every year
for training as marine engineers for
ships. The college at Bombay pro-
vides facilities for part-time courses
to engineering apprentices in order
that they may prepare themselves for
the competency certificate examina-
tion held by the Ministry of Trans-
port. Nobody who does not hold a
competency certificate of the Ministry
of Transport can be employed by the
shipping companies in a responsible
engineering position on a sea-going
vessel. The merchant navy training
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board is at present considering a pro-
posal for starting a training academy
in Goa which will give one-year com-
mon basic training both to engineers
and to navigators. After the common
course, the two streams will proceed
to their respective training establish-
ments to have higher specialised train-
ing.

Engineering courses in universities,
about which my hon. friend spoke, and
colleges affiliated to them are designed
to train persons who can be employed
in production work, developmental
work or design and research. Since
marine engineers for ships are needed
solely for maintenance, courses in
marine engineering as such have not
been introduced in any of the univer-
sity colleges as yet. When the manu-
facture of ships is undertaken in this
country in a big way, the demand for
marine engineering graduates will
arise which can be fulfilled by provid-
ing courses in selected university col-
leges.

The shipping industry requiries an-
other type of engineer calleq the naval
architect. There is a difference in the
case of the naval architect. The
marine engineer looks after the en-
gine, whereas the naval architect
looks after the building of the ships,
whose task it is to design and build
ships. Facilities for the degree in
naval architecture have been provi-
ded in the Indian Institute of Tech-
nology, Kharagpur for some years
now. The offtake of graduates in this
field is small, and, therefore, the co-
urse is run only by one institution
in the country. The admissions to the
course which is run in co-operation
with shipyards vary from 15 to 20
Practical training in the

every year.
shipyard forms an integral part of
the course, If the shipping industry

should require more naval architects,
facilities could be easily expanded at
Kharagpur.

Shri Ragunath Singh: What about
maritime law? At present, this is not
taught in any university.
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Shri M, C. Chagla: I have already
written to the University Grants
Commission to see whether they can
help the Banaras Hindu University to
include maritime law in the law
course,

So many points had been raised, and
I hope that I have not overlooked any.
I have trieq to answer as many as I
can. Once again, I thank the House
for the patience with which it has
heard me.

Some Hon, Members rose—
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Shri Narendra Singh Mahida: May I
know whether Government propose to
change the name of the Aligarh Mus-
lim University to ‘Aligarh University'?
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Shrimati Yashoda Reddy: In view
of the fact that now there is so much
ef agitation by the Hindi fanatics....

Mr. Speaker: She should ask the
question straight.

Shrimati Yashoda Reddy: ....with
their intolerant and emphatic attitude
about sticking to the time-limit fixed
in the Constitution, and in view of
the fact that we have amended the
Constitution many times, do Govern-
ment think it possible to amend the
Constitution to extend the time-limit
till such time as the South Indians
and other non-Hindi speaking people
are able to accept Hindi as the offi-
cial language so that till that time
English is allowed to continue to have
its present status?

Dr. M. S. Aney: No.
Mr. Speaker; Order, order. There

ought to be some minimum standard
observed at any timé. I do not know

whether that explosion was delibe-
rate or otherwise.
Shri Mohammad Elias (Howrah):

Will the Government take any action
with regard to the agitation of profes-
sors of West Bengal who have decid-
ed to boycott examining of the
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papers from the end of this month be-
cause if it is allowed to happen, there
wil] be a disaster in West Bengal?
Will the Central Government inter-
vene in the matter?

Y geEiRTE e (AR FTASA
ifgw%a‘t{nfawﬁi’ram“f%ﬁr
TEAT ST & HA-OST K | 38 A fasz-
fromr == &, T & for T fam S
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7z1 & | & g7 ST Wtea g R oA
wErex T ATy ¥ w1 A 72 E

Shri C. M. Kedaria (Mandvi): In
view of what has been stated bv the
Minister about the demand for the
teaching of English, is he aware that
in Gujarat there is a resolution rass-
ed by the Secondary School Teachors’
Association that English should be
taught from the 8th, and there is also
a great demand from the rural areas
that English should be taught from
the 8th standard? So is he aware
that, looking to the spirit of the peo-
ple who have advocated the teaching
of English, from 8th? Is it also not
the fundamental right of the citizens?

Mr. Speaker: That is all right. Shri
Kapur Singh.

Shri Kapur Singh: Has the Minis-
ter of Education informed himself ¢f
the state of affairs prevailing in the
Punjab in which the Punjab Govern-
ment have set themselves on the
deliberate policy of eliminating ail
Sikh influence from the senates of
the four universities of Punjab? If
he has, does he propose to registar
any positive reaction to this?
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Shri M. C. Chagla: I do not know
whether I am expected to reply 13 all
the questions. I think I will give an
omnibus reply.

I have carefully listened to every

question. I shall pay attention to
them and wherever necessary, take
action.

=t qRAT® qWET ;0 T I 99
T F, I9 FT AT AT AT M |
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This has been considered by the

House, We will take up the next
item.
12.35 hrs.

MOTION RE: TWELFTH REPORT OF

THE COMMISSIONER FOR SCHE-

DULED CASTES AND SCHEDULED
TRIBES

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): I beg to move the
following:

“That this House takes note of
the Twelfth Report of the Com-
missioner for Scheduled Castes
and Scheduled Tribes for the
year 1962-63, laid on the Table
of the House on the 24th Novem-
ber, 1964".

13.333 hrs.

[Mr. DEPUTY-SPEAKER in the Chair].

In this connection, I would like to
place before the House some of the
broad objectives of the programme
that is implemented by Government.
" This Report of the Commissioner for
Scheduled Castes and Scheduled
Tribes, was submitted to us on 3lst
October, 1963 which was the due
date. But copies were laid on the
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Table only after a year. So I owe
an apology to the House for the delay.
The delay was due to the delay in
printing....

Shrimati Renuka Ray (Malda): One
year!

Shrimati Chandrasekhar: Delay in
placing the Report on the Table of
both Houses was due to the time it
took in the printing press. Actually
the first part of the Report was re-
ceived by us on 17th September,
though the manuscripts were sent to
the printing presses on 23rd Novem-
ber. The second part was available
to us only on 10th November. There-
fore, we could lay copies of this Re-
port only on the 24th November.
Even the Hindi version of the Report
was laid on the Table only a few
days back. So we realise this de-
lay. Henceforth we intend to have
the Report printed by private print-
ing presses sc as to let the House
have the Report as early as possible.

The Commissioner has made 231 re=
commendations on various aspects of
the problem relating to the scheduled
castes and scheduled tribes and the
other backward classes. By the very
nature of the problem, most of the re-
commendations call for action by State
Governments. The recommendations
that call for action by the Government
of India are being dealt with by the
Central Government in consultation
with the concerned Ministries. Some
action has already been taken.

Art. 46 of the Constitution specially
enjoins on the State the dufy to pro-
mote with special care the economic
and educational interests of the weak-
er sections, in particular the scheduled
castes and the gcheduled tribes ang to
protect them against social injustice
and all forms of exploitation.

The House is aware that ever since
independence, Government having
been taking various measures for the
welfare of the backward classes. This



Motion re:

4545

work, which was formerly the respon-
.sibility of the Home Ministry, has re-
cently been transferred to the newly-

constituted Department of Social Secu-
rity, and it will be the endeavour of

this department to take all possible
steps to raise the economic standard
of the backward classes so that they
may be able to stand on their own feet.

Coming to the broad objective of

‘the welfare plans, the objective is to
‘bring about the material development
of the scheduled castes and scheduled

tribes, so that they can come to the
level of the general population. The
material benefits do not include only
giving certain scholarships, providing
schools and hostels and hospitals and

drinking water supply, but also in-
clude economic development, where
the department intends to give certain
assistance in the setting up of cottage

and village industries, and also to im-

prove the agriculture of these back-

ward classes. The Department of

social security h=vine been entrusted
with the work of khadi and village™
and cottage industries, I think it will
‘be easier for us now to think of certain
schemes and plans for the benefit of
these communities.

The House is aware that for the last
few years the programme for the wel-
fare of backward classes is being im-
plemented, and that every year the
outlay on the schemes has been in-
creasing. We felt there should be
more contact by the Government of
India with the field where the pro-
grammes are actually implemented. So,
-a special officer called Director, Back-
‘ward Classes Welfare, was appointed
and his duty is to ensure that the
amounts are properly spent, and also
to review the results to find out whe-
ther they are commensurate with the
expenditure, and to suggest measures
for the speedy rectification of defects.
‘The Director took over in December,
1963, and since then he has visited
most of the States—Andhra Pradesh,
Bihar, Gujarat, Madhya Pradesh, Mad-
ras, Mysore, Orissa, West Bengal and
Pondicherry. He has given comments

1821 (Ai) LSD—5
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and suggestions in respect of various
schemes, particularly Central schemes,
to the State Governments,

In addition, the Coiamissioner is
submitting a report every year, mak-
ing an assessment of the progress of
the welfare schemes that are carried
out for these communities. To carry
out this work effectively, the Commis-
sioner’s organisation has been streng-
thened, and there will be now two As-
Madhya

sistant Commissioners in

Pradesh, and one in each of the
remaining States. However, there
are three posts which are still

lying vacant at present, for which we
are taking steps to have suitable
officers installed as early as possible.

Coming to the programme for the
backward classes, the backward class-
es plan comprises a Central Sector
programme of high priority schemes
relating to disabilities requiring in-
tensive country-wide measures over
a considerable time, and also the
State Sector programme of pre-

-»Jpatric scholarships, economic uplift,

health, _housing etc. The Central
Government béars ine entife eapen-
diture on the Central Sector schemes,
while for State Sector schemes,
assistance to the extent of 75 per cent
is given for schemes of pre-matric
education and 50 per cent for the
other schemes. The Central Setor

schemes for the Scheduled Tribes
include: (1) Tribal Development
Blocks, (2) Co-operation, (3) Tribal
Research and Training, (4) Tribal

Girls’ Hostels, and (5) Post-Matric
Scholarships.

For Scheduled Castes, the Central
Sector schiemes are: (1) Improvement
of the working conditions of persons
engaged in unclean occupations, in-
cluding eradication of the practice of
carrying night-soil, (2) subsidy for
housing of sweepers and provision of
house sites for Scheduled Castes who
are engaged in unclean occupations or-
landless labourers,. ...

Wt g (TRAYT)  FATeEE
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Mr. Deputy-Speaker: As long as
there is quorum, there is no point in
these interruptions.

Shrimati Chandrasekhar:
Hostels for Harijan Girls, and (4)
Post-matric scholarships. The other
matters included in the Central Sec-
tor are schemes for the welfare of
the de-notified tribes and grants to
non-official organisations of an All-
India character.

The scheme for the grant of post-
matric scholarships is one of the most
important, both for the Schedule:a
Castes and for the Schedulr:a Tribes.
"Not only is higher education essen-

tial to enable members of these class-

es to obtain better employment, but
it also gives them self-confidence and
status. The progress of the post-
matric scholarships scheme has been
encouraging. During the First Plan
45,571 scholarships were distributed
to the Scheduled Castes and Schedul-
ed Tribes, while the number distri-
buted during the Second Plan period
was 1,87,058—a four-fold increase. In
the first three years of the Third

Plan, 1,83,541 scholarships have been

awarded, which is almost equal to

the total number in the Second Plan.

The expenditure has gone up from

about Rs. 2 crores in the First Plan

to Rs. 7.36 crores in the Second Plan.
and during the first three years of the

Third Plan, Rs. 896 crores were

spent. The allocation made for this

scheme during the Thirq Plan will be
exceeded, but in view of its great
importance, it is proposed to provide
additional funds as may be required

....(3)
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during the Thirq Plan. It is a happy

augury for the future that the Sche-
duled Castes and Scheduled Tribes.
are taking such advantage of this:
scheme.

The main reason for the wunder-
development of the Scheduled Tribes
has been isolation. With the deve-
lopment of communications, this iso-
lation has been broken down but at
the same time the need was recognis-
ed for a more intensive development
of the areas predominantly
inhabited by the Scheduled Tribes.
Accordingly, 43 Special Multipurpose
Tribal Blocks were started during the
Second Plan in some Community Deve-
lopment Blocks in Schefluled Areas.
To each Block an amount of Rs. 15
lakhs was made available, by the Back-
ward Classes Sector over a period of
five years in addition to the normal
allotment of Rs. 12 lakhs per block by
the Ministry of. Cazormite, Neselony
“ment and Co-operation. Since the

programme of such Multipurpose

Blocks was favourably reported by the-

Elvin Comimttee, the Dhebar Commis-

sion recommended as an alternative to:

declaring predominantly tribal areas
as Scheduled Areas, that this pro-
gramme of Tribal Blocks may be ex-
panded. This approach was accepted
during the Third Plan. It was decided
to start 450 Blocks known as the Tri-
bal Development Blocks, so as to cover
all areas with a minimum tribal con-
centration of 66-2(3 per cent in an
area of 150-200 sq. miles with a total

population of 25,000 which had to
function ag a normal administrative
unit.

To each of these Tribal Blocks an

amount of Rs. 10 lakhs during Stage I
of five yearg is made available by the
Department of Social Security, to have
better development. By the end of
1964-65 it js estimated that 288 of the
Tribal Blocks will have been started.
The programme will be further ex-
panded in the Fourth Plan to cover
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areas having a tribal concentration of
50 per cent and over. On a very rough
estimate, this means that about 500
further Tribal Development Blocks will
have to be opened during the Fourth
Plan.

Taking into account the additional
population which will be served by the
Tribal Development Blocks in the
Fourth Plan, it is certain that a subs-}
tantial proportion of the tribal popu-
lation of the country will still remain
outside the Tribal Development Blocks
at the end of the Fourth Plan. It will
be necessary to give ad hoc assistance
for the intensive development of such

tribals. N A

Co-operation, including the setting
up of forest labourers’ co-operative
secieties, and of marketing-cum-con-
sumers’ co-operative societies, is an-
other of the very important Centrally
sponsored schemes for the improve-
ment of the economic conditions of the
Scheduled Tribes. The whole question
was gone into by a Special Working
Group who made several important
recommendations for the development
of co-operatives and in particular sug-
gested the setting up of Labour Co-
operative Societies and Forest Labour
Co-operative Societies to progressive-
ly replace contractors. The recom-
mendations of the working group were
discussed at a conference of State
Ministers in charge of the welfare of
the backward classes, and of co-opera-
tion held on the 6th May, 1964. The
conference accepted the working
group’s recommendation and in parti-
cular reiterated the national forest
policy which aims at the replacement
of forest contractors. Further steps
are being taken in consultation with
the Ministry of Community Develop-
ment and Co-operation and Planning
Commission to expand and vitalise the
programme of co-operatives for Sche-
duled Tribes.

During the Third Plan, it was pro-
posed to set up 4075 co-operative so-
cieties of various kinds for the Sche-
duled Tribes. By the end of 1963-64,
it is estimated that 1829  societies
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would have been set-up, or about 45
per cent of the target in the first three
years of the Third Plan.

For Scheduled Castes the most pres-
sing problem is that of untouchability.
The State Governments have been ad-
vised to take active steps to ensure
that the untouchability offences Act
implemented fully. We have also
requested them to appoint special
magistrates to try cases under the Act
to avoid delays. Besides legal mea-
sures publicity and propaganda work
has been strengthened. The current
report of the Commissioner states that
this practice has been gradually dis-
appearing and in some parts of the
country it is even dying out but in
some parts of the country however the
practice is still prevalent in an acute
form particularly in respect of the use
of drinking water wells. We have to
take full stock of the situation and
devise measures to eradicate this prac-
tice completely. This matter was dis-
cussed at length at the meeting of the
Central Advisory Board of Harfjan
welfare this year and it has been de-
cided to constitute a committee to go
into this matter as well as the prob-
lem of economic uplift of the Sche-
duled Castes. There are two import-
ant central sector schemes: firstly, the
scheme for improvement of the work-
ing conditions of sweepers and scaven-
gers and the other is the scheme for
grant of houses to sweepers and sca-
vengers and also house-sites to sche-
duled castes who are engaged in un-
clean occupations or landless labour-
ers. Under the scheme for the im-
provement of working condition of the
sweepers and scavengers, grants-in-
aid are given to municipalities and
local bodies for the purchase of wheel
barrows and other implements. Muni-
cipalities with a population of one
lakh and above receive 50 per cent
grant-in-aid while those with less than
one lakh gets 75 per cent. Out of a
total allocation of 144-19 lakhs, 68-35
lakhs will have been spent by the end
of 1963-64. The actual provision made
for the first three years is 80:79 lakhs,
and the utilisation has been about 84
per cent.
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Under the scheme for housing, sub-
sidies are given to the scheduled
castes to 75 per cent of the cost of the
house, the balance to be contributed by
the beneficiary in the form of volunt-
ary labour. The maximum cost of the
house was fixed at Rs. 1000|- but this
ceiling has been raised to Rs. 1200 in
view of the increased cost of mate-
rials. In special and deserving cases,
State Governments have been given
the discretion to raise the subsidy to
Rs, 1200 per house, while the contri-
bution of the beneficiary will be
Rs. 400, i.e, the ceiling may be raised
to Rs. 1600. Out of a total allocation
of Rs. 299 lakhs in the Third Plan, it
is anticipated that Rs. 159 lakhs will
have been spent by the end of 1963-
64, or about 53% of the total Plan
provision. The provision made for
these three years was Rs. 169-20 lakhs
and the utilisation was therefore 93%.

To sum up the position in regard to
the Plan schemes, during the first
three years of the Third Plan, out of
a total allocation of Rs. 53:45 crores
in both the Central and State sectors,
it is estimated that an amount of
Rs. 4970 crores would have been
spent. This means a performance of
about 93'2%. In the case of Schedul-
ed Castes, the average performance
for the country as a whole is 98:4%.
For Assam, it is 102'6%; Kerala,
124.2%, Madras 121.0%, Orissa,
101'8%; and Manipur 104'7%; these
have exceeded their targets. In the
case of scheduled tribes, the average
performance is 89°9%. Himachal Pra-
desh has exceeded its target, that is
104:-4%. With increased tempo dur-
ing the remaining two years of the
Plan it is expected that the Plan tar-
gets will be achieved.

The problems of the scheduled castes
and scheduled tribes call for sustain-
ed endeavour on the part of all. It is
only through untiring efforts and
sympathy that the condition of these
unfortunate classes can be improved.
Government are fully alive to their
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problems, and have been taking earn-
est steps in this regard, and the pro-
gress of expenditure shows that the
schemes are gathering momentum.
With a view to assess the impact of
the steps taken so far and to explore
what further measures are necessary
to bring about more rapid improve-
ment in the condition of the backward
classes, a panel on welfare of back-
ward classes has been set up by the
Planning Commission to go into the
working of the schemes during the
Third Plan and formulate schemes for
the Fourth Plan. Members of Parlia-

ment are also represented on this
panel.

4552

The financial targets so far achiev-
ed according to the figures I have given
seems good, but as regards the physi-
cal targets, we feel much more has to
be done. To carry out these welfare
programmes effectively we are plan-
ning to have better supervision from
the Centre. We are sure to benefit by
the suggestions and comments that
will be forthcoming in the course of
this discussion from the hon. Mem-
bers. With these words, Sir, I move
the motion.

Mr. Deputy-Speaker: Motion mov-
ed:

“That this House takes note eof
the Twelfth Report of the Com-
missioner for Scheduled Castes
and Scheduled Tribes for the year
1962-63, laid on the Table of the
House on the 24th November,
1964.”

Is Mr. Sivamurthi Swamy moving
his amendment?

Shri Sivamurthi Swamy (Koppzal):
Sir, I beg to move:

That at the end of the motion, the
following be added namely:—

“and is of opinion that the State
and Central Governments have
utterly failed—

(a) to provide free housing plots
or to erect free mud-huts as
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shelters for all those Schedul-
ed Castes and Scheduled
Tribes who are homeless,

(b) to distribute waste lands and
tenancy lands physically with
full ownership or right of
cultivation without any mid-
dle agency,

(c¢) to form Co-operative Farming
Societies among Harijans and
Scheduled Tribes within the
framework of planning objec-
tives,

(d) to establish cottage and small
scale industries to provide
means of livelihood for these
people,

(e) to educate them generally on
State expenditure especially
in higher and technical edu-
cation,

(f) to provide employment in
Government and non-Govern-
mental agencies, and

(g) to improve their general eco-
nomic and social conditions.”

s EA TT FIYAW . IITEALT
HE1EH, A9 FZT FA € | Ts TAT Hed
1 frod 2 fF 39 97 faue F fe
9 ¥ F9 3 92 g AT |

Q% AWMTa §ET T 9T FA
FH A 92 g AIfEd |

= gEW T g T AE
¥ w31 78 & fw ama a3z 9w
=N Tamm (wfest) : Jaw A
I S
Mr, Deputy Speaker:

we Wwill extend the
ruptions).

Shri Rama Chandra Mallick (Jaj-
pur): Sir, I thank you very much for

We will see;
time. ... (Inter-
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giving me this opportunity to speak
some important points in this debate.
Hon. Members are discussing the re-
port of the Commissioner for Sche-
duled Castes and Scheduled Tribes,
at this critical moment, when all
people are worried about the pro-
blems of national integration. This
is also a very big problem and it is
high time, we thought over the
matter. I can say that this Ministry
is considered to be a key ministry
and carries with it a very heavy res-
ponsibility. So, I congratulate the
hon. Minister here and the Deputy
Minister and their able officers.

14 hrs.

I would like to focus attention on
some problems of the Scheduled
Castes and Scheduled Tribes of the
country about which much has not
been done so far. The Government
should consider the matter vety sym-
pathetically. Through you, Sir, I
want to submit humbly a suggestion
of mine. The hon. Minister is also
in charge of the Law Ministry which
is of course more important, but in
my opinion, there should be a separa-
rate ministry with a Minister of
Cabinet rank for the welfare of the
Scheduled Castes and Scheduled
Tribes and for the downtrodden peo-
ple, a both at the Centre and in every
State of India, for the rapid and
smooth running of the schemes at the
nick of time. This is a big problem,
because two-thirds of the population
of the country is constituted by
these pople. It is known to all that
these people are economically, edu-
cationally, socially and politically
backward. The Scheduled Caste and
Scheduled Tribe people take shelter
under the trees, in the forest, moun-
tain caves, on the banks of the rivers,
on the banks of tanks nd also out-
side the villages in broken huts or
jhompris as is called in Hindi. If
two-thirds of the total population
consists of these people who remain
half-fed, and half-clad or ill-clad, I
could not realise how it is possible
to have real national integration. If
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a large number of people feel frus- i
trated, that they are not being looked
after properly, I cannot think how
national integration would be possi-
ble in respect of these people.

Then 1 come to welfare schemes.
In the first, second and third Five
Year Plans, some welfare schemes
had been drawn up for the uplift
of these downtrodden people, but
unfortunately, most of these schemes
have not been implemented success-
fully as they should have been. The
so-called Savaran people enjoy the
benefit of these schemes in the name
of the backward people. There 1s a
proverb in Orissa, in Oriya language
which says: Udigala Lia Govindaya
Swayay. That means when a priest
worships God or Goddess and keeps
some 'Bhogos’ in a plate to offer to
the God or Goddess, ‘Lia’—you
may say in English ‘fired-rice—and
when the Lia or fired rice flies away
from ‘Bhogo plate’ by air, the priest
at once says that ‘I am offering this
Lia to God’ and says “Swayay”. Like
that, where some schemes are not fully
implemented and the sanctioned
amount lapses, some say that these
amounts were sanctioned for the wel-
fare of the Scheduled Castes and Sche-
duled Tribes! The amounts sanctioned
for the welfare of the Scheduled Cast-
es and Scheduled Tribes are not fully
utilised by the Central as well as the
State Governments.

Coming to the economic conditions
of the people, if you will go to the
field, especially in South India, and to
my State, Orissa, you will find that 90
per cent of the Scheduled Castes and
Scheduled Tribes are landless labour-
ers. In every State, they have passed
some resolutions to give some land to
the landless people. They remain on
paper only as paper propesals or reso-
lutions. Even some of them who are
living at a particular place for more
than 20, 30 or 40 years with their
family members are depressed, op-
presed and harassed by some rich and
powerful people who occupy their
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homesteads. It is impossible on their
part to go to court, the Hight Court or
the Supreme Court, because they have
got no money to fight against these
people. I have seen that some States
have sanhctioned some amourts by way
of legal assistance to the Scheduled
Castes and Scheduled Tribes but they
are not getting them.

Then I would like to place before
the House one point about the Harijan
colonies, whether constructed by the
welfare department or any other de-
partment. In every State, the money
sanctioned for each colony is quite in-

'sufficient and the sanctioned amount

for each colony is not also fully spent.

Then I come to scholarships. Since
the State Governments are not able
to meet the expenditure on this ac-
count in view of their limited resour-
ces to give more scholarships to the
Scheduled Caste and Scheduled Tribe
students, 1 request that more money
should be given to the students for
their education. It is also known that
the students get their stipend after so
many months and not in proper time.
At least the actual expenses incurred
by the students in the hostel should
be given. I have seen that while a
student is getting Rs. 20 per month in
a school, another student is getting
only Rs 10 or Rs. 12 who is in the
same school, the same class and in the
same hostel. Supposing, somebody
wants to pay Re. 1 for the same meal
and another only ten annas, how can
the hostel serve these students the
same meal? The scheme of payment
of scholarships was introduced in
order to attract the Scheduled Caste
and Scheduled Tribe students for
education. But from the figures it
appears that it benefits only a few.
Since education is one of the most im-
portant factors to bring them to the
level of the general population, it is
necessary to implement the scheme
extensively to benefit at least 50 to 60
per cent of such children coming for
education at different levels. Due to
the increase in the cost of living and
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in order to have a uniform rate of
scholarships, the amount should be in-
«creased.

I would like to place a few more
points for the consideration of the
Ministry. The population of Orissa,
according to fhe Census Report of
1961, is 1,75,48,846. The population of
‘Scheduled Castes is about 28 lakhs;
the population of Scheduled Tribes is
more than 42 lakhs and the population
of other backward classes is about 40
lakhs. So, the total population of
‘these backward people comes to more
than a crore. If the total population
of the State is 1,75,48,846, and the
tetal population of these backward
classes—the Scheduled Caste, the
Scheduled Tribe and other backward
classes—comes to a crore, the rest of
the population comes only to about 75
lakhs. Many hon. Members of this
august Housc said both at the Bhuva-
neswar Conference and in this House
‘that Orissa ig the most backward and
poorest State in the country If that is
the ease, I humbly request the hon.
Minister and the Deputy Minister to
give special attention to the State of
. Orissa and allot more funds to the
development of the backward people
there.

To solve the problem of these peo-
ple and to bring these downtrodden
people to the same level of the rest of
the population, special attention
should be paid to Orissa. More small-
~scale industries should be established
at the block level to give more em-
ployment to them. They should be
given more facilities. There 1s reser-
~vation for them in every office, and in
every department, but actually they
are not reaping that benefit.

1 now wish to quote some figures
from the Report of the Commissioner
for Scheduled Castes and Schedulea
“Tribes for the year 1963, Part II, page
152. On that page, there is a statement
showing the number of Scheduled
Caste applicants registered with the
employment exchange, and the num-
ber of applicants placed in employ-
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ment during 1958-1962. In 1062, the
number of Scheduled Caste applicants
who had registered was 4,20,368. Out
of them, the number of those placed
in employment was only 14,901. The
total registration was a little over four
lakhs. That is as far as the Central
Government is concerned. For the
State Governments, the placement
was 24,472. This is for the period
from 1958 to 1962. Now, we are in
1964. The number may be much more
than double,

Than, I must refe: tc cne point about
untouchability. 't has cume to my
notice that even some graduates, be-
longing to Scheduled Castes, were not
allowed to remain in the Savarna peo-
ples houses even in Delhi, the capital
of India. Even the Untouchability
Offences Act is not available in some
police stations. This Act is not fully
known to some police officers. I re-
quest the Minister to throw some light
on this and necessary instructions
should be issued that this Act should
be available in every police station in
the country. Steps should also be
taken to amend the Act to make it
more effective.

After 17 years, these people are not
allowed to use public wells, water
stands, tanks, hot-springs, hotels,
shops, entry into temples, burial and
cremation grounds, fairs, festivals, pub-
lic meetings, dharmasalas, primary
schools, and even some hospitals and
dispensaries. The barbers do not
serve the scheduled castes, customers
in almost all the places in the country
though in some towns a few hair-cut-
ting saloons serve these people. Here
I want to quote some points from the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes—
12th Report, Part I, page 18, last para:

“The offences of untouchability
which occur most, relate to refus-
al of service to the Scheduled
Casters by barbers and dhobis and
also to refusal to them of the use
of public wells. Such occurrences,
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however go unnoticed, because the
Scheduled Caste persons against
whom these offences are commit-
ted, usually do not dare—I want
to underline this word ‘dare’—to
report the cases to the police, for
fear of the caste Hindu co-villages,
on whom they economically de-
pend.”

I also want to quote from 12th Report,
Part II, Appendix ITI, page 7:

“In the remaining five villages,
the Scheduled Castes have no ac-
cess to public wells nor have they
been provided with separate wells;
there, they are compelled to use
river water, or have to beg water,
throughout the year, from the caste
Hindus.”

On page 8, it is said:

“Barbers do not serve Schedul-
ed Caste customers almost in all
the places visited, during the sur-
vey, except in towns where a few
hair-cutting saloons serve these
people also.”

On page 9, it is said:

“In one village only, though the
services of medical personnel are
available to the Scheduled Castes,
whenever required evenp at their
residences, the Scheduled Castes
are advised to attend the dispen-
sary a little earlier (in out-door
cases) in order to avoid any possi-
ble difficulty with the caste Hindus
of that village, who are reported
to be rather orthodox.”

“Hiring of living accommoda-
tion: The difficulties experienced
by scheduled caste persons to get
houses on rent, in localities other
than those of the Scheduled Castes,
were also reported, during the
study. School teachers, clerks and
even some officers from amongst
the Scheduled Castes, fail to pro-
cure suitable houses on rent in
localities inhabited by the Savar-
nas.”

DECEMBER 11, 1964

Twelfth Report

of the Commissioner for

Scheduled Castes and
Scheduled Tribes

4560

“Playground: Except at two
places out of the 32 visited, play-
ground activities among school
children are reported without any
distinction of caste or creed. The
playground can indeed play a very
important role in the eradication
of untouchability among the
younger generation and it is re-
gretted that Social Workers often
neglect utilising this medium to
the fullest extent possible.”

Sir, this is a very good proposal that
they have made which should be con-
sidered.

I once again request the hon. Minis-
ter and Deputy Minister to pay special
attention to the problems of the Sche-
duled Castes.

st wemm  (wiesT) o IuTemer
#wgRa, # forsges 5 #zg A% fagmes
TEsT F FHwAT A 1962-63  FV
e & grary ¥ T ¥ foo @gt
g 1 s fE v e A HEw
FIET q2A T8F FAT AMET AT 4 ITH
FIX A AT S AT AL 2, I Y FIFTL
1 gt % wfy Afa #1 qar qwar
2 AR 3g 9%e g1 2 fF avwe &
7= # fed @t & feq & fau fegar
qar 2 |

zq fiaE § goreq &1 W &4,
faws awt &1 Faugar a9 aLET FY
gT FIA, 39 F1 AN F FHT 37 AT
Tamt § 9 ¥ fay gfem wqiEt &
qfs @livE 79 fawdgi &1 Ioora faar
gt 1

gaTed F way ¥ O F aar
23% famr g e sgaTe o 399 faaa
fa=r &, fa & & 180 forsrat sr
HEAT FH F 1 T 6 7L, 52 farwraat
FTHAAT FE T 7 § 12 wEH AR
12 faraat #7 SqeT F34 ¥ o are
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g | RY-GFT | T qTF F1S qaoog
T & 2 FfawAy § a8 T fEar
g 5 gfieomt & g s=er a9F w@f
fFar et @ 1 g afafew ¥ oY
g forfa & 1 gwEREET @ ogEAT
F AT T 9T AT § AT Ao
gfam it #1 wig ar=t ¥ A7 w4 A
TR AT TEA AT A qHET | g+
T U9 § U T A gHAT §7C
F &1 sfcemt a1 s foaan mar | gem
¥ @Te o At ® gfreet &
|YE AEHTE AT TAT R | AT WA
F FRO A9 Hed) fee o ww A
T 21 39 # wugd o 7E faer

g1

a8 “gfm” wsz FE¥ gT ASS
Wﬁ%aﬁ%raa‘taﬁémﬁa
FEIAA@ AR A FE T & 1 o= &
wi-ar 7 gi, F|gr 39 & fau ‘gfem”
wee TR @ fEar smar ? o
“zfem” FgaT o At F#ig A #
T AE 3 7 AT I Hi-AT9 &Y
g & ? WX a8 weg SfEq @, @1 =9
sifeal ¥ 3@ F1 wR I AE
frar & 7

73 & foes af 1 g=fg
aTh W § | IRa aER T T
9%z 7|l § d9 gwaE g s §
fom =Y amfg #1 Tqg A A=
2 | fogges sza ¥ SWi & Fearor
#F fag agedt T F 30,4 T
T, U AWAT B 79,41 FAS
7 SR fEd g § 113,87
FUZ 70 W@ M, fom 1 39 A
223.32 FUT 9 FAT & | 39
# ¥ fogges wvEm F AW OF
fow fee¥ 80.84 FI® T WX
g
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| oaEHEe () o wEAE
F@ gq Fer & fom & @ amw
T S® ¥ T oW AT waew

87

W g : gfom me saw
Fgr araT § S wf=i # @ € %
AT AT AGERIE | ZHR AT AT AT E 1
AT oy Agy & fF gw At arer
g

IART I AT 8 FIUT 10 ATG@
50 g § | IA% fgeq ¥ wfy aw
sfq safsq oF sqar o 48 =aT &
T ¥ HIST AT AT aFar g F
FgT T IAHT FeTT FI4 J gH %A
g1 a%d &, ST Fearwr {59 avg ¥ &Y
gFAT § | A T IAFT i@l ¥ g
AlFAT AT | 3T ¥ FH A AT
IS WIS a7 Amitas IAfq #Y
ST FHAT §, FT ITHT IAT IS S0
gwar g, faa-afa g # s FY
TEaEFAE &, SR O FH § SR
TEradT &Y A7 6T §, T@w@ GET G
1 % fo¥ wavy foar @ @&ar §
BT BT dd SA% f@g =we@rE v
gFdT &, g8l ¥gh, TR AFM, A9
I, I, WTSALT T9T g8 A FY
aw o o a=w i #1 w@
fear o1 wFaT & ? a® W aga &
FTATAR AN F & TvET

7g Fg7 9T & fF 330 gwfa s+
gfaa snfa & A1 & Feamor & fag
i Y §1 ag 9 A1 9w e
s ifrsrfr fr TR E faa
A Tga grax Iufead w3 § AfeT awe
# Fa1 g1 8, Ifq Iy foFw g3 %
g% @ W v we AR dedes
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IR AR d79 gt F FAw
Y 1960-61, 1961—62, 1962-63
R 1963-64 F ot qur a7
daren 1 foet & afg &
= dt #1 fam) & 9 S e
qF FT FeE AE fFAT AT

1962-63 F @ I H{ g
Harra 3 feurgm o7 g ga ¥ auw
37 AT gEEat 7 W ey 9t fom #
F 30 WHATT GIFAT A XL HT Flew
Ffq #1 F TAIAT AT AT 7 w_E
FaETH I fea g T FreYy
safer sfaat # wafqs & ae *
BT ax T arfgar 728 W,
1963 ¥ IAT 7 gq  Famar 471 fF
wfaw stfaat #1 feafa gard & av=aww
¥ owafs  SEEeEE A@ Wr oL 9
srfagi & Feamr & fao afamfai &
R aE & F% Ag g, faqr s w7
w1 75 fFar 1 39 w0 § wfrsrern
¥ 3IATE KT FHT AT

TIEA WRIRT, 1 WAA, 1963 Y
qAqd T WA 9T ;S & TG JAT
ot A AGIET ARAT ST agw w+T
IATW AT WA AT o @@ @
o gz &1 § AU WAl § 9gr d9
|t #1 FAY §, JgT 9 syEEAT
gt &, g e 8, 7ei 97 feafa
TET AT § | IH qg AT FFT AT
fe & gu a9 & @gwa § 5 Faoi &
sgfaa snfaal #7 sagfas ks
wifrat & fag 1 s gfeq @
Y A, IAFT QA AT AG AT | G
7g <t Fg7 41 f5 9t g& AT aF taar
w Y IE Hfuw FW AT AEwESAr
2oanta #v afg § v« Sr
aifed 1 § @ § fF 3@ AR AT
HGHT T AT |
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T 98 1959—-60, 1960-61
WX 1961-62 Ft Wiggee FeE T
Wgrs TEd wfwe & fad 93
g F gHY 23 WEAIG dEE) A
wir foar qr SR ST A& 19 AHIT
Tl A g F7 w7 fa=y 7 R,
w3 fadg e ar I g
T 37 fay 1 a1 =@ T AR
St wfwar gars I § I g FA
#1 Fifow FT

# gwaan § f ag o fag ssan
1 a9 ¢ fF o WY @9 99 @A
T 9 FAR! EY T g, AR F G
frerTaiqu g 1@ T ag A 3w &
figeq fyeq TAl § AT § 1 WA OE
foarer gurEROet § yTad o aETER
9z FXHT AOH1 2 AT & 1 gqET AT
& O A9FT T q@ATRT F 93T A
faer ST &
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gRO Y 39% IR F FTR! § FET AT
WY EEIR HTAA 99 &Y, AL
Il KT T T8 FET FGEIL HT
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AT A & AT E SAF a ¥ Ay
gt ow 39 faead g 1 nF avE
ar wgfan snfedi st 969 3| &
g #< faar smar @ w9 g9 a7
IHET T {ATHT FT AT &, qg DAY
fafsa a1 8, T@HT AT 3@ F9T g WY
T FT UF AE AGL & 7 FAT FHITC
e #Y fawrfor 1 A Y 7w
¥ S ?

fsdt %X @ga, w9 § 3o
AFfat #1 axw e e g=Ar
argaT g | g9 #§ gfew fawmr @y
v feafa €, 72 & & wow aqerTaAr
g | F@ X wEEe § oF we
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% vOx ¥ amEn war oar fw
FIF, 1962 ¥ IFT A 1964 AF
F A el § 3325 FEETA B LT
FRITA JAAT 4T | I IEEE AF
50 Sfwa 9T Y 1662 TN
W fead #7 af off ST F T FaF 298
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A® ¥ 1364 FT FHT Gr | 745
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ZAH ¥ 32 € & A F1 faelt /T
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gT fadl | 418 THo HTEo &1 IIE
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<ty & 77 faeft, 38 AT faet o
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T ¥ 36 FT FHT W1 80 Vo THo
o #T IR 4T TR 17 T IEE
¥ fea ¥ T 3T SrAT iy o7
FfEa gawr oot Fa9 s i AT
OO #T T T ) 318 THo I
FV Ireg o FR &G G @ F
feom & 39 3w fery aifey oF
afeq 1€ 0T Ag & 0

THT I ¥ Qg @A & gEFAl
& a1 § A o9 wiwg AT & AT
s wmg @ & § SAw ggAT Y
SR £ 1 TiRIg 03 3T fewEd
o oved fod at A WA
g 9 57 Sfagl F T B et § )
T A § g frwEdey & =i &
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& ¥ H oF W AEET efeE
9T A E | AT T IS G e grar
& A o T AR A § 9 & Y ey
FY  faar omar &1 3w A A
gaifipat @ Wsges Fee ¥ @v0 F
a1 3 @Y &, T A g A0 |
AR AT HY g1 gPATE, TP ALK
# S gAE I AqEATE

ggaT gATE a1 § ag 90 Awar §
f& @% fau oF g=:3 99T AT
afed | g7 A% fF g MW H oF
e 2T &1 a0F & AT Fifed |
qg 1 AATAT § T THFAT FRAT FT
T @I gAr Tied #iT usgwa
& weie AT Wiy | ) 3T AT
fasi & & § 7 oz 91 Tfze Ay
@ifyd, § W1 Wfes gieds @I
afed |
Mr. Deputy-Speaker: The

will now take up Private Members
Business:

Shri Hem Raj.

House

14.29 hrs.
COMMITTEE ON PRIVATE MEM-

BERS’ BILLS AND RESOLUTIONS.

FIFTY-THIRD REPORT

Shri Hem Raj (Kangra): Sir, I beg

to move:

“That this ‘House agrees with
the Fiifty-third Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 9th Decem-
ber, 1964.”

Mir. Deputy-Speaker: The question

is:

«That this House agrees With
the Fiifty-thira Report of the
Committee on Private Members’
Bills and Resolutions presented



4567 Resolution re:
[Mr. Deputy-Speaker]

to the House on the 9th Decem-
ber, 1964.”
The motion was adopted,

12.293 hrs.

RESOLUTION RE: MANUFACTURE
OF NUCLEAR WEAPONS—contd.
Mr. Deputy-Speaker: The House

will now take up further discussion

of the following Resolution wmoved
by Shri Hukam Chand Kachwai on

the 27th November, 1964;

“This House is of opinion that
Government of India should
manufacture nuclear weapons.”
Shri Kachhavaiya is to begin his

reply.

= gEw == wgEa ([7TH)
I WgRg, # S gwna 27
I, 1964 F THIT AT AT ATAART
qIET ¥ I9FT gRT ¥ @rE fwET g1
o |99 7 7% T997 9F &1 97 5 39
W # wo &% wEvw qAar o §
I a9 a5=gt FT T ATAT § Feg
g NET FT gNYA fovay 1 9 T
gzl 7 gawr fadw fear 3 @@
ART A S ATEAT FY AR F AT W wF
F1 AT & 1 e R aveoedt
gIEEt A, A OARAT T A OARY §,
29 &9 § a1 faqg faar i afg wra
oY T TT FAT AT AT AT I AT
Tae & 7% firgeam@ § o Wy
g ARA TE W | FEfAT IEW
ogar 17471 fa=e 39 ag9 ¥ =
foar f wia &1 79 a9 A T
@it | A7 TR 5 = fRT aEi
J g8 geara 7 fady $39 g¢ 98 39-
arat i A §1 § F g1 IFL FI
wEmaT a4 S1fgd | 3TN T &
;T FuAr qFE femand gq w7
q WY & fF Wi &9 F T § WA
STy 1w gfE AT H & PR e A
7 fAerd gu aw 919 F1 sT F HFEAT
FTAT AT & gafad {9 weara FET ar
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fFmFow fayer* sfaare §
I gEX ¥ sfaard #v fmi g d
FAT anfed | 2Py w1 i
Fagae iy fF ST gw e
I | 3H A1 399 G ARA & F
R 918 3aAT ufFq & fF g7 79y
F § [OAT FAT F gD, G AT
F1 3@ F T AL T A B 5 A
TFOT 3% o w57 grm gafad
TR qHA A9 AT qwEedT g SEHT
3| g¢ ¥ Ho qwi v fawior Fwaw
(A T G GEIK IF 419 d
faa TSty &Y Y

ZATY YO WA A GIC AL FART
q190 F ag FT o woy aw @Y
FATAT A | q= A I W gu,
gt 7 IAH WO gU SN g4 A
F1 AT fF &7 A 3oy a9t w7 i
TE FAT Tfed | IT FT AU A AN
FT AT T AT GO Y ST T AT
FA g AT awa I 3T A
AT HT FAAT Y Fa=a1 F1 A qwAAT
Tifed, 3% 99 T AT A Y FIN
FCT AT | F 39 77979 R 7@
Fgar  ARAT F f& ITRT
qET AT F GHT F9OT AGE FET
=fed | 37 F1 feraa F am & Swar
FI ATEAT FT I F AT I7 89 F7
ITVBT FT AW FT I FT ARKT FAT
57 1 g & &1 JHaEr §oawdar
sorgw fasresti $1 geu=a g97 | T@0
qx @1 ¥ F2T fF A9 a7 aga a9
el § a9 AFAT 2, 39 F FOR IA
AT TATTE T &YAT @F FIAT | Ffw
UMY qTHTT FAAT F OF qEawEHT
AT =TEar & fF 3T ¥ TR wqAr
T I ITFTFEATEH 3T H 40 50T
g7 @< grm 1 & 39 A & A8
AHEAT | T THAET & A7 a7 faurasi
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F 5 a9 #71 gara faang, A ¥F &1
I 97 Fgr & fw 93 @97 9T ®9Y
¥ o g9 gFT A A e ¥
T F7 F1 AT, TRE AT, 9 9
a1 Td9 @rg 597 @9 F< F €0 39
AT AF7 & 1 3@ wwaw § § o
& FE gHATE [ 37 937 gt F0a
¥ ¥ g @Fx ¥ ) T T 9@ IO
ug & fF W oF dar 3w & wmr
= fray § i gfar & o7 e §
T fary 1 i ot P faelt 3 f
T FATH F fay W § ¥ @faw
% TH OF ggre & fo g9 97 w9
T FT A § | AT TaT TG gAY
FTHX 741§ TR &7 Afq qG1g
2T & ol wift =1 <31 Brg H uwe
gT &1 g WY =y € i 39 amy wify
g1 1fed, g & et 3wt § wifq
gt =1feq, Afwa wify a T &
s fr zrdl & wfem S &0 foa &
arg wifsr 8 39 #1 gfaar gedt @
wfe & Ao gfar st § 1 gafay
I ZATR 919 wFT AT T&LT & 1 AT
Farsy f& ars ;1 F07 & R 0F A
ar gw wifg F7 417 T § gEd R
afq a¥ faeerr waeg F F9¢ 713 a4
FUT T @ & & gfaa @ded
& fod, a7 & 7% ofgar a5 & fo
gz W uF Aam efamre 3 ) gW 39 WY
gaw ¥ #rE frafrarwes & T
arfed

auufia & fafr & awaeg #§
g g fawAT T am qd 7 T
g7 % £0 3% FAGN T IH FT ITA
fawr & Frgt ¥ fog 70, 391 7 AT
Ffa st i gagigmaa s fF
I IR wETe A fFar froew
FOUWAT AT W & qw A AT
gafa ok fawm & a7 & @@
AF T fawar § BF oRTC g AAET

AGRAHAYANA 20, 1836 (SAKA) Manufacture of 4570

nuclear weapons

T Gy F1 oAt 77 § fF foa 2w oA
sy afert a9 I E W ¥ F9E 3
fo s £ gw mEw 7 ;9 9%g
ga @19 g3 ST 1 §¥ argar 7
TR T S gq § 3 F Fx A gH
SATET ¥ SAET WAT § @ 9ifed
AT TR I 9SG FT 297 TH G FHAT
2, 71 % g9 519 ¥ T 4X g
g faet & |13 g 9% g9 &9
TS &, S 9T 3 HIAT q979 F S |
fa 23wt & 7 T &7 ¢ v ew W
FT 7gg G139 F1 3F 997 9 A
=T qgaT &%, 3@ & for gw oA
TSR ga #1 fawfo &A1 g o)
39 F ST § SUMRT F @AY g
# § g1 & fF Qew a7 ar gars Jgm
F fq T ATF T & | TF s
# 92 g ) A ae9aT g ) e¥ qF
gq T Arfed qIfF 99 I g )
BAAT FX AT AT gH TEqNr 3T qTT AW
I FT EA gAY 9T FRAT OAT §F
R F Al F I A1 TR A IF
e

JaF mamar & |Avgar § fF g9 370
T & I faT A 72, fagiT g
faeer o HelT ¥ 72 T 97 W A
TEIRHT T UF ST A fF T &
Tg 19 916 g AUEH A H | oE
F1 TG g faiE |7 M aw"= w7
IaF QY gar, § I 721 auwET
Tafaa ¥9 svasd § FATH F1 T
R T JET 9 AT S aeS
darfas g1 37 9 &9 &1 falT FoT
I | g7 F1 59 FTET AL AT AN
AR 39 F fa=02 F q7477 77 a1 7
faumr wvT =ifew o ’

garv Zm # A {qwafamaga §
gunfe F1 w =Y fear man, 5w
FEM 97 7E1 AT AT | TF AFAE H
BT IMaga WMo g | H uEar g fF
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[ g7 = FgaTT)

¥t favafagmat & 39 1 79 wfas
T § faar sy 1 gAr fEmm S
TTITF & ATCE EATIT Z00 AT FIHT AR
Crgk:c |

AT =9 7% I3 & F mavwar
g q% =9 fHdT ¥ S Feqm 7 e
& 2% w5 o7 FeaW T AFAT 0 F
AT F UF AT THAT AR, faawwz
am qNY A F wzar g 5 3 3@ o
sate %, f& AT I oed amawr I,
T A FW KT WET HAAT, 99 W HY
W T 37 aT9T1 & | EH AUEH &Y
FTHT § SQT4T FAT HT AT AN 3T
290 Y 3 I E, A5 A EH Ty |
qaT AEE AHA IH &I qqAH H gl
At £ 1 WA BW R AT WA
saeTaT "rEar fF gt & 91 3w gwrd
TIT FET AR § HR FUEW ¥ @0
FEATARA S STH BT FATIATIA § 1
A & AT F amw g fawa &0
¥ gu™ Fet F1 &9 39 A e
Al § (6 F g9 39 99 #1993
g |

Tt T FT AT F JFaw 2w
fergeT & e oY A I @ &
IF ¥ FEiftaa g0 § afe I Ak
sopwfer & farq F F0 F waT,
qA 7 A% AT § | Wy At F Ay
F FIT AN I G N7 I {4 AT
g fawra w2 0§ 33wt €Y
qIAAT | oww 3 fE ger fawnr §
frraw dg@m ama &1 st eR
¥ @¥ ¥ Pt gufy w3 1§ g
grEg § §O 9T HIT F QAT @
aar g 1 fafaedy ¥ w27 7o wied
T ZRQET 297 1 37 § T 07 AvwT A
fF afg qv%17 7 =1 ToO7A7 AT AT

DECEMBER 11, 1964

Manufacture of 4572
nuclear weapons

98 ATE 3IT ¥ NI &1 qHaT 9T, TR
g § e ¥ @iy 39w B
fear | 9% Tg fafaed ¥ =0 &
=T AT &1 A FE W IAG AL
# foeei § @A FT oI9S ZA7
3 foafas ¥ 3¢ e Q@ Fr@ 7T
AT AL AT '

Mr. Deputy-Speaker: The hon.
Member should speak on hijs Resolu-
tion.

Shri P. R. Patel (Patna): On a point
of -order, Sir. This is not relevant
to the Resolution.

Shri Inder J. Mathotra (Jammu
and Kashmir): The Resolution 1s not
about the military.

ol gOW T FOIAW © A FEA 1
aread 3% 2 % ¢7 U AR ar 75 FLy
g fr g T @t o L L

Shri Shinkre (Marmagoa): How is
it not relevant?

Mr. Deputy-Speaker: The Chair has
to decide whether it is relevant or
irrelevant.

Shri Shinkre: He is asking....

s\ gFW 97T FTAW ¢ W FeA FT
A gfE ..

Mr., Deputy-Speaker: Order, order.
It is not relevant. We are concerned
with the Resolution regarding the
manufacture of nuclear bombs. This
has nothing to do with that.

st gaW W= wIAW . AT I
aread o & 5 oF o ay w7 swar 2
f& 79 & +dr @=t gom, 97 gEAr
T g7 FawmT § F5T 7 7 =T
HEG RN
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Zq qraey § & quar ¥ qiq faew
F¥ wrean g v fegi 39 59 e
%1 qad fear & 4 faar aF19 3991
HYAT R IFT A FT 979 FIA |

Mr. Deputy-Spéaker: The question
is;

~ “That this House is of opinion
that Goverhinent of India should
manufacture nuclear weapons.”

The Resolution was negatived.

14.42 hrs.

RESOLUTION RE: WITHDRAWAL

OF JEEPS FROM COMMUNITY
DEVELOPMENT BLOCKS.

st e qeAmaw (TFEOYR)

Iqrene AERY, § §H NEE FY
g g 7 o—

“qa A g 18 faawew,

1964 F1 FT TS TI90T ¥

7, TE AT FEFL Y

T FAT & fF 26

STAA, 1965 TF HI-

arfas fasra &=t & s

mfsat ger & fog acwrer
FHEATET FT o0y 17

a7 §% § % 39 a7 & o g
FT I FAT Y g7 § I T 1 HIX
oF I § AT FT I AmEAT §
T F fawer yeaTe ¥UW wA ¥ favg ot
fa mar & s T AR Sifear &
T, I9¥ IH AFCT FT FI3 AFIH
TEF & 1 gra faw gz @Y gwaT 2,
famr swe 3@ o) wwifa g fF
SO FH X gF g & ool 39
Hrqor F qarfas 319 TEY A, gafan
7z fafea 29 F ara & 1 @ #X zasr
uF AT fear S s Awer T AR

AGRAHAYANA 20, 1886 (SAKA) With drawal of 4574

Jeeps from Community

Deveiopment Blocks
a1 #T fF oot #) g & ok W
fom=r wema & &

F ot I NGO F JF AT
earT & | 18 fagraT w1 3
YT T o I F 1 F F5 Faq@rg
T F AFAT | I AT T g
2, 7% wfaEl & gra o amr o £
o1 g&z W 3 7 97 Y 97 forar
/R A qfa & @gT § o F=7 I99 78
arfaq g et & fs o /T ST A
ST & e ¥ 16 faaeaT #1 0F gy
F1 AT | 3| T FY swTEAT FAT FAA
Iq 9T WA ARr faarg @€ I
e

It TERT +Y T ¥R 94T w3Rg
=t qf7 7 ¥ w7 & fF YU T FY
18 fgawax ardr ST &1 AT
T g T AU FT IR AR
U F 1 a9 AT A ? qiwor |
weRTas 5 A7 fa 9 w1 faeTg @Sy
§ weTdaT WY | SHHT FATAA 1 qHAT
I g o= 1 #18 Tomsw & T 8
fa ot 5t ¥ wR =it wf7 o7 ¥ A9
fagraa & 4

A F oFew & fr oAl ¥
sfusan gl w@eTEs fafam e —
mftews 08 qXaage fafaanr g 1 )
U (S B O 2|
fr sam od oy § f faww @sY
¥ 39 S9i 1 ger faar 9w o9& A@9-
fediomer ar fefgae gzaar< & 3
T T FT I3 fawrq @I A FaAT4T
w1 1 a8 fem wate w7 oo E, fea
THTT FT SqT&AT § 7 IT ST HT 2R
FT AT ST FT Hiwaw STIRT FIAT
g @ ¥ ag q® aFar g & w0y o
w3 7 ¥g fagr f¥ afawea & o 3
F1 FITAT 1Y, TAT FAT IqHT AIAT
gvn fr wfadgesd & o s &1 wfvFan
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[ = gzama= |

I F1 7 3@ P &1 wd ST,
VT HYT sareT ¥ xaAT A< faw
qrret &7 a1 wwEd w1 gfmr § qewa
& gwar € |

oa § gal @TEE 97 g ATEdn
3\ ST g & g | § 7 S
2T &7 Hged A §, WU HAT F S
SEATE TEI, AT SN &Y, 59 ST
Hgayafiaamag i fs s 3a
T # FEifag G s g @
WY SIS ¥ yefad sgaear § 99 W
qF qga T91 g9 agaar & | faw
saEa F gw @ feqamw § &y
st fasms €, g # Awoy
FgT J@T &, I qaeqT 9 TF q<I
W e WET AR g9 AT FY
gEur # Y 3 F sEifas wT W
& 1 IE¥ gmad F1 0F agg a9l
UFFT AAT KX TATAA KT AT 98T
wtar fg ¥ fqg 99ar 79 § aw
& % gomA #1 g aed |
o¥Y shq & wrew fasrg @< F a4-
ay ‘agd e gu g 1 A v g R
ST IFT d¥o o Ao WK A9 fagawy
Yo o Tlo F I3 GF § | FafF AT
33 dlo o Hlo TF ATET §, 4T
FY nigl #, v fagga dYo <o e
AT FF TTEl W oI 1 JaAF a9
ST | ST 7 TEA § 9T & 9K 3T
T FAFE § T qereq g
ST A1 g W F fAw agd ¥ aa
1 FFAT &1

I ARy a gt siffawRr "o
£ 39 %1 7g w4 fwar smar & S
1 29 T HA@F & 99 7 Afuwaw
AR TAIAATHF FEAATT EMT | S
GO 1S F A W g I Y SuTEAT
A1 wgEy qTHT FIA FI1 AE@OAT &

DECEMBER 11, 1964

Withdrawal of 4576
Jeeps from Community
Development Blocks

FA & ) FEP AN 7 arq wGr v
g 3m F qfawsr T &) a9 qwaw
STaT § | Ag w4 A0St & wfwem § @
gFaT 8 it agi aifaw w7 &
a1 AT FA 7 owd foerd s

g

Shrimati Lakshmikanthamma
(Khammam): On a point of order,
Sir. Is this word “goondas” parlia-
mentary?

Mr. Deputy-Speaker: I wish, hon.
Members do not use such words. It
is very undignified.

=t femR 9zarmE : T we afs
agh STERT AEY T AI(EU AT 39 &¥
FATEY FT AfFg

Mr, Deputy-Speaker: Hon. Members
should use dignified language.

Shri Kapur Singh (Ludhiana): The
word ‘“goonda” occurs in the statutes
of this country.

St TH¥AF AEA  (FTEHT)

T2T e fedt & faars s@me @)

fwar s @ & 1 9 A1 3@ fr 3@ A

fre oo § e foar mam &) 3@
g 99T &F 93 gEAT § |

Mr. Deputy-Speaker: The whole

world is looking at what language we

use. It is better we avoid such
language.

wi {63 @@ams : 7 97 AT
o Elc Hlo ?, =9 F1 TEEET F4T
§? e &% W &To Fro Ho 7 w@l
AT ST &, 7 23T @] AT
%, A 9 ITAFATE, AL A TA-FT
IT FET-FT T AR F 64T 8, T
o= #1 AFT 2 AFaT § AT 7L
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A% F7 g7 g | o e Ao T
F IT TF qTA F YT qg 1T IATAT
& @@ dq7 2 A SF F AT
A F g I A B CFEST X
Far g, fow & o gmwETE A a9
ST g '

g W F FTOT FAR ATTETF
R wq aFAr =ar g, #ifs f@a
oHET &, @To o Yo, Ffy w;TfHaT,
T wifpe, @ren mifwex, ¥ @9
grga 9 § 43 F1 fer & qug A
W fag ey & s 9@ § 1 F CF
T A 9T WA F AW F oqra
qOTHIT &Y g1 aFd §, IT F 9
ara=a 7@} g1 g% g | q8i 9% TE-
¥aF I H TrAAR T @ar g 1 F S
F GTT HIRA T FT AT AT & | TH-
JaF T A 9 HTH FIAT 94T §,
vafs @ro o o TG AL AT
)

Shrimati Lakshmikanthamma: 1

AGRAHAYANA 20, 1886 (SAKA) Withdrawal of 4578

Jeeps from Community
Development Blocks
A foqm qeATaw : ag Sy 97
AT 4 gnm, dfew 99 g )
dto Ee Ao @RT @A, @1 T
¥ Sife et AR S #Y 9
ST 9T T AT | T@ qIg qIRT QAT
IA-JqF T AT FT 9841 ¢ |

39 & forg are o Ao FT fifaar
HTg 1T &, ¥ g FT ¢F 37O 4T
g | e § Iurd— ary Ir
FX I—qF agq fawfed =+ §,
o & s W oF A, A faem
9, @ ¥ | 9 ¥ ag Ta@T
IR Y S st ax IRy Ay far
I 1% § TF ATE 0 To TH o JIIHAT
1o €T o HY o & FT AT AT | ITWHA
3T F gy @T fw o oug
ar gt =rgar § % 9 o Fv oW
T FR, AtwT & A9 F AT F@T
gfF e § o Q1 fam o R
iy @rEfee o a1 959 RT FX |
T FT AAST 74T AT 7 FF FT AT

would like to say that at least some
principles of decency are followed.
‘We cannot tolerate this kind of criti-
cism against poor gram sevikas who
are working in villages. He says,
the gram sevika is waiting for the
B.D.0O. What does he mean?

g g1 f& @ ;Lo Te THe
ﬁOE}OﬁSW@°3}°ﬂ}oﬁﬁ%
faer F ST & samET T F F TEA@T
afafa & a9 ¥wa<i #1 99 ¥ a1 GHFY
¥ wafeq fFa, fog &7 a9 ¥ 99
W F FO FERA-IEE A>T
T 3 F1 ger fear @ | A9 @
T &, Afr Sty 1 ger AT Jg<dq
I&T geT faar

Y fena qeamas WA qeEAT
& aumey & fF & qar w7 @ g |
# Q@ Iw-Fawi F guda ¥ a1 @I
g

dro o Ao T AL JTWAT &
WX AA-gaF &7 “qE AT G 0
faur mr &1 wm-daw sf9 A faer
FT FTH HAW, I T 16T 30, &F
FY g WY M, @l W FAET AR
I *7 aftmy o FET 0

The Parliamentary Secretary teo
the Minister of Community Develop-
ment and Co-operation (Shri Shinde):
Was the Chairman removed on this
ground?

= fieqA qzTaE - W IR A9
HEET HR AFWET #1 TAF &

U AWMAW @9 AR A AT
FATY W [
1821 (Ai) LSD—S.

7€ | WS Y FT T T AT
gar & ? =i g @Yo Yo o WX



Resolution re:

4579

[# P wewE]
ITET ¥ TEAe F fAg o S
I &, FifE 1 A7 wiEew 9w
X §5 FT O F wg § favwr @
& fog s gt & 1 WR T
SO §, AT F oA A T
TEH ¥ IR JF A A F S
F F9 § WY 77 ST )

=W & ufafem ge o=y a2
F qiw FOT € F @9 9 9N AT
St #1 TS Fg-faQe seE-
a1 & fges A= § g € )
U RS S CIL I S
weR fafmm g a1 oF wRE
gefreae &1 foa & fag | oy
A7 4w g fear s amr o=
Ot ' wiww & foam & fao
AT FAFfOE IERTR A g
% forw @< foar T &

S ¥ T a9E g1 &, § 39 #Y
ITH AT FT LA AT AT § |
st & foger 41 @« 3T &, 39
1 AT ¥ SATRT @H g9 gt § faw
gt ), AFWRET F "FEE W,
AFTEl B TAE R AR AN
el ¥ T F fau g ok @
w1 ¥ oqw g §O3A WS
fafreec d ot s @ 3fF & s
HiFST FT A I GET F FY
a% | afew fafrex @@ & Sqar
qgaw g fammar | I I feaw
f& & wiwd 3 F F g W
TR W AT g BT A AT |
% s & A A A avor
ag & a1 31 g 1 9@ Fr Awcagl
F qasaTeg AT SN0 F fav 09 )
wd 54,000 &, foerr & fou faw
9,000, TWrew & fag faw 8,000
R Ffy & fau fas 10,000 T |

DECEMBER 11, 1964

Withdrawal of
Jeeps from Community
Development Blocks

mifgT & & faw gz ag Fgm ¢
FIT ag 917 FRE F faw i fawer
FT T FAT AT AT R gEL AN
W 9% 9 g9 T g, SfE
areor o F1ndw a9 aFAr § 7
# ZFex F1 aga fgmody Y § 33
FET §, ¥fFT IO Faeami ¥ 6
W 0 gW F arg, ¥ d¥ex F g
T WY GHET FIA T 1 F oA ARAT
& a1 oF o TR faFm F7 S
g =fgr a1 oF EwT | R UF
&1 o T o [T o YTHT FT TF ST 4T ATT
§, & I9 FT F4T TEC GFW A WX
qg FFTT-IEAT A FI—EFET IO
§T WAl § AT &, T I FT AT 7A@
Tra-arfeay o7 g3 7 dfea & # 8
dar g 5 & faw 37 waf o g &7
s w31 § fo wafe-faaoor g e,
swin-gat #1 wfn e, w2 fFamT ax
¥ T g™ I T g ITE
F FO OF-TFAIHE 1 gL FT fAv
Y | g9 AET F EqET A9 F Wa-
Fifaay F1 qF™ Ag gRT | gEfag
" wEE ¥ v g § fFoww
FATAT FIEAT T FAT F F FIC AT
F1 g1 T dwe & yRNw fawra w7
TiE FAET Ao

Mr. Deputy-Speaker: Motion mov-
ed:

“That in accordance with the
Prime Minister’'s announcement
made on the 18th September, 1964,
this House urges upon the Govern-
ment to take immediate steps to
withdraw jeeps from the Commu-
nity Development Blocks by the
26th January, 1965.”

Two hours have been allotted to
this Resolution.

There is an amendment by Shri
Yashpal Singh. Is he moving it?



Resolution re:

4581

Shri Yashpal Singh (Kawrana): 1

beg to move:
“That in the resolution,—

omit “by the 26th January, 1965”.
1)

Mr. Deputy-Speak‘er: Then, there is
an amendment in the name of Shri
Rananjaya Singh—he is absent. The
motion and the amendment are before
#he House. Shri Oza,

15.00 hrs.

Shri Oza (Surendranagar): Though
¥ may have been critical about certain
aspects of the community development
movement in this country, I must say
that by and large I have been a great-
or admirer of this movement. I have
been associated with this movement
almost from its very inception. I know
that there are some prejudices, to my
mind unhealthy, working against the
movement. By ana large, these pre-
judices arise out of over-expectation
from this movement.

We must realise and we must frank-
ly admit that this movement is meant
to give a new outlook to the vast mul-
titude of people engaged in agricul-
ture. It is very easy to construct a
‘bridge here or a bridge there or con-
struct an irrigation tank here or there
with material coming up with human
labour. But to make millions of peo-
ple move in this country, to make them
adopt a new outlook, to adopt what
our late Prime Minister used to call
as the technological outlook, to make
people who were not at all trained
in this aspect, who were submerged
in poverty and the evils arising out
of poverty and who had been denied
of all these benefits, move and adopt a
new technique both in living and in
the production in which they are en-
gaged, is a stupendous task. To ex-
pect the Ministry of Community Deve-
lopment and Co-operation, therefore,
to work wonders within a very short
time is, I think, an unrealistic ap-
proach to the task entrusted to this
Ministry.

AGRAHAYANA 20, 1886 (SAKA) Withdrewal of 4582

Jeeps from Community
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So far as this Ministry and those
who are entrusted with the work of
this Ministry are .concerned, I know
that they are putfing forth their best
effort; I know that the hon. Minister
is pouring his blood and his soul over
it; he has not spared ‘himself. If there
is anything going wrong with the
community development movement,
tet us make a real re-evaluation of it,
but let us not judge it by standards
which are not perhaps applicable for
the evaluation of this work.

I do not know under what circum-
stances the Prime Minister was promp-
ted to make this remark that the
jeeps should be withdrawn. But 1
must humbly say that 1 entirely dis-
agree with that view. It was stated
here that a lot of money was being
spent on jeeps. I know that only a
very small percentage of the total esti-
mated budget of the community deve-
lopment blocks is ‘being spent on the
jeeps by way of expenditure, recur-
ring and otherwise.

Shri Ram Sewak Yadav: You are
less than Rs. 5 crores.

Shri Oza: My hon. friend may total
up anything and it will come to crores
in this country. Even if he takes the
case of biris, the amount will come to
crores. So, one cannot judge people
in that manner. We must remember
that we are managing a very big
country with a very vast population.

Shri Ram Sewak Yadav: You are
wasting so much money on the jeeps.

Shri Oza: It was also stated that a
‘large part of the budget was being
spent on emoluments of this officer or
that officer. After all, what is the
purpose of the community develop-
ment movement? The purpose is to
provide extension services in various
fields such®as health, education, agri-
culture, animal husbandry and so
on, and that is what we are provid-
ing through these community deve-
lopment blocks, and nothing more. So,
why should we be scared away by all
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[Shri Oza]
these emoluments and other things paid
to the officers? We want to give a
new outlook to our agriculturists and
to those who are residing in the rural
areas. If the agencies that we have
employed for this purpose are not
working properly, let us make them
work properly, but let us remember
that if we take away all these officers,

the ignorant persons in the villages
will remain where they are.
Shri P. R. Patel (Patan): What is

the change in outlook which has re-
sulted so far?

Shri Oza: It is imperceptible. It is
not just like any material thing which
you can measure in terms of inches
or yards. It is imperceptible, but
this change is going on. The changing
of the outlook in the rural areas is
taking place. That cannot be denied.
If you had been associated with the
rural areas before Independence, and
after 1950, you would have seen defi-
nitely the changes taking place. But
the change is bound to be slow. Com-
munity development is not like a
magic wand which can change the
whole thing overnight. It requires
very great efforts; it is a slow process,
and as such it is bound to take some
time, but we should not be frustrated
or go in the wrong direction because
of that. If there are any loopholes
here and there, if anything is going
wrong, we must certainly try to stop
those things, but let us not put the
whole thing in the reverse gear, be-
cause if we did so, our rural popula-
tion will for all timeg to come remain
where it is, and that is not what we
want.

Even in the rural areas, what we
want to achieve is to have speedier
conveyance to reach the people and
provide them with the various exten-
sion services. The people in the rural
areas also are adopting new ways of
conveyance; they are not going by
carts; they are not walking on foot, but
they are travelling by buses, and
trains, because they also want swifter
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movement. So, what is the point in
saying that there are jeeps and jeeps?
I do not want to cast any reflection on
anyone, but I would submit that let us
not be scared away by all this criti-
cism about the jgeps. I do not quite
understand this phobia for jeeps.

Some Hon. Members: It was the
Prime Minister who had made that
statement.

Shri Oza: I disagree with the Prime
Minister. I have said so already.
When we want people to take to new
ways of travelling and adopt new ways
and new outlooks, what is the point
in complaining about a small jeep
moving about in the blocks? As 1
said, if there is any misuse, let us cer-
tainly stop it. I am against the mis-
use of anything, least of all, jeep, but
let us not say that the jeeps should
not be there, because that is not the
way to reach the people in the inter-
ior parts. There are so many villages
in some blocks, which you cannot reach
by foot. So many services are requir-
ed urgently and in a speedier way in
those villages. So, what is the point
in putting a stop to the use of jeeps?
If any ostentatious use is being made
of the jeeps, which creates some pre-
judice amongst the rural people, cer-
tainly stop it. But wherever neces-
sary and whenever necessary, jeeps
should be used because, as I said, we
want a quick metamorphosis of the
rural areas, to change the outlook of
the people there and to see that they
adopt a new technological outlook
and progress. At present, we are lag-
ging far behind, as compared with the
western world which had the advant-
age of having democracies and popular
governments and freedom long before
us. By doing away with these modern
methods of development I am afraid
we shall not progress fast. In the con-
text of the industrial development
which we have adopted in this coun-
try, we want to have heavy industries,
we want basic industries and so on,
and we want to industrialise our coun-
try rapidly; we want to move our pri-
mary sector people to the secondary
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sector of industry and the secondary
sector people to the tertiary sector of
social services and so on. The method
suggested in this resolution is not the
way of moving forward and making
progress in the rural areas. Let us
adopt all these fast modes as much as
possible. If thereyis any misuse of
anything, certainly, let us stop it, but
let us not put the whole thing in the
reverse gear.

Shri N. Dandeker (Gonda): Sir, I
rise to oppose the resolution. In doing
80, I do not wish to get involved in
verbal quibbles about what precisely
she Prime Minister said or what he
meant, nor do I want on this occasion
to get involved in an evaluating assess-
ment of the community development
plans. I think that we would get
somewhere on the subject of the use
of jeeps in Community Development
Blocks if we focussed on what exactly
ig the problem which the Mover of
the resolution has in mind, and whe-
ther that problem can be resolved by
withdrawing the jeeps altogether or
whether there is any other mode of
approaching those problems.

I have been thinking over this sub-
ject for some time since the notice of
thig resolution was given, and I believe
that in this matter of the use of jeeps
in the Community Development
Blocks, there are two problems which
worry most of us. I think that the first
eof them worried also the Prime Min-
ister, namely what one might call the
jeep mentality that has unfortunately
developed, at any rate in some places,
among the block development officers.
Concretising that a little, I think it is
true to say that they have got into the
habit of using these jeeps merely as
quick meang of transport to and fro
from their headquarters to the vil-
lages they visit, with the result that—
and this really is the crux of the
problem—they have become mere birds
of passage with regard to the villages
they visit. They do not apparently get
into such close contact with the villag-
ers as one would desire, so as to be
familiar with the innermost thinking of
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those people, their difficulties and pro-
blems, what worries them most and
what the villagers really want and as-
pire and hope for, That, I think, is
one problem.

The other problem is the misuse of
jeeps for political purposes, specially
during elections,

Shri Kapur Singh: By the ruling
party.

Shri N. Damdeker: As regards the
first problem, I have no doubt it exists.
Also as regards the second, I am satis-
fied from my own experience during
the last election that the misuse of the
jeeps for political purposes by the
party in power undoubtedly obtains.
It is a temptation they find it difficult
to resist.

-

But the real question is this: does
one solve these problems by abolish-
ing the jeeps? As to this I agree en-
tirely with hon, Member, Shri Oza,
that if we did this, if we started pro-
gramming for an enormous amount of
agricultural development and rural
development of all kinds,—and indeed
intensifying it, as we hope to do in the
Fourth Plan, are we going to run all
this on bullock carts? Are we going
to try to catch up, as we hope to, wiin
the enormous progress made in the
western world, and also indeed now
in the eastern world, but have means
of communication that are antedilu-
vian? I submit that would amount to
cutting our nose to spite our face.

I am quite clear that the problem
exists. I am equally clear that the
solution is not to be found in the abo-
lition or withdrawal of the jeeps. I
submit that my past experience may
be of some use here,—though here
again the House may think that I draw
rather too much upon my past experi-
ence;—I would, however, like to draw
upon my past experience and indicate
perhaps the lines on which, if the
Minister agrees, a closer scrutiny of
the touring done by block development
officers might give the desireq result.
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I suggest, for instance, that it should
be one of the most important require-
ments of watching the touring by block
development officers to notice how
many nights they spend outside their
headquarters. There is nothing more
calculated to bring an officer into
closer contact with the villagers at
an intimate level than to spend a
night with them, where they gather.
together in the evenings and where one
can go out with them in the mornings
and so getting to hear more about
what is going on, hear what is in their
mind, hear what they think about the
things one is doing, hear what sort of
things they really look out for in the
matter of help from government offi-
cials.

I certainly used to insist from my
subordinates during the days I was in
the districts that if they spent 18 or
20 days touring in any area, not less
than 10 nights a month must be spent
by them outside their headquar-
ters in the villages. I suggest that
perhaps the Minister would like to
consider. this very carefully, namely
to lay down some standards as regards:
(a) visiting the villages that are not
approachable even by jeeps, in other
words requiring .the chaps to go round
on foot to some of. the really inacces-
sible interiar villages; and (b) requir-
ing that a certain number of nights
when they are out on tour are spent
in the villages themselves, so that the
persanal contact so essential in the
progresg of the rural population, and
in many of the new rural develop-
ments that we want to achieve, might
be more effectively achieved by ascer-
taining what the villagers really want.

That, I imagine, will be a more
fruitful way of utilising the vehicles,
than by abolishing the vehicles alto-
gether, This is because I imagine that
in a block of an average size if the
man has to go about on a bullock cart,
he would have to spend an enormous
amount of time merely in going to and
fro, from his headquarters to the vil-
lage, with very little time for work on
ground.
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I come to the second problem, name-
ly, the political misuse of these vehi-
cles. I am quite clear in my mind that
there is misuse. I am equally clear
that no instructions of any kind are
going to prevent it, because, on the
one hand, there i temptation during
election, as I said, on the part of the
ruling party to use every facility
available, and on the other, there is
the natural tendency on the part of
government servants having vehicles
to place them at the disposal of the
candidate of the ruling party. I suggest
a very simple solution. In the course
of the elections, whether they are dis-
trict board or Zilla parishad elections
or block development committee elec-
tions or whatever it is called, and cer-
tainly during the general elections and
bye-elections, all these jeeps, cars and
various other government vehicles at
the disposal of officials, with the ex-
ception only of those used by the
revenue administration and the police
administration, ought to be withdrawn
right from the nomination day up to
the polling day and brought together
into a pool at the district headquarters
and immobilised. There is no other
way in which the misuse of these vehi-
cles for political purposes by the rul~
ing party can be prevented.

If I may summarise, I agree there is
a problem. But I do not think that
the withdrawal of the jeeps is the.
solution. I think other, better solu-
tions are available. I would urge, not
that this resolution should be support-
ed, but that the Minister might com~
sider same of the things I have sug-
gested, and then perhaps those prob-
lems could be solved without, as I
said, cutting our nose to spite our face.

Shri Imder J. Malhotra (Jammu and
Kashmir): For once, I am very happy
that I agree in toto with the approach
of the Swatantra Party to this motion.

Shri Kishen
feeling.

Shri Kashi. Ram Gupta (Alwar): As
regards misuse of jeeps also?

Pattnayak: Class
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Shri Inder J. Malhotra: I am com-

ing to that.

Shri Ram Sewak Yadav: He is going
to misuse now.

Shri Inder J. Malhotra; I can assure
my hon. friend that I will not misuse
the time given t0 me by the Deputy-
Speaker.

I think when the Prime Minister
made this remark regarding the with-
drawal of jeeps from the blocks, he
had in mind that in the past our offi-
cials, especially in the blocks, have
linked their approach to work, rather
their way of working, very closely
with the jeeps. What is required is,
as has been pointed out by my hon.
friend, to see that the jeep as it is is
meant to be only a vehicle to go from
one place to another. During the Bri-
tish days, if an officer used to come to
a village on horseback, he was suppos-
ed to be an officer of some status; if
the Deputy Commissioner or Commis-
sioner used to come to a village in a
car or jeep, automatically the impres-
sion was created in the minds of the
~villagers that he was an officer of very
high status. This used to ereate some
‘kind of fear in the minds of the vil-
lagers. Unfortunately, this kind of
impression has no doubt been created
in the minds of the villagers by the
way of working of the block develop-
ment officers closely linked with their
jeeps.

Jeeps in the block are required, for
example, to transport fertiliser in an
emergency or transport seed and other
things required by farmers to incease
.agricultural production. In this age of
science, I really do not see any justi-
fication why when government officers
sometimes misuse jeeps we should be
so conservative in our approach or
thinking as to say that since they have
not been able to utilise the jeeps pro-
perlv. they have misused them, there-
fore we must destroy all these jeeps
and go a step further

Shri Raghunath Singh
‘Not destroy,; but withdraw.

(Varanasi):

Jeeps from Community
Development Blocks

Shri Inder J. Malhotra: I would
submit that this not be left now to the
State Governments, as to what proce=-
dure they are going to adopt to reorga-
nise the whole system of block deve-
lopment, what procedures they are
going to adopt to see how these jeeps
should be used. The hon. Minister
should apply his mind and work out a
code of conduct for the use of these
jeeps in the blocks. It should be seen
in future that jeeps allotted are not
misused during the elections, that use
of jeeps for transporting families of
officers to go for cinemas and so on
should be stopped: But for the sake of
efficiency in the blocks, for the sake
of better working of the officers in the
blocks, jeeps are required and they
should be there.

Y FTHY TR e : IITA AGIET,
S AoV A § IS & fF 7g Fav
forg aog wwwr 2 W)@ ¥ a1 SR X
e &g ¥ & w9 et F fageaw
e ¥ fog wwae § fag ag s=r
g fF ag o #1 9 7 FX | Tg
gwivayel aTd & W &7 TaTW wer oo
Harea & faar a9 fog 3@ wo <
F g ¥ 21 39 &1 e 99
o & &, foe ol o A & afe
YO HAl AT 7 ag Wwwr 7 fgaw
T a1 ;s =Y fFee qewaE #7198
TS AT FT FTITFRAT 7 FdT | T
ST, FT WU gt qF § q@aar g a9
FT ITNRET & TR F AEEAT T
T Ag1 &, afes qom= wet § S e
1 & 39 F1 qf & fag 5@ 1 sy @
£ |\ 59 a1 §1 YU WA qg q@Ad F
I ST O T AT q€ g 31F TG
a1 FRX 37 TE F IR F I qw=TEny
g a7 SAFT AATAT AT I qrer W
TRAR ABE T WET TR AR (5
U ®oAY 7 AT # § 1 gH a7 FAd
I FEAT RS & % 97 aF 3§ ST
F TR F ygra BN qarTag T Y
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fog, S et ¥ Faw A qAN 3
fog, St #1 ¥9T IAT | gER FS
T AW FEEET < dAifew § o
¥ fau o7 &1 Iww s A & ) AT
gaTa § 5 welt weieg 77 78 fagmaa #3
T =nfgy f 7 St F1 ST e
ferRd W Afe § o F faw
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. feeqr afeen gemm S AT
Dr. Sarojini Mahishi (Dharwar

North): 1 am extremely sorry that
Members of Parliament in the Oppo-
sition are not able to understand the
clear meaning of the words uttered by
the Prime Minister on the 18th Sep-

tember, while replying to the no-
confidence motion in the House.
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Every word has got three types of
meaning, vachyartha, lakshanartha
and vyangyartha. When the surface
meaning of the words do not suit the
purpose or the context, there is a hid-
den meaning, and that is what all
sensible, intelligent and wise persons
should understand.‘

Shri Ram Sewak Yadav: Only you
are able to understand.

Dr. Sarojini Mahishi: I am quot-
ng Mammat:

TEATT AT qEW wEAT TA
LeictuiibnviLec e SRt |

Vachyartha cannot be accepted in cer-
tain  circumstances according to
wsages, conventions and customs, and
with special reference to the context
there is a hidden meaning, and that
is the real meaning of the word, If
they are not able to understand it, I
do not know how they can use words
and convey the meanings that they
intend to convey.

Shri Ram Sewak Yadav: It would
be better if the Prime Minister were
to reply to it, because he knows the
meaning of his words.

Dr Sarojimi Mahishi: I am also
supposed to be a very responsible
Member, elected by five lakhs of peo-
ple.

Shri Kashi Ram Gupta: You are
not responsible for the Prime Minis-
ter.

Dr. Sarojini Mahishi: I am giving
the meaning of the words as I under-
stand it. The words of the Prime
Minister are:

“My desire is, in fact—I may
be wrong—but I sometimes feel—
that all the jeeps from the com-
munity development  blocks
should be withdrawn. It may be
that I may be making an exagge-
rated statement, but I feel that un-
less the workers and the block
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development officers walk on foot,
they will never visit the villages.”

The meaning and the spirit of these
words is that the jeeps should be pro-
perly used, and that there should be
better contact between the officers and
the village people.

Shri Kashi Ram Gupta: What is
meant by the word “withdrawn”?

Dr. Sarojini Mahishi: I think he
will have a little patience and tole-
rate what I say, because he had his
turn, and I am having my turn now.

Therefore, what is meant is that we
want to establish better contact bet-
ween the officers and the village peo-
ple.

The community development blocks,
and originally the national extension
service, with a network of institu-
tions spread over the whole of the
country, even in the remotest parts of
the country, could mobilise the village
people and the human energy and
bring about to certain extent a radical
change in the social outlook of the
people in community development
and agricultural production also.
We are laying greater stress on
agricultural production because there
is an acute shortage in the coun-
try. In a country where 80 per
cent of the people live on agriculture,
we cannot afford to neglect agricul-
ture, and so we can understand the
stress or the greater emphasis that is
being laid on increasing agricultural
production. If the BDO has to cater
to the needs of the particular block
consisting of 60 to 70 villages, how is
it possible either for him or his office
to look after and supervise the whole
work, ranging from making soak-pits
to the construction of bridges, from
supply of better seeds to greater agri-
cultural production, and then fertili-
sers, manures and all other things?
Therefore, it is practically impossible.
I wonder whether the Members of the
Opposition would have made this
statement at all if they were conver-
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sant with the working pattern of com-
munity development. That is a big
problem,

The jeep is never used by the gram
sevak, who goes on a bicycle in some
States, on horseback in others, and
on the camel in Rajasthan. The gram
sevika never uses the jeep. Shrimati
Lakshmikantamma said something
about that in reply to a
Member of the Opposition, but any-
way, the jeep is never used by the
staff, and it is used only by the higher
-officers.

The main pattern which we are
trying to evolve is the Panchayati Raj
system, right from the panchayat to
the zila parishad or the highest elect-
ed body at the district level. The
other day, in the committee for pro-
viding. safeguards and incentives to
panchayati raj institutions, we were
discussing at length how safeguards
should be provided, and how the
working of the panchayati raj institu-
tions could be improved based on
democratic ideals, Every citizen
should be guaranteed all the funda-
mental rights, his honour and his
safety and everything. When that is
to be performed we will think about
all these things. When we are think-
ing of evolving such a pattern, it is
but natural that in an age of scientific
development and progress, we can-
not afford to keep quiet and not do
things. For some villages there are
not approach roads; where they exist,
they are in the worst condition and
they go out of order in the rainy
season. Therefore, I think my hon.
friends will re-think over this matter.

I entirely agree with Mr. Dandeker
with regard-to the possibility of misuse
of jeeps during the elections. Surely
a number of elections are now comipg
up in the villages, elections for mar-
keting societies, panchayat elections.
During this period of elections jeep
may be misused; the possibility is
there, not only on the part of the rul-
ing. party but on the part of the Op-

DECEMBER 11, 1964

Withdrawel of
Jeeps from Community
Development Blocks

4596

position also; I know Members of the
Opposition threatened the officer: we
are going to raise a hue and cry in the
assembly unless you give the jeep to
us . . . (Interruptions.)

Some Hom, Mempkers: No.

Shri Nambiar (Tiruchirapalli):
There was no such case; there was not
even any possibility.

Dr. Sarojini Mahishi: I am not say-
ing anything about all the political
parties. Some people are there who
try to influence the officers to misuse.
We may place certain restrictions on
the use of the jeeps but mot with-
draw them from the blocks.

N gnow feg : STEAW WEET,
AT FAT F A1 AT FT FE qOAF
TR 1 R AW § gl uEe IHH
Fafeg ot @ % fr a8 NFfrm g
39 F fag 9o AR @ glawd a8
2 wwt | o 3w & e, qegfan, i@
T HT FTAATELHT HT HAT 31, IT
W g FATL 7T o Y o [T o THTAT TG
e 9 fr o & T WY A 9%
T wY, Ig IT W F T FTT WA
T & | AT FfY waY ot foes @y
@ F A arEe-faee & fow oA
“sfe-gfea” a1 Soifa fa=ir &, fo=gin
T, 49, e A7 am mft § foee
dfefrm g e R T a9 ¥
SATET dIER #X & feard §, fogi
e 9 g Ty &7 3w A g,
fom # dvex F1 Qe fAeT &, 39 §
TF W v qar T g, o A g wv
eawTer e g

foa 3w & o= B I a9
¥ FT I FY, I WK MEd 9
foa & qr-we @, o 2w w7
T Y i s a7 fawew g2 faar
1Y, A *Eg WL IR I9 I OT
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RIS IHIA w1 A foer AET FC THA,
I W H YT g FHTL TIAT A= FKAT
3faa 7t &, wifw g5 daaias &
TqAT § | HIAHIT Fg JeT S T A8
1T F FET AT 5 T AR A R
T 9 @ § 1 werlew aegafa, <To
TETF § 7 a1 facge @€l wE &
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15.35 hrs.
[Dr. SAROJINI MAHISHI in the Chairl
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T, 39 F BIA g2 faar 9, ;mife
I X qfedaw AT dFUTS FT FAOST
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¥ T FT IT F HIE 79T FA AT
TA | I F ERT A F AN T
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A 2w & faw #E Fm @ awar
1w FE Q¥ fafaeeT & W1 f&
G qG I g &, qT I BT 9 &
ST FHAT 1 AR Y A wTEHT =T
T IET TE L |
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g FATLUFs T FT FE O
T & 1 T ag T AT AT R, T
Iq F AT IET FGT ) AT A
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AW F § AR T dgfer &
TN, FET & | I Ag OGT F
FAST TMA_FT AW Ewadad 9T STET
T @R

T I&7 30 am@ #t § 5 e
sy 5 e S &7 w8i Toq TR
goT ¥ 1 & 3 o wiw ¥ YT @ e
7 FiEigo §, RWwaw §
-3 AU oW § AW A
HES I ST AT | 36 F I8 T 7T
w1 fF a8 FRm sk Ae—
TIATAE WA HT AT FT THT QAT
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[ oz fag)
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AT &1 FX & THFR @Y I=F g F
feafq o ga= & Smar & )

A AEEHAT 39 I F g 5
TR g awats, faemast §
AW F1 IWTAT =fgw, IAfA
F R FgET =ifeg wR 9fF awr F
fadeiF ¥ quETq q=TEEl T S
foe mr 3, wfed g @ =R F
afgF 7R 57 9@, S 99 AT
# GIEEAT F TEAIT g1 AT [ FY
I Seq # IEaFd g | qH
&t T AEtas faem @vet #
wa WY qF WA T wFEL A g,
NFF arawar WHE TadT g
a7 fe G SaT §, 9 F 951 1 T
Wmt‘fmﬁtgm%ﬁ?#}o o AT o
a1 w1 57 wfaFrd W YT ¥ TA
WIET & SO 3 39 a9ig & 737 (9 7
sy fage 2 &1 & s & Jewr o @ o
1T 99 7 97 ¥ ag Fg faar f5 7m0
g ¥ 4z ot | fawe g A/ &
ST AT WO Y, UL F7 aror FEET
AT T #1 &7 IT a1 99T F5
A FV, 98 I AT LA TE @ !
feT ag a1 o< & % Sew &7 faaw
Ffee ¥ g gwm gEr =ifed

i gen w2 wEAw (¥[W)
T A AT FAFT ITENT T & IqH
TR ¥ =9ET FT FEAT 8 7

= Ay § ¥ famr v ¥
qaT F97 & A faar siw F § F
Tear g | & a8 e ¥ fau JuR g
fe fom @ & & swar § @t 1w &7
FT W gERIEWT AEY g € WK gw
ot gfee & SEaT ST T FQ
g g & w9 F1 fawamw foar #3 Fg
qFaT |
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g 38T & f& s ;fgwdemr §,
famiFT a0 o Mo TMT, § ATHIT
e F qry grafag a8 g T3 §
ITH JW AGT, AR WIGT, I
THA-HgT A Y a0F T g &
I A o g & wrew af@qq amn
=1fgd | gAR TT AATHT F1 TF GG
FETET ATfed 7 @A F fog fe waf
9SGt FT AGEAET g AFAT § A
FET 9T AT FAFT ITANT Y g §
X FgT IT IAHT TETANT &) T § |
AT G960 FEQ qHT q9T I T
fai ¥ wwg fafea =i afafeg
&l FT FAWT AT W AT AR |
THFT FRO a3 & fF s s T A
fars arer 9 W § F agd wW &
agd & @u ot o qF & wef famd
F §rga q2AT AEE &1 qF F, WH-A
F UEr AT qgT 3E AEY € 1 39 A
IR g FgT J7 fF Gt F71 g2
IEX & a F IFFT IFAT AAAT TGV
FIAFATE | 9 AT =nfed, farae €
IAAT AT Tifgd MY I AFT
IR gET =y )

¥ ag ot g1 9rgan g {5 saw
ATHA FT ST ST qqH FAT A0CRT
ORI I T § g fw fmgfe &
W wAT A g s fer g, afew
aoa #1 gfee @, faor gfee & saar
7T T 8, 39 3fer A g
g =fga

¥ uF g &7 sga7 9rear § fF
Sl T agEaw g aifEgn arfE
faarr @t & o< farm &1 7™
ANl 9§ ¥, FH 6T T | AR AT
o o w0 F a1 gax wiwsdy
faqe®X 3 ow &F FT TH TFR
e T F &,y F fagw
Toeamt & fogre & 97 favrwae gfiem
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mfz foes @t a1 FAR 9w F
R & fogra & o | Y oY Fearor-
graeet gy agi € 0% &, 98 @9
Tl OF AT W § | IR FaAEE
gy w1 & fF g mfasrdemr 3w
TR e 2T A § | 3T FH FT A
& fau, @-wer & fog gaafmm
g9 F39 * faq qur 9+ @y FU A
g5 F0 & fag A9t 77 afs agagwr
giaT & aY 39 ¥ grafa 7 #15 @ 78)
gHT Tifgd | AT aEEr s SiEE]
St 7 g7 § 5 ga e ST TAEt &
FFT q41 g1 Tifgd AR A oo F
AT 9T st FT &1 9y =Aifg T
aifs sfgerd o S T & 7A@
ITHT ITEW FT % 7 {6 gaR 1}
art fam & wfq go 9 gary A
Wy & | & gy Fwxar § fv 3w I
9% St I€T a1 fmr S A ang-
qre ag AT @1 A F 39T ggeam
g @ifs i &1 faer wfa *1 fawma-
FE UM 9 T, IW IJATT FT AR
AT Y gF | A A9 F67 F A4S
T 9IRS £ Ay damfsat #7 a3 w
e faar ST =rfgd | 3y ot
IorifiEr g—faiasT arfior &&F F
fow | fasma & w1 9=17 & A FaTieat
FT wFT AT q7A, IAF TW2AT AT WEX
ST q51, I AYT AT HIFT €479 ATAT
=fed 1 damfeqt 1 9o & A1 A
CIGTI e S e L A
qgUanT g1 AfEd |

Shri Shinkre (Marmagoa): Mr.
Chairman, Sir, although I fully
endorse the spirit in which my hon.
friend Shri Kishen Pattanayak has
moved this Resolution and although
1 do not want to deny that jeeps are
being misused and sometimes abused,
by the persons concerned, I am un-
able to give this Resolution any sup-

port, because, that could be one of
the major handicaps to the progress



4603 Resolution re:

[Shri Shinkre]

and development at the village level
that we are contemplating and have
established as a principle in the
Constitution. I think that the spirit
in which my hon. friend Shri Kishen
Pattanayak has moved this Resolution
and the spirit in which the hon.
Prime Minister made a statement on
the 18th September, 1964, do not
differ very much. The only thing is

that my hon. friend Shri Kishen
Pattanayak has taken those words
literally, without enquiring actually

into the spirit of the statement.

Though I will not be able to say
in the very erudite and classical
words what you said a few moments
earlier, as to what exactly is the real
meaning of the statement of the hon.
Prime Minister, ] can say, for instance
that my hon. friend Shri Kishen
Pattnayak has many misgivings about
the present Government; he very
often has stated in this House, and
the Members of his party have also
stated, that this Government is very
corrupt and bad. Does he want to
suggest in the light of this Resolu-
tion that this country should not have
any government at all because this
Government is corrupt? So, his
Resolution in practice amounts to
saying that because the jeeps are
abused and misused in some places,
we should not have anything at all,
or no jeeps at all. Nobody will deny
in this country how backward and
antiquated are our communications;
the means of communications are
completely inadequate, and s0 the
jeep is a very useful and essential
vehicle. To reach the farthest cor-
ners of this country, especially, when
the block development areas comprise
a vast space, the jeep is something that
the block development authorities can-
not dispense with easily. Because it
has been suggested that these vehicles
should be restricted, we cannot say,
let us dispose of them rightaway and
stop such activities,
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The alternative that has been sug-
gested by my hon. friend, Shri Yash-
pal Singh, that we should resort to
horses, is just putting the country
back into the horse era, if at all there
was any horse era. 1 know that the
jeep has not become a symbol of ser-
vice in the country. In some places,
it has become a symbol of prestige. 1
will not deny that in some cases the
jeeps are being used for electioneer-
ing and other purposes. I do not say
that the Government are directly res-
ponsible for that. What happens is,
in the half-educated and half-illiterate
country like ours, the officers and the
people concerned sometimes are apt
to think that the ruling party in the
election is almost the substitute or the
synonym of the Government and
sometimes something might have been

done, But that does not mean that
we should do away with the only
means of communication that this

country must have and can afford to
have. I do not want to discuss whe-
ther it is good or bad for the BDO
and the remedy or the relief for the
people. But then, if the BDO and
others are going to be deprived of the
jeep, what are you going to provide
them as an alternative? It is very
nice saying that they should go on
foot, but how can they walk an ex-
tensive area of about 100 villages in
every block development area? Is it
possible?

I remember that some years back,
before Independence, Mahatma Gandhi
had expressed a wish that in a free
and independent India the Ministers
should always travel third class. If
anybody tried to take it in the letter
without really going into the spirit
of his statement, to what lengths we
would now go? It is easily assessable.
So, what Mahatma Gandhi meant was
that the Ministers in a free and inde-
pendent India should in practice and
in reality be the servants of the peo-
ple. What my hon. friend Shri Kishen
Pattnayak wants is also the same thing.
So, I do not think that, if any proper
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analysis is made, there is any differ-
ence between what the hon. Prime
Minister said and what Shri Kishen
Pattnayak wants. The only point is,
the hon. Member should not insist
very much on the letters or words of
the statement of the Prime Minister
but should catech, more the spirit,
rather than the Tetter.

Shrimati Yashoda Reddy (Kurnool):
Mr. Chairman, 1 have been listening
to the gpeech of Mr. Yashpal Singh
very carefully. He is a very good,
honest ang efficient Member. But
most of what he says is irrelevant.
The question under discussion is whe-
ther jeeps should be withdrawn or
mot. But he was speaking about
rationing, sugar, etc. On many things,
3 do agree with him. There are many
difficulties people are facing for which
we should blame the Government, hul
#his is not the occasion for that.

The mover of the resolution is a
very intelligent gentleman. I grant
him this much understanding and in-
telligence that he does not want the
jeeps to be withdrawn, I am sure
about that. He just wanted to see
the reaction of the Congress Members
% something which the Prime Min-
ister inadvertently said, which he re-
ally did not mean.

Shri Nambiar: Is it a slip of the
tongue of the Prime Minister?

Shrimati Yashoda Reddy: When
‘we became independent, the Prime
Minister sa./id that ag far as possible
‘all his colleagues should stay in the
villages. He did not literally mean
that they should leave Delhi and go
to the villages. He just wanted that
the Ministers should have direct con-
tact with the villagers and not just
tour in a superficial way. Similarly,
he said that Government officers are
not having direct contact with the
villagers. Many -Government officers
and even Members of Parliament have
Jost touch with the people. But un-
fortunately it came to the lot of the
BDOs that they were mentioned by
the Prime Minister. The hon, mover
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himself knows that the Prime Minis-
ter did not mean that all the jeeps
should be withdrawn from the BDOs.
He is just making an issue of it.

Shri Kishen Pattnayak: You know
my inner mind, it seems.

Shrimati Yashoda Reddy: At least
I try to understand the inner mind of
the Prime Minister better than him.

I am reminded of one instance.
When 1 was facing the electorate, one
allegation made against me was that
I travelled from Hyderabad to Deihi
by plane for attending to parliamen-
tary work and that my feet were not
on the ground; therefore, I should not
be given vote. If my voters, having
voted for, me, expect me to come to
Delhi by bullock-cart, when would
I come to Parliament and do my wrok?
At least my voters were more sensible
than my opponent on that point.

I ask the mover, does he not use a
bus or a car or some conveyance for
his own work? If his own activity is
done by other means of transport,
why should not the BDOs be allowed
to use jeeps? How does he expect the
BDOs to do their work? I do agree
they are not doing much work. There
are many things in which they have
not come up to our expectation. I
have quarrelled with them and said
that the whole Ministry should be
scrapped. But as long as we have
community development as a part of
our administration, as long as we have
BDOs, they should have their jeeps.
They need not use them for luxurious
purposes, but they should use them
only for their work. They musi put
them to limited use; their log books
should be strictly maintained. Gov-
ernment should see that not more than
one or two jeeps are used in a block.
It is not necessary that each officer
should be given one jeep. They may
have a sort of a pool and allot one or
two jeeps for a particular block. They
should also allot definite functions for
which the jeeps can be used. The log
books should be strictly checked.
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[Shrimati Yashoda Reddy]

In my election, I never had the ex-
perience of Mr. Dandeker, but in
other elections like panchayat and
zila parishad elections, I know of such
instances not only from our party but
other parties also. At that period, I
think there is a move to withdraw it.
In its implementation, they should be
strict and they should see that not
only jeeps, but no Government vehi-
cle is used at that time.

Shri Jaipal Singh (Ranchi West):
Madam, I would like to make it very
clear to my friends, the Ministers
there, that while I am supporting my
friend Mr. Kishen Pattnayak who
comes from my neighbouring State, I
do not want that Mr. Murthy should
throw all the jeeps into the Bay of
Bengal, as he asked the other day
whether it was the opinion of tfhe
House that all the jeeps should be
thrown into the Bay of Bengal. I am
sorry you did not credit us with the
intelligence to understand what the
Prime Minister meant. I think we
also know the English language, some
of us perhaps even more than you. I

am sorry I have to put it this way,
because some of the speeches that
have ben made here have tried to

make this resolution as though it was
a resolution from the opposition only.
This is a national problem, the pro-
blem of wastage and we are aH inte-
rested in it, whether we are on this
side or that side or any other side.

The Community Development Mi-
nistry has failed to produce more
food. That is an accepted fact. I am
not allergic to jeeps. I can walk; I
can drive a bullock cart; I can ride a
bicycle; I can drive a car and I can
even fly an aircraft, which is perhaps
more than what most people here can
do. The question is, are you getting
value for money? The Prime Minis-
ter might have been thinking aloud
when he made that statement here, I
think the problem which he felt we
shoulg face is one of impact which
the BDOs were making in the rural
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areas. Of coures, if they are given a
helicopter, they can drop anywhere
any time! I have visited many com-
munity development blocks, particy-
larly the multi-purpose tribal blocks
and I can say it is a sheer waste of
money to have thesz jeeps. I am not
hostile to the jeeps, if the jeeps are
preperly used. Perhaps when
Mr. Dandeker was a Junior District
Officer, there were no jeeps and he
walked or went on horse back, for
which he got an allowance. But the
fact is, he passed through every vil-
lage and the villagers could put their
grievances to him. But today what
happens?

I do not want to go into the details
of what the BDOs have done in my
area. Ministers themselves come to
me and confess that the community
development projects have been a dis-
astrous failure in my area. I am not
against community development. The
question is, we have had it for many
years. Can we continue to waste so
much money It is all right
much money? It is all right
But when some people become incor-
rigible, it is very difficult. I think the
Prime Minister is quite correct. Do
not throw your jeeps into the Bay of
Bengal, but withdraw them for the
time being and see what happens.
There are other ways of community
development officers mobilising them-
selves. Nobody suggests they should
walk. If they want to walk, why
not? If they want to travel by scoo-
ters, why not? There is not much
wrong with the bullock cart. The
bullock cart is being mentioned in a
very scornfull way. It is a wonder-
ful way of making an impact on the
villagers,

They try to tell us, how is it possi-
ble to cover 100 villages in one year
if there are no jeeps? Is any BDO
expected to contact every village in
the years? It is impossible anq it does
not happen. There are other ways of
meeting the situation. Instead of one
BDO, have ten BDOs to cover the vil-
lages.
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To my mind, it is very clear, I am

not concerned with the jeeps being
used for political purposes, because
there it is a question of morality. Whe-
ther it is this ruling party or some
other ruling party, whether you have
jeeps or scooters, if there is no mora-

lity in that particular regard, those

things will happea. The point is, that
all the amount of money we are spen-

ding on jeeps is not warranted and

we cannot afford it.

.

siwey efast fanm (aiET)

quIfy AERAT, 99 &9 38 IEE B
Tt #  wredAiEa @ W | "a)
F AW e & @ §, wF ar F oA
FW AT @ TG FaA fograwwr AT
AT & | SHHT "IN Sia, qTA 994,
T wiw Faf o< fFaH ST a1 q=2 T
g adY 237 ¥ fagar sran & 1 9w AR
¥ ¥ R §ES F AT G<T FHT
T Y AFAT TAT IFR F F A
S o mATImT qrefefia &

oF NI wEEw 0 Y A9 |

16 hrs. e

Say arfet famy @ S wow
o=TOF AT IR § 43 Wy g, a
[ F oy ST Teifas =t 7 AT
aga W F< foar | @S e foaw
fogmadl @ S FEEATT w1 8
I T I F A § A Sy
Fg ag § far AW AT wg

W W@ § SHET FT AT &, IHHT ;T

ST §, I FgT qF qA &, Fal qF
g §, faqarag e ¥, a N AR |
TWFT ITH F[F W AT A v
Ffw F Y sya Y i T &, @t
T # Wy § A S 3@} 9EK F
FI ACEATG I AT B A
W § 3 gy Soow AW § AR T
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ITHT AR Fdr § 1 & dret g
fs @@ @_ 38 "W gl
%sﬁwmmﬂmﬁw
FTE

ol Sl AT IS a @
HY SAHT WIEOT GAT ...

Nt femm qEAww WO OF
Gﬁzwmﬂgmgmfvﬂﬁ
ga} A 3 ¥ UF geEm a1 7% a<edl
¥ UF ey @ &, I8 FEl aF qALT
T F AT §

Mr. Chairman: I am sorry there is
no point of order. He found nothing
else to interrupt and that is why I
think he has resorted to this “point
of order”.

sy arfar fm o gwafa
wRrean, & ag wgAT wnedt g 5 @i #1
gate ¥ 9 T A g ww
forat AT & afvafaa &1 @ g, feay
7 wfg & w=Et § ww A wifq, o
o, ufda T P @I I F
Tt e FT STt 3 g, 99 ¥
wiET # A & AW ¥ wew wiuET
IR 79 9T &1 GHAAT NIOW
F¥ faar 2,q@ ¥ 7 A g fmard
&To $o Ulo T IS THAFTAL FHT THAT
T w79 HfTETY Fa ST &Y AGY (T
o GLE F FT GRIERT FT q0¢ |
# TOHT TF IIET AT AR g |
ﬁ%@@foé’foiﬁo%‘x@fﬁ?ﬁm
ATHT ST g, A1 I4Y FaT AW
fa @ g O g, AlwA AT T
wfga & gafog & o1o@ Fgarg 5 o
ofa &1 ga= 7@ & for foo o
TF TA B AOET g2 §, Jadr @
ufe qF W @, a9 Ak § ¥
T TF A qGF FIA A T qLQ@y
g1
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TF HIAAI @2eq © TAT F1 NqH

F & o ofq 1 aga wig ame
a3 & 1
Mr. Chairman: I am extiremely

sorry that the hon. Members have not
understood the spirit and the con-
text in which it is said.

ST ATt gEd s
AT T wF £ 6 O dro Sro Ao
F gy & H fEaAr wfsargar &1
AT FEAT qgaT & | fem AveEe
weet ¥ ag wend aw e g, s
ITH! 57 wfeargat &1 qar fewar o
AT gEar q F T WA A
FW |

A (T A ¥ 39 fe w
Ao ¥ S ST FEy A7 IAFT 9 A9
F T IFR q-AAT FT 9w
w3 g & T far €
IET "I Ig 97 fF dvo Yo o sy
so wie & Fgar e § §I9 ar
F AR AW ¥ g e #Ra
I SaTeT A e AR g
I F1 saveT wAifad FT @A

TF lo €Yo Wo FI TAW T
§a wax Fom gt & fF Ak =@
§To =TT WE T F AT qG HIT Fdeq
FT I AT F FHFAT |

TG AT AT F SIS Y
@ F g § I gedr WA §
fs 77 § f6T & wvm ) 9w F
a1 & A qTarer g A 5 FIAT AT § 7
& a1 Sedr g 5 oafz gw oam
o ¥ & 6 g dio e mWo
Y FAA FT AT FE, d1 gH IO
Wl § g FX TG AT A5 FIAT R0 |
qGF HAT FT AIGS T Ig AGl AT
i qry ot &1 ger foar S g
AT ag A7 0 dTe St Yo T ATAT
¥ wfus grd efad F1
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¥ uF T &7 § AT § wEl
TEHI FT qT AAG Z AT FW-HAT
qerfeat F fEae-fFamrt s agar 2
AR F TA FAT A 9 FAqAT
q3aT } g WEl IF a2F T ATAY
famma 7€ &1 Tgr s At o <o Mo
¥ ST &« O A AR oG § oo
FHfdl SqATHT § 9gT HIST HH
foram &, i # uw 7% e Sty
&7 #1 & 9 T FTH THIG B AT,
TR g7 S 3§ TFR TH @IT I
TEAT FX T § AT g THAT R |
gafayg & a3 WX ¥ 39 s&aF &7 Ay
F § R FAIEAE i aw wwm
FHY At W T AT g

Mr. Chairman: Shri Jena.

Shri Jena (Bhadrak): Madam

Chairman,....

St gFER W FITQ L FEAT

Mr. Chairman: I have called Shri
Jena,

=Y gF9 =T FIAW 0 AT |

T A A g
SN /A K TR F

Mr. Chairman: Order, order. Is
that the way to do, to just stand up
and start talking?

An hon. Member: You must res-

pect the Chair.
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wfae gawm gwam wfge 5
s F o7 S &Y TS §, § g@ieg
T 7w § o ST AT FT & AR

Mr. Chairman: I have great regard
and respect for all hon. Members, but
I request them to exercise a little
restraint,

Y §AT : AAAET a9EEr S,
& g9 Seaqrd w1 faw FAm g |

g WETEHT T FT geAT g av
s a1 fear ar fF foaw agw
1 sfaeT f&orag T fog 9T
gt & 1 AfEA TW I avgw @
g Agt fFar w@r | § qear § 5
47T ST &1 ger famr S FH
SATST TEET &1 FHT 7 I SAFT Hoa1
I fFar M @ I aga qwer
GT AT § | TH g ¥ F s
wepa F WE qgA1 Agal § A
T TFX FT § ¢

faem faamem gavwem wimw
iy qfeeam,

g qrEifagda A,
ATATG, TETT T &0 |

R e @g R fE wRag F aw
famrr & 91 @y SEFT IWR @I F
M Gz F fad #xar g, afs e
qF g § §7 9g gEl F SHET I
FAT &, T IR WA 3 96! Al
T @A F W F@WIE | T
afs Rt @9 WA & 99 oue
T € 1 98 SUET S9AW gEll F
W § Far g, 99« ww afg famr
AT 2 a1 a8 Fa« faarw 37 § sHwr
STAWT FIAT § AR Af saE qF afww
I & AT 7 SHa g gEi 77 S e
FE@T 31 a8 HEAT faar F7 FwEr FE
Fad F@r 2 o aiww 7 A% 8,
@ GEU FT TG U T w1 F
fog & 7€ & | Ffew aw v @@
gEUOF FEET &

F A R A=H! alg Aaq fHar
ST | A F g AW A eqqeaar giae
F1 ¢, TgIA0 A AT FS N I @R,
Ig =T B WNE ) OF OF HY
uF Hifer § &gy a7 5 qEdAr S g
grafaq TF €% F gl M@ § -

FFTIET FoT I
T s fafaafoss
arfafaar fawage goer -
uFe qiwed feged a0

HET AT ag § fFSmFmm Sy
qIEdT B S AT, 1 qg G o o
it gak ¥ §, 3 @9 &7 < qEar
9% W T, qife ST SR S9H! @A
T, § 99 R AW HT TF G G
Crc |

THY THR AR ST #/IX auq=
¥ St oot qfedw 6y s, S o
gafa @ fawmm fear smm, a8 @@
™ Saomde (faww) & af & fear
SR | zEfAd I sATE &1 a9y
F for & fafree wERa #1 g=ER
AT § | 9T IR gaAr &9 A S
g, WX agl ¥ ST =T 7 I&, WK
I9HT G5 ST 93, q1 § @9 ;v
FH FX §HT ! F AR TIX ¥ IGT
gl ST g |

¥ ooy Ty, off geamE &7 OF
faamer 391 g | uw sf A wmEw
a1 | foet § et get 5 qae T
& 7 H@r | s9q sa< faar i &
qT F99 34T ZY " qmr fE e
FeT % st & 7 s, a1 #<7 qGfE
g1 G, qF % § QU HT FHT G99
TEY F®AT | 39 A T AEEAT
921, afFT s ¥B A Frar——faw
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[t Sa)

I € &rEr fF F s, afew &

HiaT 1 atew 7 F Ay da Td
g1

<

TR w4 " Y T 337 7B
&, AT # qeAmE A7 33 9
T | g| FT A a8 & 5 IR Faw
ECRURI COR A E O (L f-ca - i 10 O
a7 o7 sEams F sfy q@t 9@
afe § a3 w27 F wra FgA0 AT §
f& wars 447 #F g3 qid 7g 97 1Y
M I fadh 377 712 <@y f s
ger T

& wdT w51 S § AT Aqw@gar
g fF X 77 2T § w3 3o W
AR &, AT a7 W & A @y
g, FIfF WX e F1 ger fzar
dl FTE FW AL G AW | WK qW
FTH ATET 2, 91 a7 9% g @AT T1f3y,
atha & ag o g1 Jrean g 5 3aw0
A HE AT AMEY |

Hy T gF AT AT FTSATER
far v e & w0 F fag 1 SEER
& qR FA7 g7 1 AR a1z A IEA
i fazsy fadt {5 3% fag 34 ®77
st wT AT #7 fafqezT qrga 1
fazst fadt fF g7 ag =791 347 93m
ar 9 1 IFA wa F 3 Tfagm
fafezz @TgE 7 oF R IET { FF
a1 & wifamdz § Jm7g o Tray
SATF FI IGAT 913, AT T dToSToHT o
AR JAET FT @1g AT A9 FH @
% &, #9i0s A AT agT AT |
TH FAIT AT FT AT FA &
% A qrw ag fazst ard |

wgf a5 & @adar §, w9
FT ITIERT AT E1W, T 9T F9 AT
ERIT ) WX T F AR
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w5t Fe yo faadt (wEk)
ST ZRIATT 3 §, IT FT AWAT qLET
FT ATH TG 1

At &7 ;A &Y 9T 2 AfEA
T CF I qF wiqa 48 § | AR
T OF dIF wrafrs g39q F AR
g, A TR gFI9E § |

St PPR T $IJNT . FAERA
wgrar, & 79 F1 agy wmard § e
Y qH A w7 a7 faar o 97 §
T3 FIT FAT, A AT ¥ [F I 7T
AT fF w1y gIer 99 74 @y
grafas @ F o sgmORAT R FF
& at agy g7 <@ g, AT Aq Iw
qe g 5 & Faw @ A qav g )

Mr. Chairman: I would request
the hon. Member to restrict himself
to the subject under discussion.

WY FFA W FING ¢ Iq TEAT
F grag § § 3747 & F37 Aqrar §
5 1 1f @ Tz A HAT FrAIAE,
3T H1 @Y T F A7 v AN FoAw
|r:q1 fF a3 Sreg oy 7 947 T0F 5T,
afea faa 306t § &5 s A g
g, gt Afawrdy A gig A w7
ar w17 A 7q7 afzae & sl F
S FT ITANT FW &, ;7 7T IT AR
¥ faggw saar =l ;g 1+ 50 AT w7
I AT &, I3 9T T F ITAT
F X ¥ faaw 33y v =;f ;30

qANT g7 § w7 5 FAmE
FT JAIAT A7 €, TUT FAA A 0@
#q & | Faaan g {5 Janay § @
Tq ag & fady w7 fasa o &
fsta & avar afww( ball-bearings )
FT I74T & wFAT g, Frg ¥ A
SUTET I HYT HwF YT I aFAE 4
ST AIANT GEET TATEY FT AATFAT
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w3y § 5 I Ay A Ay & v ¥
SART A N W FA-AEY A frram
frer ¥ 1 3 dA-ID F AW X AR
A IR R I A AEEFAFAE )

ﬁngw”tg%wimfmrgm@m
aifa f X F1F ST MR 7
#a ¥ T FH g, 9 F AT
IR AT AT | aiaw A SFE 1
Y wfd T wTH FG@T g,
g Y o @ 9 AR S oafE
Ty el ¥ i ¥ AT as @w
% formy Sfta &7 ot A 59, 37 T AF
Frat & ferg s 7Y 3T =t

g 9 § fr 3l ¥ AW o,
A ¥ §o Twfa qar & #R F A
g & @9 I5@ | TEfAT H T
SEATT T B 27 T AV @A FETE,
Afe & 57 &7 QU aEET TG FaFAT
g A & ag Agt Fe e 5 qumw
S Ao § oY FF | T FH Agr
g, 7t Y Sfeg arow ¥ o 97 | SRt
I FTH &, dEl T SO B G
ST | X IT FT FTH CF F19 § AGH
et &, dt I &) sarer qgfeaad &
A | W A9 SATET KT AT
A &, T I F T X WREIHETFA
& s, arfs F ofnr ofoyw FX ¥ @
AR AT F A FT G | 79 graq §
7 aa gfee ¥ Tt oy fF wgt FHF
o ST 7 FrATEFAT E HR F G 8 |

Shrimati Lakshmikanthamma: Ma-
dan. Chairman, when hon. Members
are speakng about the misuse of jeeps
by BDOs, I feel there is some fun-
damental misunderstanding of the
problem. If only they had seen how
the BDOs, who are intimately con-
nected with the Community Develop-
ment programme, are working, I am
sure they would not have talked in
the way they did. Because, there is
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great difference between the work of
a BDO under the Community Deve-
lopment programme and the work of
other officers. The work of the BDO
is being watcheqd every minute by
non-officials, by the panchayat mem-
bers, by the Samitj President and
others. Further, the jeeps are not
used entirely by the BDOs; in most
of the States, especially where the
panchayati raj has come intp exis-
tence, Chairman of the panchayat
or other non-officials would alsp be
using that jeep. Moreover, people
of the area would be closely watching
whether the jeep is really used for
official purposes connected with the
Community Development work or for
attending some marriage, as some
hon. Members have mentioned here.

Then, we should remember another
point. When we say that we are en-
titled to travel by plane or by first
class in the railways, officers at the
lower level should also be entitled to
some facilities and conveniences. At
the same time, I do not say that the
use of these jeeps by BDOs should
continue -for ever.

As you said, when you spoke, com-
munications between villages are not
developed to such an extent. Though
more roads have been -consiructed,
how many buses and other convey-
ances facilities are there for those
people to go from one village to ano-
ther village?

Shri K. D. Malaviya
lock cart.

(Basti): Bul-

Shrimati Lakshmikanthamma: About
the bullock cart, I told my hon. friend.

Mr. Chairman: She need not ans-
wer a]l those questions,

Shri Nambiar:
strain.

Continue in that

Mr. Chairman: The hon. Member
should try to conclude now.
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s gFW ¥T FGAW : JAASY
F 7q afee sg § sfag

Shrimati Lakshmikanthamma: When
1 was hearing the speech of my hon.
friend, the hon. Mover of the Reso-
lution, I just rusheq to the Library
because I just wanted to know about
the main idea of starting the commu-
nity development programme. I knew
what Jawaharlalji had said about
these things, not about the jeep or
anything but about community deve-
lopment. Everyone of us knows that
revolutions, whatever they may be—
social political or economic—are first
born in the minds of the people. The
main idea was to prepare the minds
of the people, to take to these new
and revolutionary changes, to rely on
themselves, to participate in the mak-
ing of the changing society, to build
up a new India though we had first
to prepare these people from above.
When their consciousness has been
aroused to such an extent that they
do not need our advice, that we
should go and talk to.them or teach
them all these things. I think there
will not be any need for any jeeps.
Our friends can be very sure that we
will abide by what our Prime Minis-
ter has said; but when we will do
that and when the jeeps will be re-
moved is to be left to the concerned
people and the State Governments.

Mr. Chairman: The hon. Minister.

Shri P. L. Barupal
One minute.

(Ganganagar):

Mr. Chairman: Please excuse me,
Shri Barupal The hon. Minister.

The Minister of Community Deve-
lopment and Cooperation (Shri S. K.
Dey): Mr, Chairman, no porgramme
run by the Government of India has
been subject to ag much continuing
evaluation, both at the hands of Gov-
ernment as also of non-official agen-
cies, as the CD programme has been.
We have been continually doing heart-
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searching ourselves and, therefore,
have been trying to bring in universi-
ties, colleges, schools, institutions of
social research and economic research
indeed, any agency which is prepared
to undertake a study of what really
is happening in th¢ different aspects
of the community development pro-
gramme. We have been trying to be-
seech everyone. We have been doing
this because we realise the earnest-
ness of the House to ensure that the
investment that is made of people’s
money in this multi-purpose pro-
gramme yields the output that people
are expected to secure from it and

their representatives in this House
expect of the programme,
I am very graieful that we have

had a discussion on this much-vexed
question of the jeep which has been
in use in the community development
programme. This is not for the first
time that the jeep is being discussed
in this House. Indeed, the late Prime
Minister quite frequently —mentioned
what he called the jeep mentality of
the officers, of the workers in the
community development programme.
All the time he felt agitated as to how
that jeep mentality could be removed
from the workers and the workers
made to get nearer to the people so
that they could have a heart to heart
impact between each other.

The Prime Minister made the other
day the statement on the jeep, As I
listened to some of the criticism made
by hon. Members of the Prime Mi-
nister’s statement and what they call
inability of the Government to imple-
ment that statement, I was contin-
ually reminded of what my mother
used to say about me in my childhood.
I was a very troublesome child . . .

Shri Ram Sewak Yadav: Do not
be a troublesome Minister.

Shri S. K. Dey: . . . and sometimes
my mother used to say, “I wish you
had not been born”. Did my mother
mean that I should be slaughtered or
that I should be killed because of that?
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All mothers say that when they are
irritated with their children and
when they feel that the children are
not behaving as they expect them to
behave, Because a child sometimes
misbehaves, a mother has every right
to get angry and give expression to

that anger and @lso to take steps
which will set the child right. But
that does not mean that the mo-
ther throws the child out on the

street or into the sea.

st fENA qATaE : qg SvdY srent

R
R

Shri S. K. Dey: It has been the
practice of representatives in Gove-
rnment to take the House into confi-
dencc and share their agonies, anxie-
ties, misgivings and express their
views. If some hon, Members make
it a practice to tear a statement out
of centext and hold on to a few words
in isclation from the rest, divorced
from the spirit in which a statement
is made...

16.27 hrs. 3

[Mr. DEPUTY-SPEAKER in the Chair]

s o qzwtgw @ 73 feafe
FATE |

Shri S, K. Dey: . . .I hope, you will
appreciate, Mr. Deputy-Speaker, that
it will make it almost impossible for
Ministers to speak freely in the House
and to take counsel with the House.

Dr. M. S. Aney (Nagpur): Why?

Shri S. K. Dey: Because Wwhen
feelings are expressed, doubts will
be expressed. Now those doubts
should not be interpreted as down-
right condemnation.

Dr. M, S. Aney:
the doubts.

You can remove

Shri S. K. Dey: The essence of the
Prime Minister’s statement was that
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he felt that the jeeps were standing
in the way of intimate relationship
between the workers in the commu-
nity development blocks and the peo-
ple. I wish to assure this House that
the spirit of what the Prime Minis-
ter nagq said is being honestly, since-
rely and earnestly implemented in
the fullest cense of the term and I
would like to mention the steps that
are being taken

But before I come to that I would
like to ask this House: what do we
to see happening in rura] India. In
the big cities we have buses; we have
cycle rickshaws; we have taxis; we
have cars; we have many modes of
transport. I would like every hon.
Member of the House to put his hand
on his heart and ask this question:
Woulid he be prepared to walk in the
city of Deihi from one end to the
otuer. even from Parliament House,
or would he try to take the fullest
advaniage of the transport system
tha. is avaiiable to save time so that
this f1me cculd be utiliseq for doing
work for Parliament itself or for other
purposes connected with the assign-
ment of ¢ Member of Parliament?

A block covers an approximate
area of 250 square miles. It js simple
arithmetic = We have a million and a
quarter square miles of territory in
this country and we have 5,200 blocks.
This makes a clear average of about
250 square miles and that is not a
circle. The areas are of different
sizes, and conditions of communica-
tions var— widely from one part of
the country to another. We
do not have a jeep in every block.
We have about 3700 jeeps in the
country and we have 5200 blocks.
We are not purchasing any new jeeps.
In fact, it is being discouraged. The
bulk of the jeeps that are in use came
through the assistance of the Techni-
cal Co-operation Mission of the U.S.
Government as a part of the pro-
gramme. The jeeps were provided as
a part of the block machinery because
quick transport and quick communi-
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cations were expected to be provided
in areas where no communications,
no roads, existed. If we did not
have this means of transport, I
maintain that it would have been im-
possible to cover even a quarter of
the villages, even to touch them.
There are certain blocks Where we
have well-maintained communications
and transport facilities. Certainly,
there will be no jeeps provided there
and we have asked the State Gov-
ernments to ensure this. The very
fact that every block does not have a
jeep, the number of jeeps being much
smaller than the total number of
blocks, provides for the contingency
that it is only where blocks do not
have satisfactory communications that
they will have transport facilities
made available to them. We all wish
that both people in Government as
also the Members belonging to the
Opposition should see that the re-
sources placed at the disposal of the
blocks must be used to the fullest ex-
tent for the good of the people.

I very deely appreciate in this con-
text a suggestion made by the hon.
Member, Shri Dandeker. In fact, he
will be quite happy to know that al-
ready State Governments have been
prescribing that the Block Develop-
ment Officer and other members of
the Block staff must have a definite
number of days of travel in the Block
area. Take, for instance, the State
from where the hon. Member, Shri
Pattnayak, who moved this Resolu-
tion, comes. They have made it a
condition that the Block Development
Officer must travel 20 days a month.
Of these, at least 10 days he must
travel by cycle and at least 10 days
he must make a night halt in the vil-
lages. They have made it a condi-
‘tion that within five miles of the
Block Headquarters, the Block Deve-
lopment Officer or other staff.should
not make use of the jeep. They
should go by other means of trans-
port, by cycle or whatever other
means are available to them. But
when you come to distant areas where
you have to transport a lot of equip-
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ment which you have to do increas-
ingly as you try to intensify the pro-
duction programme, whether in agri-
culture or in other allied fields, it is
of the utmost importance that you
must have transport facilities avail-
able at your disposhl.

Now, as a result of the statement
made by the Prime Minister, as also
the questions that were put in this
House, we took the necessary action.
Sir, we have been continually follow-
ing this question of proper use °f jeeps
all these years. Recently we told
the State Governments that they
should take measures to see that pos-
session of the jeep is detached from
the Blocks—that was our recommen-
dation—and that the jeeps should be
placed at the headquarters of the sub-
division, where they should be pooled.
We are yet to receive replies from
all the State Governments. But from
whatever replies we have received,
the State Governments’ reaction is
an adverse one. They say that it will
lead to even greater misuse and in-
deed it will increase the cost of the
use of the jeep if it is sent out to a
distant place from where it has to be
pooled. Therefore, they are prescrib-
ing procedures, including limitation
of the use of petrol, proper mainten-.
ance of log books, joint use of the
jeep by all the members of the staff
and proper control over the use of
the jeeps by the newly elected rep-
resentatives of the people.

Sir, you are well aware that today
we have a panchayati raj institution
working in almost all the States with
the exception of one or two States
Wherever panchayati raj have been
implemented, we have at the Block
level a representative agency of the
people continually watching the ac-
tivities in the Block as the hon. Mem-
bers of this House are continually
watching the activities of the Minis-
ters and the Ministries.

Shri Yashpa) Singh: You are not
watchable but you are reliable.
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Shri S. K. Dey: If in spite of the
introduction of a popularly elected
institution—there are regular forums
for the President, the Vice-President
and other Members to discuss, criti-
cise and review the working of the
Block programme—we feel that we
can do nothing to prevent misuse,
then it will be an admission of our
total administrative bankruptcy. I
do not say that any procedure is com-
pletely foolproof against any misuse
There will always be misuse to some
extent. You cannot take any step
which will completely eliminate mis-
use, Nobody has been able to devise
it. But I say, everything possible will
be done and I am sure the suggestions
that have been made here in this
House, in the course of the discus-
sion, will be taken full note of.

Mr. Dandeker also mentioned the
misuse of jeeps for political purposes.
Before the last elections, we wrote
to the State Governments that pro-
per steps should be taken to see that
jeeps are not used for political pur-
poses, even by the elected represen-
tatives of the people in panchayati
raj institutions. We will try to
examine how best we can ensure that
the jeeps are not used for political
purposes during the elections. For
this purpose, I shall be most happy to
sit with the representatives of the
different political parties here, dis-
cuss with them and arrive at some-

thing which is satisfactory from the .

point of view of everyone.

Of course, the community develop-
ment programme has not fulfilled all
expectations. No programme can
ever fulfil all expectations. The fact
is that today you cannot produce fer-
tilisers fast enough, whereas twelve
Yyears ago we were worried that we
would not be able to utilise the ferti-
lisers coming out of gne factory, the
Sindri factory. You cannot today
produce fertilisers, insecticides,
cement, iron ang steel fast enough to
be utilised by the village people and
you cannot give technica] assistance
superior enough to be in tune with
the requirements of today. This is

Jeeps from Community
Development Blocks

a proof enough that the prograrime has
created in the mind of the people a
desire to utilise modern technology
for improving their conditions. Cer-
tainly, the fact today is that the vast
masses of people, 90 per cent of the
people, are participating in elections
to panchayati raj institutions all over
the country. Co-operatives are com-
ing up in all fields. Now, if these
are not indications of an awakening
of the people and willingness on
their part to respond to whatever the
Government can really feel and cater
to, then I do not know how I can ex-
plain the conduct of the community
development programme. Of course,
I myself would have liked a much
faster progress. But progress in com-
munity development blocks, because it
deals with all aspect of life of the
village people, will depend on equal-
ly faster evelopment on all fronts,
resources and everything. I would
like to assure this House once again
that whatever the Prime Minister
might have said to this House is being
implemented in the very spirit in
which he gave that assurance, that
the jeeps will not be used for going
from village to village.

An Hon. Member Question.

Shri S. K. Dey: The block develop-
ment officers are no longer the sole
owners of the vehicles in the blocks.

Shri Kishen Pattanayak: They are
joint owners.

Shri S. K. Dey: They are the joint
owners, checked, prodded and guided
by the elected representatives of the
people. And on top of it, we shall
take all steps possible to see that the
use of jeeps is circumscribed by con-
crete instructions and rules which will
minimise, if not eliminate altogether,
the misuse of the jeeps. We shall
also try to take steps, as we have al-
ready taken, and are continually trying
to take, to see that the block officers
do come into closer contact with the
village people through night halts in
particular, because that more than
anything else gives an opportunity
for the block personnel to be intimate
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with the village people and to know
their conditions.

I do not think that I need say any-
‘thing further. I hope that the hon.
Mover of the resolution will be good
enough to withdraw it, on the strength
of what I have stated.

=it femw qaatgs: ¥ e weer
TG g 5 suw faggr ax F | F 9T Y
saTT 3% & fag da g

oY gAY TOF WegAT ¢ TG A
faeT &} = &1 =y fesegam fagsT
FT FifeT |

T s fem gz AOTE § (AQ
TYITE, Weg™@T AT |

T wifar afzar o fF
FEFa 1 (33T & AR FAAT F¥ 907§,
Iegia w271 o 6% warT w47 71 Sf a1
o AZ TR, SAFT AT WS AGH
T, AR A0 fagdr s @ A
Fe1 fF & agT afgam g 1 oF T Afade
FT, g A AfguE FrATIAAG L L.

Shrimati Yashoda Reddy: You are
the best authority on yourself.

st fem wemaw : f5E A W
g & a1 T FHFAT |

| gFA 7T FTAA
AT |

1 frmA gzAaw : WA s
FIFT T AR Nt A7fgwdy T FoeqF
T qIT L IS Y | FEEr AT Ay
FHY FAT A AT AfHT AN TF A
gAA—ag TF qREU ¥ fewer 7
SR AT §, TR HST A0 To THo
SHEL FT AT A Ao o THo
THA FT | g Fg I {6 H9eqH A
qg @ AT afgg afEwT s

: W9 AT BT
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ST FT gFHT A ¥ foaw Faw T
g A% F fawg & 1 IiEET aww,
fort Fediegae aieT &, 7 s
g % ag deeY & wew gIw §
T § $3 &W7 @A §, I aT
THER FT§ | T2 A g arefy = U
T AZT SATET FqNT AN &; ATAS
AT IRFT T ITA0 FMT A
T F AR T TG & | AR T3 F37
ST 1 gor w1 wd wrafiw g
¥ fawe 7, oF fafqa @9 & 1 A7
FEAT & T ST 1T 5219 T g grvor
aaﬁmaﬁ?zrramafraawg‘r
agi g | foFAr qar ww ST ax
g9 FF £, WL I A1 ;o qw
areqlzma'zb%a‘mﬁwe%ﬁﬂ
FTET A Fo A A A | A
THA FT e AT Y wrafawar 2,
LT T AR F1 T9 A7 AT ALY
g ? Hgmamsr gue gl qwar |

st go Fo T : g9 & f9y v
e |

1 fFwa w=AEw S w9 Sy
I 97 FIE @9 FW ¢ S99 TG F
fau e s Ry

= gaw =T wgag o T faa
¥ gar =nfey

= fens qEtaT  UF 0w A
agaara'raﬁa'r GCEASISSE
ST s%mrﬂaa?arrg‘m%l
@Y ¥ 3o § A §F fag, aEr &
Iy & fog ST AT qET WATEFAT £,
uE TAH F AILAT AT E | AU
gfere ©uw § 1 A0 wW &, OF g
I FT FATHT T TF qo-fedtaT #7
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ATHT saF F AT T § Iga 9T
g &, afew gfee am 1 1 gees
graT &, forast aga AT AT agar
2, 99F 9@ 7 TET Y 1 g avy
5T Uq0 Fo Hro F qrg WY 1T TE
Tieht, APET A AOCHIT FAST FT ATA
F & | FI T FAT A3 Ao o Hlo
¥ A quq 9me § )

gafay st a1 9§ 2 ST F¥
FAEEEFRAT § | ST F1 0F F2 A Ay
ATl § SAFT G 7 2, 7T 59
1 & gAFAT =110 | Tay A 2 fF
IV AET F AT G9AT FY F IAAT 7
T4 TEY gHE 1T Afew AL TART HIST
TR 7 § | WY {7917 & gu 947 A
GO FT AT qET A7 2 A3 & TA AT
ERAT H1 GFH AT | AR IF
SHEEGT &1 TFCT AW F o gl
FaTT TE & | FW R gF AT AT
5 dfamza Al F qam gar g
SR T ART ST FT 23T AT AT
AR 37 & f@are amas w90
T FFZAET FT TFAT HT qTL&TT
FH F fag g A g A £ 7
FEETET ¥ q9 gq §

gl 9T UF FF AL FqT1 § 5 qaw
HET FT A AIGT T AT, GET AT 8
f& 3a%1 3% feafie @5 a7 1 g7 Yo
HeAT AT TG T TS F o6 ST 3%
HIES T 8, S99 g i@ |7 8 )
# § g% 79 99 forgr o7 5 Wy &
fawa qx ==t g areit & w9 g7 W
T F TqH ST Sfo e o &
YT #T @ IawT FECET FEEET
TR & a1 TG | F ot ot & S
ARAT ), AT G ¥ adY, fe g
TRAZT FTR | & 9 9ean g 5
SO ®dt ST F ST qqT7 T g A
fear ar ag wgfea feowr ¥ fear ar aw
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Abolition of Contract
Labour System

Fagfe feamr & 1 ot S #7 agt
o FT T FEAT IS | 9 qF I T4T
T FI@ AT TEATT FAA WIAT AR
37 FT 3T TT AT F4T GAI |

F o gware fag ¥ o &7
F F@T E |

Mr. Deputy-Speaker: I shall now
put Shri Yashpal Singh’s amendment
to vote.

The question is:

That in the resolution omit
‘by the 26th January, 1965’

The motion was negatived,

Mr, Deputy-Speaker: The question
is:

“In accordance with the Prime
Minister’s announcement made on
the 18th September, 1964, this
House urges upon the Govern-
ment to take immediate steps to
withdraw jeeps from the Com-
munity Development Blocks by
the 26th January, 1965.”.

The Resolution was negatived.

16.49 hrs.

RESOLUTION RE: ABOLITION OF
CONTRACT LABOUR SYSTEM

Shri Nambiar
beg to move:

(Tiruchirapalli): I

“This House is of opinion that
large-scale employment of Con-
tract Labour is detrimental to the
interest of the workers and the
nation and recommends to Gov-
ernment that steps should be
taken to abolish this system as a
whole forthwith.”

I have the honour to move this
resolution on behalf of the millions
of workers in this country who do
not derive the benefit of any labour
legislation and who are working in
factories, in fields, on the roads, and
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in the shipyards and in various es-
tablishments distributed over the
whole sub-continent. I tried in the
library to find out whether 1 could
get any estimate of contract labour
employed today in the country, but
unfortunately I could not. But I
expect that the figure will run to
several crores. The strength of or-
ganised labour, or labour that comes
under legislation, is small compared
with that of labour not coming under
any legislative provision,

The Planning Commission while
discussing the programme for the
Second Plan itself suggested that
there should be legislation for con-
trol over contract labour. It is not
exactly control that is required but
total abolition of it. When they
thought about regulating contract
labour, the Planning Commision said
that it should be eliminated gradual-
ly. In cases, where it cannot be
eliminated directly here and now, it
should be brought under labour legis-
lation applicable to other sections of
labour. They also prescribe, it at
all it has to be regulated, under what
conditions it should be rgulated.
They wanted to have a study into the
whole question.

The Labour Bureau of the Labour
Ministry undertook a study, but its
scope was limited. In the report they
produced, even they could not indi-
cate the total extent of contract
labour availble in the country. On
the other hand, their report shows
that they took sample surveys of the
extent of contract labour and the
conditions of labour, and how things
could be improved. They also nade
certain suggestions. But while going
through their report, I could find that
wherever the Bureau tried to lay their
hands on, they could find that very
appalling conditions prevailed regard-
ing contract labour. The regular
labour will, in norma] circumstances.
be small compared to contract labour
which will be several times more.
But they went into certain specific
industries and prepared the report.
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The question is whether the Gov-
ernment today are in a mood to abo-
lish contract labour as such in the
country. I could find from the atti-
tude of the Labour Ministry that it
is thinking in terms of regulating it
to some extent; the question of sbo-
lition is not in théir mind at all. .

The Labour Ministry issued a cir-
cular in this behalf to all central
trade union organisations with a draft
Bill which they would present to
Parliament in which they have made
ceriain provisions, to which I will
come later. Yesterday and day be-
fore, the question was again discuss-
ed in the standing labour committee
in which they again shelved the issue.
I do not say that the Labour Minis-
try wanted to shelve it, but under
pressure. ...

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): It is not shelved. A
sub-committee is going intp the whole
thing,

Shri Nambiar: That is exactly what
I meant. Where an issue is to be
shelved, appoint a committee or sub-
committee!

Shri R. K. Malviya: No, no. Your
representatives are there.

Shri Nambiar: There will be dis-
cussion again. They will take a 'ong
time. It will be again discussed—
and shelved. That may be a method
of shelving.

In the Labour Standing Committee,
the biggest employers in the country
in the private sector, Tatas and Birlas,
were present. They said they want-
ed more time to think about the draft
Bill that was circulated. This matter
has been under discussion for a long
time. Still they wanted more time
and they wanted to have a sub-cuom-
mittee to go into the question. I am
afraid—the hon, Minister will correct
me if I am wrong—nothing tangible
is going to come out.
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Shri R. K. Malviya: It is not a ¢om-
ittee of the employers. It is a com-
ittee in which AITUC will also be
presented. We will finalise the
11 in that committee.

Shri Nambiar; At whose insistcuce,
as the sub-committee appointed, not
1 behalf of the trade unions, but on
shalf of the emplbyers.

Shri R. K. Malviya: It is a big Bill.
was decided by all the parties.

Shri Nambiar: I do not deny that it
'as decided on the pressure of the
mployers.

The reactions of the employers are
Iso incorporated in the circular. The
mployers want either to do away
7ith the Bil] or if it has to come be-
ause pressure js brought to bear by
he workmen of this country, it shoula
re diluted, abridged to reduce its
'enom, according to them, and see that
t is rendered ineffective,

Shri R. K. Malviya: TUnless the
sarty of hon. Member agrees, it can-
1ot be done.

Shri Nambiar: When I come
io the clauses of the Bill, I will show..

Mr. Deputy-Speaker: We are nere
concerned only with the Resolution.

Shri Nambiar; This is the crux of
the whole matter, that the Govern-
ment are going to incorporate that in
it.

Mr. Deputy-Speaker: We are only
concerned with contract labour,

Shri Nambiar: Yes, it is dealt with
in the Bill. The biggest employer in
this matter is the Government of
India itself, the State Governments
and various departments. How have
they reacted to this legislation? Many
of the departments have given their
comments Departmentally, from vari-
ous angles, they are not for any legis-
lation or any regulation of contract
labour.
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Before going into the various provi-
sions of the Bill under consideration
of Government, I would come to cer-
tain aspects of the report of the
Labour Bureau. In their report, upto
1957, they have made their survey,
and after 1957, we do not have facts
about contract labour or any direct
information regarding that. ‘They
have admitted that in government de-
partments, e.g. CPWD, State PWD
and many others, the number of
casual or contract labour generally
employed in projects etc. is upto 80—
90 per cent. In many cases Lhese
employees are working for morc than
5 years, upto five years in some cas-
es. Here are the figures: Nagar-
junasagar, daily casual labour em-
ployed upto 1957, 14,500; Rihand
dam, 5,800; Koyna 33,788; Chambal
27,884; and many thousands in private
constructions. In the State PWDs
92,92 per cent are casua] labour.

Shri R. K. Malviya: These works
are temporary or casual. They last
for two or three or four vears znd
then they are closed. Such works
will remain casual they cannot be

permanent.

Shri Nambiar: This pattern conti-
nues. When the construction is
over, the contract labourers have to
migrante to another construction. You
are not employing them departmental-
ly. That is my complaint. The
facts show that where there is
construction, 98, 99 and 93 per cent
of contract labour are employed for
several years, and then after the
work is over, they are just left there
and asked to migrate to another con-
struction to become again contract
labour. This is the position. Now,
I will come to the figures of the rail-
ways, which are most heart-rending.
In the railways, there are two varit-
ies of contract labour. One is, what
is known as casual labour.

Mr. Deputy-Speaker: He may con-
tinue on the next day.
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17 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE.

BREAKDOWN OF ‘C’ POWER STATION IN
DELHI

=it gww wI agIg (39)
& sfqeraa a1F Az ¥ frefofaa
fawa #1 R Fard o fagg 74t =1
eTe feemar § o) s Fwar g 5
TZ T AL H TF qFqT 7 —

“feeelt & ‘@Y’ qrax @ Ea &7
10 f&g¥a%, 1964 FT @ &l
srat”’

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): Last evening,
there was an interruption in the
power supply in certain areag of
Delhi at 8'15 p.M. At that time the
total demand on the system of Delhi
Electrict Supply Undertaking was
105 MW and was being met as under:

Nangal 59 MW
‘C’ Station 36 MW
‘A’ & ‘B’ Stations 10 MW

TOTAL: 105 MW

The interruption was due to a fault
in the the Pole cable box of a feeder
interconnecting ‘C’ Power Station
with Indraprastha Sub-station. The
resulting heavy fault current tripped
off the three generating units in ‘A’,
‘B’ and ‘C’ Power stations as well as
the 3 tie-lines between these power
stations. The areas fed by the
Nangal supply were not affected. The
generating units at ‘A’ and ‘B’ Power
Stations were recommissioned at
8.25 p.m. and 8.45 p.M. respeclively.
The generating unit at ‘C’ Power Sta-
tion was brought back to service at
8.55 p.m. All the feeders emanating
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from ‘A’, ‘B’ and ‘C’ Power Stations
were re-energized between 8.26 p.m.
and 9.00 p.m. thus restoring supply
to all areas.

Last evening itself the General
Manager, Chief Engineers and otl.er
officials of DESU Yeached the power
station immediately after the inter-
ruption. I, along with the Secretary
of my Ministry and senior officers of
Central Water & Power Commission
and Delhi Electric Supply Undertak-
ing also visited the power station to-
day and the place where the Cable
Box gave trouble.

The faulty cable box is expected to
be repaired by 8.00 p.M. to-day. The
causes for the failure of the cable
box are being investigated.

= gFw o wgAwy @ foewlt WA
FY TS & | TEH! AT H @A g
faeelt 3 wrax oA 9% 39T TREfeai
7 g, 39% fou a3 41 399 FX
e ?am fam 5w gwT F oA
AR B99 & &A@l § % 7
Gl @ § faereir avs @A, 7 aHETT
T BT TR AR faer a7 T 37 WY,
TEF IR F G FT gIT FTVET
g 7 o faser #7 49 &, 38R OO
A F QgL AT FIA AT ET 2,
ag WY qamEr ™ 7

ot stagT fow : FET OF FH F
N 2 TqaY A5 GG LT AT I
w® &1 &Y |y qraT &ad q4qr
AR T WY 140 FAAE I
IqF HATIT 125 FAMEE FT QAT
& H] qmaT 97 =T g 91 fF
1966-67 ¥ @F g WFW, [T &
ST | 15 GATERE FT IAT LA
TF TET AT TS ST 1965 TF AT
ZISTTAAY, AT &1 AT |

T a1 wET W@ g tE owmw faa
geTowT g I 8, Wy fam FFIeT Fr
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FRATEE | T A g, A
QUATJIT G | §H T TT T 77 e
QT & AR 3@ ¥ qaT Fo1 & PR QY aw
¥ ARI qaR goArs §F AR AR
g8, fawd w1 g€ & 1| F a7 AT e
I oecaT g | AfFT IR
q*qwﬁé’ag’?mﬁ‘rm FATE | I
I LT 9T FE 7T T OAE G |
QAT OF 3T A9 ¥ Faq L HT
TE, JagY PaaT ax & € g Al ownd
o2 F TeET a7 6y TE |

=l gER 7T BT : QIIUMT F I
| Fedt 91 @ § arfF witsr ¥ g
TJ& FT G2AG T HE |

=t amare fag - (FTAT) oA
ST wETAT A § i e gefeae
T TAY G W AfeA A1 gAT 7

Urgent Public Importance

fray 3ad eRA EFIfaE T #m9 wq &
o fama gwR gfemm Sty
e Fidtrrdrsm g 7 Fam araurr
T o7 @Y g fF o ¥ 33 a<g #:;
T T Er ?

=Y sawe fas o g@ g 92 F
gsfegae amg feaar gom &em, 99T
ST §7 AT AT AT § HIT AT
I g |1 T I MIF ®IAT IaHT
A% FT faar @ | e s -
faaw & feaw gfeam § amfs 9 g
AT q5e AT €, 9% forg w28 @t
R fsgew & 2 @Fa1 1

17.05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, De-
cember 14, 1964/Agrahayana 23, 1886
(Saka).

GMGIPND—LS  I1—1821(Ai) LS— 24-12-64—970.
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